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1 LOK SABHA DEBATES 2

10K SABHA

Thursday July 15, 1971[Asadha 24
1893 (Saka)

The Lok Sabha met ar Fleven of the Clock

[MR SPFAKRFR 11t the Chair]

ORAT ANSWFRS TO QUPRSTIONS

Implementation of Recommendations of
Wage Board tor Hotcls and Restaurants
in Delin

*1141 SHRIS M BANERIEE Wwill
the Mimster of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether recommendations of the
W te Boaid have not been implemented m
manv hotels and restaurants i Delhs

(b) 1f so, the steps taken by Ciovern-
ment in this regaid and

(¢) the action taken against those
owners who have not yet implemented the
same?

THE DEPUTY MINISTER IN THL
MINISTRY OF I ABOUR AND REHABI-
LITATION (SHRI BALGOVIND VER-
MA) (a) According to the Delhi Ad-
ministration, this 1s not 80 There would,

_however, appear to be some differences bet-
yween the managements and the employees
Jover the interpretation Jof recommends-
tions of the Wage Board relating to pay-
ment of arrears of wages

(b and (c). The recommendations of
the Wage Board for hotels and restaurants
in Delhi are not statutorily enforceable,
1ts implementation can only be secured
through persuasion The Industrial Rela-
tions Machinery of fhe Delh1 Administation (

{ has already held a number of meetings with
the parties and 18 endeavouring to promote
a settlement

SHR1 $ M BANERJEE The mere
wording that the recommendations of the
Wage Board are not statutory does not
give any consolation to the employees, and
they have not accepted that they are only
recommendatory and not mandatory I
would like to know whether 1t 1s a fact
that nearly 19 hotels and restaurants in
Dethi—it may be more now—are on strike
since a very long time and whether they
met the hon Mimster Mr Khaditkar 1
would hike to know what advice he gave
them and what sieps Government are tak-
1ng to see that these recommendations are
implemented

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHA-
DILKAR) In all 13 hotels and restau-
rants are on strike If some more have
joined, I can t say, I have no mformation
Out of total employees of 837,718 have
joined the strike When the representatives
met me ] told them that our machinery
here will be at their disposal for settlement.,
Our commissioner got n touch with the
Dethi Administration and Regional Com.
missioner and as has been stated earlier,
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st the parties are sticking to their
position and no common ground for agree-
ment has been reached.

SHRI1S. M. BANERJEE : I want to
know whether hotelowners suggested this
to be referred to adjudication and emplo-
yees rejected it. In the absence of that
agreement ] would like to know what ma-
chinery is going to be provided to resolve
the dispute and whether negotiation will
be held once again.

SHRI R. K. KHADILKAR : There
was a suggestion but yet no order has been
passed or any case made out for reference
to adjudication. Qur efforts are directed
to bring about a settlement. But I am not
certain how far both parties are prepared
to give and take.

SHRI S. M. BANERJEI' : Once the
employees have rejected the guestion of
adjudication, what other machinery s there
on this issue and 1 want 10 know whether
the Minister is arbitrating himself on this
issue.

SHRIR. K. KHADILKAR : No other
machinery is available because as the hon.
Member knows, this 1s not statutory.
There is no compulsion or legal sanction
with us to enforce them  The only way is
to persuade the proprietors and employees
to come round and find ow a solution,
That is all. There is no other machinery
as such.

SHRI S. M. BANERJEE : What is this
tfeply, Sir? Let him say, the restaurants
will be taken over by the Government,

oft gwrwrr yo : wEfed 3 @
i vt §, v ¥ srmT ofee § Wi
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SHRI R, K. KHADILKAR : This is
not a statutory award. After this was
accepted by the Dethi Administration, the
workers and cmployess sat together and

) reached an agreement. The only dispute

is regarding service charges to be raised
from 8% to 15%. But according to the
award, the only provision is up to 10 per
cent, Regarding arrears of wages for about
15 months, from July 11, 1967, there isa
dispute.

Agreement with F. A. O. to finance Agri-
cultural Projects in India

*1142. SHRI K. C. PANDEY : Will
the Minuster of AGRICULTURE be pleas-
ed to state :

(a) the number of agreements entered
into by Food and Agriculture Organisation
with India to finance agriculiural projects
in India;

(b) the salient feature of such agree-
ments and which of them have come into
force; and

(¢) the likely benefits to be achieved as
a result of completion of the projectst

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHESB P. SHINDE) : (a) to ().
The Government have not directly entered
into any agreement with the F.A.O. but‘the
Government sponsotred Indian Freedom
From Hunger Campaign Society have made
six agreements with that organisation
during the last one year. They relate to
milling of rice, carcass processing, educa-
tion and training of farmers and poultry
development. The end result will be achieve-
ment of higher production and better
processing of agricultural goods.

Food and Agriculture Organisation,
however, acts as an executing or sponsoring
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agency for schemes of other international
oOrganisations such as United Nations
Development Programme and World Food
Programme. In these cases F.A.O. is not
a party to the agjeements.

it Wom W qredy : {47 AR -
& g TN FY FIO FA 5 7w
¥ T foaar sqar WA & w9
sl fradr ma & w9 ¥ faery ?

SHRI ANNASAHFB P. SHINDE :
The figures can be worked out. In some
cases, 1t 1s some equipment and fertilisers
and jn some cases 1t 1s actual cash.

i1 EET 99X qTeIY : 3T FA! AE)-
TT 97 4ATA FT FIT F4A 6 @ wUA
gra et avqar wfn st faaww o
AT av fore %7 fRar T, SER 9ET
e &1 W fead afema wr @ s
T FAGEAT F1 AT F9H foar w@r
woET A ?

SHR1 ANNASAHEB P, SHINDE : It
15 not eaactly Statewise or on the basis of
population  After all, this is a very hum-
ble eflort offiside the Plan of the State Go-
vernments The development of agriculture
depends upon the Plan outlays provided
by the State Government. But, broadly,
Rs. 6 98 crores have been provided to 131
projects through the IFFHCS.

SHRI B. R. SHUKLA : May 1 know
whether any part of this huge investment
has been spent on the purchase or manu-
factwe of tractors or other agriultyral
machinery?

SHRI ANNASAHEB P, SHINDE : In
one case, there has been some assistance
given to a youth club for purchasing some
agricultural implements including tractors.
But by and large, it covers a very wide field
of agricultyral development,

ASADHA 24, 1893 (SAXKA)

Oval Anewers 3

SHRI1 §. C. SAMANTA : May I know
whether the linison oommittee of the
Ministry in which Parliament Members are
akso represented recommwnded some acho-
mes to the FAO and if so, what those
schemes are?

SHRI ANNASAHEB P. SHINDE :
There are a number of schemes, of which
1 have got the list. If the hon, Member
is interested, I am prepared to lay a copy
of it on the Table of the House.

Aid to Cooperative Development Scheme
by National Cooperative Development
Corporation

.+
*1144. SHRI P. GANGADEB :
SHRI H. K. L. BHAGAT:
Will the Minister of AGRICULTURE
be pleased to state :

(2) whether the National Coopesative
Development Corporation proposes to halp
the various Cooperative Development
Schemes in 1971.72; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) Yes, Sir.

(b) A statement is placed on the Table
of the Sabha.

STATEMENT

The National Cooperative Development
Corporation wifl continue to provide, dur-
ing 1971-72, financial assistance to coopers-
tive development schemes relatiig to agri-
cultwral credit, marketing, procewsing,
storage, supplies and also strengthening .of
State Cooperative Departments. Accord-
ing to the programme of Activities of the
corporationt for the year 1971.72, the assis.
tance expected 0 be provided by it for
various cooperative development acheined
during 1971-72 are sa followsy ;—
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ol Arsvers
£ ,
(Rs. in crores)
Name of the scheme Loan Subsidy Total
§ \
1. Centrally aided  4.20 1.80 6.00
State plan schemes
2. Centrally spon-  3.00 3.00
sored schemes.
3, Central sector 2.00 200
scheme. .
4. Schemesspon- 228 0.16 2.4
sored by the
» N.C.D.C, ,
i ' ek e st s it s
Total 11.48 1.96 13.44

SHRI P. GANGADEB : Since the
NCDC will provide Central assistance to
State Governments for co-operative deve-
lopment schemes 1n the countiy i the
shape of loans and grants, may I know the
Central assistance for the State of Oiissa
for this year by way of loans and subsidy ?

SHR! JAGANNATH PAHADIA : It
is about Rs. 56 lakhs.

SHRI P. GANGADEB : In view of

the assistance for steppmg up agricultural
production in the country, may [ know
how many new agricultural processing
units are expected to be established in the
co-operative sector in the country ?

SHR1 JAGANNATH PAHADIA :
The number is 550.

SHRI K. SURYANARAYANA : So
fur as 1 know, Government here have no
Supervising authority over the loans given
for particular purposes. The State Govern-
ments are using the money thus obtained
according to their own likes and fancies.
1s it proposed to exercise supervisory
control on the utilistaion of the loans for
e purposes for which they were given ?

SHRI ANNASAMEB P, SHINDE :
Like other grants and hssistance from the

Oral Answers 8

Centre, this is channelied through the State
Governments, They are audited by the
Accountant General concerned. Whatever
procedure is followed in the case of other
assistance by the Central Government is
followed in this case also.

Supply of Tents by New Zealand for
Refugees from Bangla Desh

+

*1145. SHRI RAM SHEKHAR
PRASAD SINCH :

SHRI §. M. KRISHNA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the New Zealand Govern-
ment have supplied tents lor the refugees
from Bangla Desh,

(b) if so, the number of tents supplied;

(¢) whether some other countries have
been approached for supply of tents, if
so, with what resuits; and

(d) the number of tents still needed to
put the refugees under cover ?

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR AND REHABI-
LITATION (SHR1 BALGOVIND
VERMA) : (a) and (b). The Government of
New Zealand have not supplied any tents so
far for the refugees from Bangla Desh, How-
ever, the Council of Organisations {or Relief
Services Overseas in New Zcaland have
acquired 330 surplus army bell tents which
are likely to be airlifted by the Royal New
Zealand Air Force aircraft shortly.

(¢) Yes, Sir. Assistance from various
foreign Governments and United Nations
Organizations have been sought in arrang-
ing relief supplies for East Bengal refugees,
The estimates of the requirements furished
to them include requirements of tents and
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other shelter material also. Shelter mate-
rials roceived from abroad so far and
expecied to arrive in the near future is
likely to provide tentage accommodation
to 1,60,000 families.

(d) After taking into account the
assistance received from abroad and shelter
material procured or likely to be procured
locally including basha hutments, we would
stll need tentage accommodation for
2,20,000 famulies. The United Nations
system is already arranging to meet this
requitement by nuking purchases from
abroad

RAM SHEKHAR PRASAD
SINGH : It appears from the reply that
about 330 tents are likely to reach this
country. By what tune are they expected
to reach destination ? For 2,20,000 people
there are no accommodation arrangements
and the authorities are thinking of pur-
chasing tents and other things. Since this
1s the rainy reason and unless shelters are
provided carly. there will be trouble, how
soon will this arrangement be made ?

SHRI

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : Regarding the 2,20,000
families yet to receive shelter material fiom
UNO, we have been assured that by the
end of the month that material will be
made available to us. This exercise is
based on the figwe of 6 million people.
Roughly half, that is 3 million, are pro-
vided with the basha type of huiments.
For the remaining, as stated tn the reply,
whatever we have received and whatever
we have purchased here we are providing
for shelter,

No doubt there is some difficulty at the
marginal level.

SHRI M. R, KRISHNA : The Daily
Telegraph of London is reported to have
vaid that the western relief agencies are
not at all satisfied with the assistance that

ASADHA 24. 1893 (54K 4)
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the United Nations is giving to face the
problem of vefugees from Bongla Desh.
Ishould like to know from the hop.
Minister if the attention of the U.,
Agencies or the officers who came here was
drawn to this particular point as to h0w
the western relief agencies feel abont the
help given by the United Nations.

SHRI R K KHADILKAR : It is true
that the total requirement is not met by
the United Nations Agencies so far. We
have presented an estimated budget of 400
mithon dollars: including material every-
thing that we received comes to hardly 151
million dollars, cash and kind together.
As mentioned by the hon. Member the
expectation had not been realised. A
permanent representative of the U, N. has
been placed here and he is a moember of
the co-ordinating committee and whatever
requircments arc assessed by  that com-
mittee, they are immedately communicated
to the United Nations

+ft gew wrg wgATT : WAAG TR
ot & sl q@ran f Tregew % whr-
fafg agt R & o7 wawr gw AR
@H & A1 § 9% q1eqy § 38 wrAAr
aigar g fa wiw moTr S
wfafafa saer wvg 297 & AT wTey
¢ fomy & 98 nqdT @ Ig ¥aT q&
HIT 3 WIAwTAT 70 N 91 a6 ? qg
T I AT v F AT § 6]
et afcfeafs & st wre & quran
FTg o wafedl ¥ g @ ¢ W%
TG O A W@ § AT O qvwna #
&t ¥ a1 wiafeal & wgar gfew § &Y
AT SAXY AT £ ¥Y A, TR
fag sma #ar T @ ¥ 7 aww #
W dwgw ¥ Al a9 avar T wie-
femt & g7 asar §, & I Nww He
w51 & a9 &% 3w ¥ faw waw i!r
oy AT Ay Y7 '
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SHARI R. £ XHADILKAR - We do
realise that becanse of the hedvy rains n
this season n particular some of the refu-
gees have to suffer soms discomfort occa-
sionally. From whatever material we
have trisd to provide them some sort
of ashelter 1 do mot claim that we have
bean able to accommodate everyone, 1t 18
difficult So far as cooking arrangement
18 ooncerned we give them dry rations 1f
they want 1n the shelter provided 1 have
seen with my own eyes groups of families
cooking their own food They like that
method

oft gvw wx wywre B -
fafir aww oo et X Vo @ § ¥
P 37 o N g T ¢ @ OO
o u¥ ? gak frg B sae ar a
sy ?

MR SPEAKER  He asks f you want
tosend certain delegations or certam
representatives abroad for getting tents

Documeutsry Films by Hindustan Steel Ltd

*1147 SHRI INDRAJIT GUPTA
Wil the Minister of STEEL AND MINES
he pleased to state

(8) whether M/s. Hindustan Steel Ltd
have commussioned five colour documen-
fary films during the last year or a lhttle
more and if so, the total cost incurred
thereon,

(b) whether four out of these five films
have been commussioned to one single film
producer in Bombay,

(©) whether enquiries were mvited, be-
fors giving the contract, from other well-
establighed producers of peowen competence
in either Bombay or Caiputta,

JULY 15, 1971
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(d) if not, the reasons for such produ-
cer, and

(¢) whether the Short Film Associa-
tion of Eastern India was approached in
this regard and if so, the latest position
regarding the five commissioned films ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) Yes,
Sir  The production cost of these films 1s
about Rs 5,91,400/-

(b) Yes, Sir

(¢) and (d) A few well known parties

from Calcutta and  Bombay were
considered, before  awarding the
Contract

(e) No, Sir  Three of the five films

have been completed while the i1emaining
two are under process

SHRI INDRAJIT GUPTA Both these
Ministers have taken charge recentlv It
1s not necessaty that they should defend
everything that has been done in the past

1 would like to known whether 1t 15 the
view of the Ministry that one film produ-
cer, however compotent he may be can do
justice to four films, all to be made within
a very short period and all of them dealing
with more or less the same subject

1 would like to know the name of this
genius who has been favoured by the
HSL Itis true that he happens to be an
ex-employee of Mr Birla’s advertising and
Sales Promotion Co °

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN XUMARA-
MANGALAM) : lurstly, the films are not
all on the same subgect  They cover differ-
ent subjects, of course associated with
stesl Tf my hon. friond Shri Indrait
Gupta sees the films, he will be able to
appreciate their value Some Members of
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Parbament were invited, and I will arrange
for the shows again when they can see the
films We have nothing to hide

So tar as Mr Shyam Benegal, who 15
the person who has been given the contract
for these four films 1s concerned, he was
chosen after consultations with Shn
Satyayit Ray, for whom Mr Gupta shares
my admration, Shri Subhas Ghosal, a
renowned advertising and media expert
and Shr1  Anand Mukherjce of IAM
(Private) Ltd , and 1t was only on their
unanimous 1ecommendation that the con-
tract was awarded to Shir Shyam Benegal

S0 far as his own qualifications are con-
cerned, he 1s a person who has quite a well-
known record, to use a mild expression, in
the field of pioduction of flms He has
humself recerved awards sv far as adveru-
sing films are concerned, and has a long
experience m this field  So, 1 do not think
therc s anything that onc should get
worried about so far as his selection 15
woncerned

SHRI INDRAJIT GUPTA In un
onginal 1eply I think 1t was stated that be-
lore the contract was given, some other
producets were also considered 1 would
Iike to know the meaning of thys word
“‘considered’  Were they actually contac-
ted, and were any discussions held with
them regardmg the costs which may be in-
curred by them etc ? I ask this question
because 1n the eastern reglon there are seve-
ral established and experienced pioducers
ot documentaries who have been considered
good enough to make films 1n the past tor
the Governinent of India, for the Tea
Board, tor the Indian Engineering Associa-
tion, for lata Steel and so on. Therefore,
1 would like to know the exact meaning of
this constderation. Why should not a pait
ot this work at least be given to others
also 7 s this not & rather arbitrary pro-
cedure followed by the Public Relstions
Depattment of Hindustan Steel ?

ASADHA 24 1893 (SAKA)
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SHRI MOHAN KUMARAMANGA-
LAM * Whether the decision is arbitrary
or not 1 a matter of opinion 1 have al
ready replied to Mr, Gupta that the
Hindustan Stecl management relied on
the advice of authoritres who are considered
to be emment 1n this hield

As to what is meant by the expression
that & few parties were considered, I may
mention that apart from Shri Benegal’s
organisation, “Look Publicity” and ‘“Image
India,” both of Calcutta, and “Kala
Shrist” of Bombay, were also considered
by Hindustan Steel, and 1t was only on
the advice of experts that ultimately the
decision was taken

Rigs for Drilling Tube-Wells obtainea
trom Abroad and their Distribution
to States

*“1148 SHRI DD D DESAL. will
the Minister of AGRICULTURE be
pleased to state

(a) the number of rigs tor drilling
tube-wells obtained so far hom aid giving
wountiiey; authorities and the terms and
conditions wlatmg thereto, ana

(b) the creteria and terms lor the supply
of igs for drilling tube wells in the country
and the State-wise distribution of the rigs

. THE MINISTER OF STATE IN IHE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b} The mior-
mation 1s being collected and will be placed
on the Table of the Sabha

SHRI D D DESAI. Nou mtotmation
15 available at the moment ?

SHR! SHER SINGH . This involves
many Mimistries and the information hus
10 be collecled

SHRI PILOO MODY: Unde: the
rules, 21 days notwe for a question is
prescribed
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ﬁmm:zlfm%
g @it ot ¥ aw g, fee o
oit ot wx W & s wAerd
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SHRI1 D. D. DESAI: May I know t}.ne
date by which the information will be laid
on the Table ?

SHRI SHER SINGH: As soon as
possible, but in any case during this
session, before the House adjourns sine die.

SHRI PILOO MODY : If you can turn
to the minister and give him a raspberry,
we would be satisfied that something has
been done to put him on his toes. (Inter-

ruptions).

MR, SPEAKER : Next question.

Progress of Mechanised Farming
during Third and Fourth
Plans

#1153, SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be pleased to

state :

(a) the progress mechanised farming
during the Third and Fourth Five Year
Plans ; and

(b) the percentage of lands brought
under mechanised farming as compared
to the total area under cultivation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).

JULY 15, 19m1
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A statement giving the required iaforma~
tion is laid on the Table of the Sabha,

SIATEMENT

(a) the programme of mechanisation of
agriculture is one of the major programmes
included in the various Five-Year Plans
for increasing and accelerating agricultural
production in the country. The programme
has made significant impact on agricultural
development and the saltent features of
the cfforts made and progress achieved are
as under :—

(1) Introduction of improved tools and
implement .

During the first two plan periods,
emphasis was laid on improved tools and
Implements only. Towards the end of the
Second Plan, efforts were made towards
conducting  surveys of indigenous agri-
cultural implements, setting up of rescarch
centres for development of new and impro-
ved implements. At present not only the
enure requirements of engines and
pump sets are being met out of indigenous
production but also therc is surplus capi-
city.

(2) Indigenous production of tractors.

While during the Sccond Plan, a capa-
city of 11,000 agricultural tractors was
licenced, actual production commenced
only during the Third Plan period jn the
course of which a further capacity of
19,000 was sanctioned thus increasing the
sanctioned capacity to 30,000. The pro-
duction of tractors in the country has
gone up from 5,714 in 1965-66 to 20,099
during 1970-71. In addition to the existing
five units five more firms have been
licenced for the manufacture of tractors
with a capacity of 36,000 tractors. The
present total licenced capacity is 66,000
tractors per annum.
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\3) Expansion of facdies for testing
and training

During the Se.ond Plan, a Tractor
tiaming Centre was set up at Budni to
give regular training sn farm machmery
utilisation to the faimus Government
officials etc lhe second centre was set
up durmg the Third Plan at Hissar In view
ot the impetative newd for morc tiamcd
personnel, the facilities for tusting and
tramning at the both these centres have been
expanded during the cuttent plan period
The tatget o1 tramning of personncl has
been increased trom 210 to 480 uamnees
pu year at these centtes In addition to
the exssting contres, 1t has also been
decided to set up a third Traming Centie
in Mysore These centies  would  give
regular programmes ol training to faimess,
owner operators, trdinurs  nomunees of
Agro industries Cotporations, unemploved
agricultural engincers etc

(4) Establishment of Workshop Wings
at Gram Senak Natming Centics

Workshop Wings hasvc buen established
and attached to Gram Sewak [Iraming
Contres all over lndia The number of
worhshops at piesent 15 46 Some of
the Workhshop Wings were upy1aded during
the Fourith Five Yeat Plan to take up
traming of powet dtnven impluments and
give traiming 1n the manufactuimg techni-
ques of agricuitural impluments

(5) Imports of tactors and other

agricultural machinery

Although the indtgenous produ tion ot
tractors hay been picking up, it has not
been able to keep pace with the incicase in
requirements of tractors 1n the country
The overall demand pending tor tractors
during 1968-69 and 1969-70 was of the
order of 98,968 and 1,24,192 respectivelly
With a view to ensure accelerated develop
ment of farm mechanisation, the programme
for unport of tractors has béen intensifield
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Against the requirements of 1967-68, 2000
numbets of tractors were impoited and
against 1968-69 requirements, 15,500
tractors were imported It has been decided
to mmpoit 35,000 tractors agamnst the
requirements of 1969-70,

(6) Research and Derelopment

Sixteen Research, Testing and Tramng
Centres weie set  up--one m each
State duiing the Third Plan for develop
ment of improved agricultural 'mplements
and comparative lesting of existing imple-
ments 1 order to find thetr sustability for
a paritcular 1egion  Some ot thesc have
now been transferred to  Agricultural
Universities During the Fourth Plan, two
ol them have been converted into regionat
centres—one at TA RT New Deths and
the other at  Commbatore the former
catering to the needs of the northein region
and the latter for the southern 1ezion

(7) Agro Industrics Coip srations

Among the mstilutional aitangements
for agricultural implements and machinery,
the most signihcant element 1s represented
by Agro Industries Corpoirations  These
Corporations have been set up in all States
exceepting Nagaland and Meghalaya The
total authorised  capital ot these Corpo-
1ations s Ry 5,000 lakhs These Corpo-
rattons have taken up programmes
of distribution of tractors power tillers,
pump sets and other 1tems of agricultuial
machinety on cash and hire-purchase
batis  All mmported tractors are being
distributed thiough these Corporations
with a view to ciimmate black-marketing
and ensuring their supply to farmers at
fau  and  1easonable  puces. The
total value of agricultural machimery and
implements distributed by the Corpora-
tions under hire-purchase scheme alone
upto 31st December, 1970 was Rs 17 36
cores
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{8) Agricultural Machinery
Centres

Hiring

Most of the Corporations have set up
hiring centres and workshops to enable the
farmer to avail of the facilities of mechani-
sed farming.

(9) Agro-Service Centres

fn pursuance of the policy of the Govern-
ment for providing employment to un-
employed engineers and other technically
trained personnel, a scheme has been
introduced for the establishment of Agro-
Service Centres for providing agricultural
mechinery hiring and servicing facilities,
distribution of spare parts, in puts, etc
depending upon the scope and needs of the
arca. These centres will also take up acti-
vities on manufacture of implements,
running of processing plants depending
upon the scope of the area.

(b) The total number of tractors at pre-
sent in the country 1s estimated at about
1,39,000 and on the assumption that a
tractor can serve an average of 40.46
hectares (100 acres), the total area under
tractor cultivation would come to 5v,15,600
hectares. This works out to about 4% of
the total area under cultivation.

SHRI D. K. PANDA : Para § of the
statement says that the requirements of
tractors for 1969-70 were 1,24,192 against
waich 1t has been decided that only 35,000
tractors would be imported. 1s there any
proposal o set up tractor manufacturing
industry in India in different States to
meet the requirements?

SHRI ANNASAHEB P. SHINDE :
The Ministry of Industrial Development
has licensed a number of parties to under-
take the manufacture of tractor. Qur cou-
ntry is so vast that unless we have a big
manufacturing programme, we shall not be
in a position to meet our requirements.
Moréover, in the public sector also, the
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manufacturing programme of teactors is
taken up.

SHRI D. K. PANDA : With regard to
agro-service centres, in view of the fact
that there are 2 crores of cane-growers who
are concentrating on cultivation of sugar-
cane, they also require mechanised culti-
vation and there are so many sugar facto-
ries on a cooperative basis. They are afl
engaged in production of cane, because
sugar earns us precious foreign exchange.
From that point of view, may | know whe-
ther such agro-service entres are going to
be established, especially 1n the cooperative
sector, whete the cooperatives have (aken
such lands for cultivation or the cancgro-
wers who are cultivating such lands are at
the same timie shatrcholders of the coope-
rative socities?

SHR1I ANNASAHEB P SHINDE :
I'he State Agro Industries Corporation are
expected (o 1dentify the areas where there
1s more need, more demand and they are
expected to locate those centies on the
basis of demandy and 1equirements 1o
those Slates.

SHRI D. K. PANDA . My specific
question had 1eference to the development
of mechanisation 1n areas where sugar
industry 1s already in existence and at the
same tume such of the lands which are
under cane cultivation, Is there any such
line of action or policy?

MR. SPEAKER : He 1s asking aboul
Canc-g1owIng areas.

SHR1 ANNASAHEB P, SHINDE : It
has to be done by the State Government
and the Agro Industries Corporations. We
cannot take a decision from here, Local
assessment can be best judged by the State
Government agencies.

SHRID. K. PANDA : It cannot be
denied that agro-industries include sugar
industry, My specific question is whether
agro industries, which include  sugar

[
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indusiry, and the lands under cultivation
linked with such industry, whether the
centres are going to be established
specifically in those areas when agro-centres
are going to be established.

SHRI ANNASAHEB P. SHINDE: If
the hon. Member has any specific arca 1n
mind, I am prepared to draw the attention
of the State Government to the require-
ments of that particular area, if he gives
the necessary particulars.

SHRI BIRENDER SINGH RAO
What, in the Government’s view, 1s the
minimum area of land required to be a
viable economic umt for mechanised
farms?

MR SPEAKER . He is asking for an
opinion.

SHRI BIRENDER SINGH RAO :
They dare working on some basi. It s
also one of the Directive Principles of State
Policy that mechanised farmuing will be en-
couraged So, we should know the
thinking of the government.

SHRI ANNASAHEB P. SHINDE .
No minimum size 1s required for a farm.
Even a small farmer can use a tractor
The difficulty 1s that a small farmer cannot
afford to purchase a tractor Therefore,
State and cooperative agencies are formed
to see that tractors are available cven to
small farmers. If the hon. Member has in
mind that there should be only big farms
for mechanisation, that 1s not the thinking
of the government.

SHR] BIRENDER SINGH RAO
Can a one-acte farm be mechanised?

MR, SPEAKER : It depends upon the
horse-power of the tractor.

SHRI P. VENKATASUBBAIAH : The
Minister has mentioned in his statement
that the pressnt licensing capacity is 6,000
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tractors per annum. May I know whether
this licensed capacity has been fully utiti-
zed? if so, may I know whether any price
control has been exercised on the cost of
tractors because the foreign tractors have
become highly prohibitive in cost and it
costs a fortune for a farmer to buy one?

SHRI ANNASAHEB P. SHINDE
The hon. Member has asked two questions.
On the first question about the full utilisa-
tion of the installed capacity, though I have
some information ] would suggest that he
may put the question to the Ministry of
Industrial Development because this sub-
ject 15 dealt with by the Ministry, Coming
to his second question, there is price con-
trol on the indigenously manufactured tra-
ctors. Even in regard to tractors which
aic imported through public sector agencies
and Agro Industries Corporation, they are
distributed on the basis of some limited
commission to cover the cxpenses and
other charges.

SHRI M T. RAJU: May I know whe-
ther the hon. Minste1 apprehends that the
progress of mechanised farming will suffer
a sct back on account of the recent budget
proposal levy on tiactors and, f so, what
steps the government contemplate to meet
the resulting situation?

MR. SPEAKER : He s asking for an
opmnion, which 15 not permissible 1n a
supplementary.

sft TrRTRAT et : WA gg A
a9 § fr fagre & om 1 e oy wreg)-
W A feg & e ara FTe-
ATAT @A F7 TeATq AT9F T TAT
-4

w7 ag ara oft aw § fx fagre &
frart & R Dfaqe g
Imerafea & o g e w fw
wreive wifas gu § W cowy aug &
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it O I & Fwd B AW
ot A WY & ° afe gt @ <@ AW
# qfy & faq o9 Wl @ FrE@
FLREATFW F7 fasre e 7

werR W ¢ W19 S Rer § 7
gair fagre w2t & o nar 7

st vargare ment & gafag
98 81 g fF agt ¥ o g I
AT ¥ FIATAT AT F1 AT FE
g R I I I TwE AN AW AT
wE

weaw wgam . Wedd §7 aw
w1t sare e fran s

ot crvraAIT et ¢ Afeda @
wafag 98 <@ ...

MR SPEAKER 1t is not relevant

SHRI PILOO MODY He s ashing
about the junk that s supplied by the
GDR

MR SPEAKLR  Picase be 1clevant

st WA WEm REHE A
NN A fREay § e St W
e ¥ & fag quTC )

MR SPLAKER [he moment 1 say
that 1t 1s not relevant, he gets up again o
aigue withme  Iam not prepaitd to do
that

st AT ATedY ¢ ¥ daI R
waty g4 & fag fee amg sawr
T @Y

L L ﬂ‘@!ﬂ: 1 resent this
#y W ? wafordy Adlewq §, &
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w1 N A s § i ¥ wRY
t frowmar &1 . (wewww)... 9%
favge o aTq § 1 g ey av vy
quw w7 farer@ § Ao #31 ag
ARz §, F1€ qorE AE §

off TraTAwT el g WrOA
g g far fr ew w9 779§
aF F7A N GgA ) & w@gw
Wardez qar~ qo @R . WAL,

Weaw  wERw . QTS EA4)
3fz &, faary za% st A1 F177 Agr
#1

Mo HgwHyATURE qred ¢ & At
#giey & amAr ImEar § f& wa wRew
# A1 ¥ uF ¢ 92T £ Py greT T
fog g Al guor feme w g feare
qar gadY 7 o1 gHeY g fAw T §
IEH HraF g Fr 77 wear 210 ¥ @r-
F7 480 AT ¢ FAT A 7 TAX T AN
o Y AT AT P Far Wy 9T g4,
480 £ T=qT AT AT FEH AT W 8,
fF 210 S N aerar w3 g ar
77 7

SHR1 ANNASAHEB P SHINDE In
fact, the piesent capacity of tratmng s tully
utilised and we propose 1o expand the tra:
ning capactty

st wrwr feg WYt & qg Sraar
Srgar § a1 wiowt oy qar § v aga
art & § ) fF a¥a? dewrdy §
TR ARATEST TIH & AT 9T g
THE AT @ g § e agr g
AFATLSE F A § A A qww ®
fog WY ga% onfiw ¥ & forg wr
AT arE T @Y ?
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MR. SPEAKER : This question seeks
factual information about the progress of
mechanised farming during the Third and
Fourth Plans.

SHRI B.S. BHAURA : They have

no mechanised farm.

SHRI K. SURYANARAYANA : In
the statement laid on the Table on page
3 they have given certain quantity to be
imported in the year 1969-70, namely,
1,24,000. Already they have decided to
import 35,000 tractors. One particular
brand among those, the GDR tractors,

is being sold through State Agro-
industries Corporations. The State
Agro industrics Corporation has also
put in several complaints to the
Government of India. The farmers
who  have purchased these tractors

are losing. The farmers have also re-
presented to the Government. But the
Government has not done anything in
the matter. What is the use ol agricul-
tural development and mechanisation
with these defective tractors...

MR. SPEAKER : What is vyour

question ?

SHRI K. SURYANARAYANA : My
question is : Will the Government come
to the rescue of the farmers who have
purchased these tractors for mechanised
farming and refund the money for defec-
tive tractors which were sold by the
Government of India through the State
Agro-industries Corporation ?

MR. SPEAKER : He is
question of GDR tractors.

raising the

SHRI ANNASAHEB P. SHINDE
There was a Call Attention notice on
this. =
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Objectives of Food Policy and Deve-
lopment of Dairy Projects

*1154. SHRI INDER J. MALHOTRA :
Will the Minister of AGRICULTURE be
pleased to state :

- of  Food

(a) the main objectives

Policy of Government ;

(b) whether improvement of quality of
food intake and removal of nutritional
deficiencies form part of their Food
Policy; and

(¢) the measures adopted and planned
to develop dairy projects in the public,
co-operative and private sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (c¢).
A statement is laid on the Table of the

Sabha.

STATEMENT

(a) The main objectives of Govern-
ment’s food policy are as follows :

(i) To ensurc that the producers get
reasonable prices and continue to
have adequate incentives for
increasing production;

consumer prices

(ii) To ensure that
in particular

are stabilized and
that the interests of the low income
consumers are safeguarded; and

(iii) To build a buffer stock of food-

grains with a view to ensuring
both the objectives mentioned above
by s=lling from the buffer stock to
meet shortages and high prices and
buying for the buffer stock to

support falling prices.
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wi) The food and nutrition policy of
the Gavernment onvisages a gradual
improvement of quality of food intake
and a progressive removal of nutritional
deficiencies.

(¢) Funds have been provided in the
Fourth Five Year Plan for the setiing up
of new dairy projects as also for expansion
and consolidation of the existing schemes
in the public and cooperative scctors.
Encouragement 1s given to the private
sector  to establish manufacturing units
wherrver feasible for the preduction of a
wide range of milk products

SHRI INDER ). MALHOTRA : In
answer (o part (b) of the Question, it is
stated :

““The food and nutrition policy
of the Government envisages
a gradual mprovement of
quality of food "

May [ know what s the process and
what steps are being taken for this gradual
improvement in the quality ol food ?

SHRI ANNASAHEB P, SHINDE : The
hon. Member 15 a veiy knowledgeable
person. Ultimately, the probiems of food
deficiencies can be solved by incieasing
the purchasing power of the poverty-
stricken masses in our country... .

SHRI INDER J. MALHOTRA: My
question 1»  entirely different. It s
based on the answer given n the state-
ment. You say about gradual improvement
of quality of food. 1 want to know what
18 the process involved and what steps
Government have taken uptill now for
achieving this gradual improvement.

SHRI ANNASAHEB P. SHINDE: I
had not completed my reply. 1 was making
a broad preposition. Normally, food
deficiencies can be overcome by increa-
sing the purchasing power, But in the
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meanwhile, the Government is alse trying
to educate the people, Theie are = flee
of vans which go round to educate the
people to improve the cooking systera
because even coaking systems are defec
tive, Wc have also organised catering
institutions in order to have moderr
system of cooking. We are also trying to
educate people about dictary habitc
through various organisations. But these
things have their own limitations and a
Iimited impact.

SHRI INDER 1. MALHOTRA ' In
answer to part (¢), it has been
mentioned that cncouragement is given to
the private sector 1 would like the hon
Minister to specify what kind of
encouragement, 1s given and up till now
what has been done in this respect.,

SHRI ANNASAHEB P SHINDE
This refers to organsation of daries.
Where  public  sectol dairies  are
functioning, we are not encouraging the
private sector to come 1n

SHR} INDER f. MALHOTRA You
say here that encouragement is given to
the private sector  What type of encourage-
ment * What has heen done up il
now ?

SHRI ANNASAHEB P. SHINDE :
Whete there s no operation of public
sector darries, if somebody, even a  private
party, wants to set up a dairy unit in
order that marketing facility is made
available to the piroducers, the Governe
ment gives licence 10 them,

it wtex fag fasr : wr ooft wg)-
T g fip asai WY g g
far go & foqg s & faarodw
W DT 27 afr @r, O Wy o
Hrem 7
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SHRI ANNASAHEB P SHINDE
There 1s a Balahar progect and tho sthool
cluldren are being provided with mud-day
meals and the programme s being opera-
ted in south India Then the Govern
ment of India 1s also thinking of expanding
the programme As the hon Member
15 himself aware the Finance Minister
himself has suggested some financial out
lay for taking up a large scheme of this
natuie

it gww W wgaa WA AEE
F darar fw gw fast Ay & Neraw
wEgmd fm o & Sraar srEar
& *a1 wraa 1§ ¥ AT g€ 2
fe o =rfes o &g JgAT & ar
39 & qregw ¥ IQ AeAT FI@AT 2
a1 I Arenren fegr s ? afg gr
al s a¥ fraqa wd=T 97 ad 3 o)
fradt A org A AT Y 3 7

SHRI ANNASAHEB P SIINDE
Credit 15 made available to the persons
mtercested and this 15 looked aftel by the
State Governments  cooperative 0O1ginisa
tions, commercial banks and all that

SHRIMALI LAKSHMIKANTHA-
MMA  There was a scheme for the supply
of cows from Bombay Aaray Milk colony
and some other places and 1 arn that that
scheme 15 suspended, whete cows were dis
ti1buted among the farmers as well as the
MPs for the devdlopment of the darry
Why has the scheme been suspended ?
May 1know whether the scheme will bo
revived

SHRI ANNASAHEB P SHINDE
This can be considered by the concerned
State Government Naturally, that 15 a
State Governments scheme and we are
prepared to give assistance even now  The
State Government says that they are not
ma position to meet their own require
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ments and if there1s a surplus they are
prepared to give it to the Centre and if
that 18 done the same facikties given to
MPs and others can contiue

SHRT PARIPOORNANAND  PAIN.
ULT  Js 1t a fact that many of the dairy
projects in cooperative sector are facing
cosure due to competition with private
sector and 1f so, what steps do the Govern
ment propose to take to save them *

SHRY ANNASAHFB P SHINDE 1t
1s not su everywhere State Governments
ale taking steps 10 order that the interests
of the public sector dairy projects are

safeguarded

SHRI B S MURTHY What
1s the machinery avatlable at Centre s
disposal and the norms formulated

to ste that producers get aduguite price
and that the lowest income group of con-
sumers also get adequate benefit

SHRI ANNASAHIB P SHINDC
State Governments look mto 1t Naturally
there cannot be uniform policy in the
maticr throughout the country  But these
points are taken mto consideration by the
focal dairies and State Governments

sit T wge ae . qAIT & faw-
fag XY X gA gA W osAw B
TN T AN E @y =y AT
FT @ TAT AT § WIT WY, gL
AT TARAFT WA ) qEedT 6
AT &1 BAR AW W g a9 A
dxT §R 8, I qRwT gE W& agF
37 &7 S0 NATT § I § qTLG ¥ 919
w1 aq7 fqae g 7

SHR! ANNASAHEB P SHINDE
The problem of distributing milk to poorer
sections 18 very important and a pro-
gramme of providing nutrivious food 1

g
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being worked out but the programme can
only be a model one, because the require-
ment -is so vast and ultimately it is a
question of increasing the standard of
living of the people.

SHRI R.S. PANDEY : Both progra-
mmes should go together.

SHRI N. K. SINHA : Does the Minis-
ter know that despite the educational
programmies which he is indulging in, per
capita consumption of milk in the country
has gon: down from five ounces to three
ounces ?

SHRI ANNASAHEB P. SHINDE
Availability of milk is increasing; popu-
lation is increasing, also. That marginal
difference is there. But thisis a point
which we are taking into consideration.

Percentage of Population Dependent
on Land and Fall in per cabita
availability of Land

*1157. SHRI N. K, SINHA : Will
the Minister of AGRICULTURE be
pleased to state :
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(a) whether percentage of population
. . - ¢ .
depending upon agricuiture has consider-
ably increased during the last decade;

(b) whether per capita availability of
land has gone down; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
A Statement is laid on the Table of the

Sabha.

STATEMENT
(a) Information about  population
dependent on agriculture as such has not 3
been collected under the population Cen- 7.‘
suses of 1961 and 1971. The following
table, however, shows the number of ‘agri~
cultural workers (i. e. cultivators plus
agricultural labourers), total number of
workers, and the percentage of “agricultural
workers’ to “total workers™ according to
the 1961 Census and the provisional figures
of 1971 Census : 9

Census year Agricultural workers

Total workers Percentage of

(in thousands) (in thousands) agricultural
workers to total
workers

1961 131,048 188,572 69.5
1971 126,012 183,605 68.6
(Provisional)

Due fo difference in the definitions of
a “‘worker” followed in the population
Censuses of 1961 and 1971, the above
figures are not strictly comparable. For
example housewives whose main activity
is not agriculture are in 1971 Census not

shown in the category of agricultural
workers. As such, it is difficult to draw
conclusions from these figures. However,
when the 1971 Census data are fully pro-
cessed and analysed, it may be possible
make some comparison between the 19¢
and 1971 figures.
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(b) During the period 1960-61 and
1967-58 (the latest year for which All-Tndia
Land Utilisation Statistics are available),
the cultivated area (/. e. net area sown plus
current fallows) increased from 144.8
million hectares to 151.8 million hectares,
i.e. by 48 per cent. However, due to
higher order of increase in population,
there was a decline in the per capita avail-
ability of land, so far as cultivated area is
concerned.

(¢) Due to limitations of bringing new
areas under cultivation, stress is being laid,
under development programme, on increa-
sing the productivity of land and extension
of arca under multiple ctopping to secure
the targets of agiicultural output.

SHRT N. K. SINHA : The guestion
at (a) was slightly differcent. But it appears
that there 13 no way to know the number
of people depending on land even in this
agricultural country. May 1 know from
the hon. Minister whether he will try to
make a provision for knowing the actual
number of people dependent on agricul-
ture duting the 1971 census ?

SHRI ANNASAHEB P. SHINDF :
The census have taken place. The data s
being processed. After the data is
processed, perhaps some of the precise
figures may be known.

SHRI N. K. SINHA * The reply at (b)
says that there was a dechne in the per
eapita availability of land, so far as culii-
vated arca is concerned. May I hnow
from the hon. Minister whether thrs decline
is due to addition of more acreage in the
larger holding groups of the country
because the ceiling laws in various States
have not been implemented ? What does
the Government mean in this respect by
taking planning to the grass-root ?

SHRI ANNASAHEB P. SHINDE:
The per head availability of land is alto.
gother a separate problem, different from
what atg the different categories of holder s
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-5 geres, 10 acres and 15 acres and 80 on®
But broadly the figures indicate that as s
result of increase in population despite the
fact that there has been some expaunsion
on area under cultivation, the per head
availability has gone down and the figures
available with me  indicate’ that in
1968-69 the availability was 0.33 per
hectare  Now it is reduced to 0,30 hectare.

SHRI N, K. SINHA * This he did not
give in the otiginal reply, but he is giving
it only in the supplementaries.

MR. SPEAKER °*  Supplementaries
sometimes clicit more information,

SHRI K. 1.AKKAPPA : The percen-
tage of population dependent on land and
the low per head availability of land is
mainly due to non-implementation of the
land reforms strictly by this Government.
Whethe this Government would consider
“The land for the tiller® is stil a dream?
Taking into consideration the failure of
implementation of the land reforms, what
effective steps is the Government of India
going to take to put (he tifler on the land ?

SHRI ANNASAHEB P. SHINDE :1
have 21l respect to the hon. Member. But
T would like to have his advice (Inrerrnp-
tions) The point is implementation of
land reforms is an important and a vital
subject and I appreciate the hon. Moember’s
anxiety.

Now, the question here is a little diffe-
rent, It is about availability per head in
relation to population. That is the
question.

SHRI K. LAKKAPPA : The relevancy
of this question is in this way that because
of the non distribution of surplus laid
among the landless people and the stiil
continuing strangle-hold of the big land.
lords who are holding large chunks of

jand,the result is the decline in the per
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head availsbility of land. 1 want to know
whether this aspect has been considered
by this Government.

MR. SPEAKER : He told you about
it

SHRI DINESH CHANDRA
GOSWAMI : In those States where mecha-
nised farming and the habit of multiple
cropping have not made any headway,
what particular steps Government propose
to take to encourage these habits? Tam
asking this question with particular refe-
rence to the State of Assam.

MR. SPEAKER: The question is
about increasein population depending
upon agriculture during the last decade and
about the per head availability of land.

SHRI ANNASAHEB P. SHINDE:
The statement explains that how despite
the increase in the acreage under culti-
vation, the per head availability of land
has gone down. That is the point made
in the Statement, If the hon. Member is
interested in knowing something in relation
to Assam from this angle, I am prepared
to give him that information.

Increase i Price of Food Grains in
North Bengal

#1158. SHRI B. K. DASCHOWDHURY:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the prices of foodgrains
have gone very high in North Bengal area,
firstly, because of presence of millions of
Bangla Desh evacuees and secondly, for
heavy rain and damages caused by floods;

(b) if so, whether Government will
supply additional food, particularly rice,
to Cooch-Behar, Jalpaiguri and Maldah;
and
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(c) if so, the quantity of rice that will
be supplied by the Food Corporation of
India, with all details ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Rice
is the principal foodgrain of mass con-
sumption in West Bengal. Compared 10
last year, the prices of nice in No1th Bengal
have been showing a muned trend and are
higher in certain centres and lower in
certain others Rise in prices is partly
seasonal and partly due to influx of East
Bengal refugees. Theic is no report of
damage by flood and heavy rains in North
Bengal districts.

(b) Supphes of foodgrains from the
Central pool are made to the State Govern-
ment for the State as a whole and not for
individual dstricts.  Arrangements are

being made to  meet tle requirements of
the State.

(¢) For the year 1971, the Government
of West Bengal have placed their require-
ment of rice from the Central pool at 8 25
lakh tonnes including the requirements for
East Bengal refugees. This entire 1equire
ment will be met. The State’s demand for
wheat is received on a monthly basis and
is also being met in full

SHRI B. K. DASCHOWDHURY : In
view of the hon, Minister’s statement that
the prices fluctuate at certain centres in
certain places and they are abnormal in
certain places, may I know whether he has
made any study or asked the State of West
Bengal to submit a study report on why
the prices of foodgrains fluctuate from
place to place ? May I also know whether
it is a fact that theso fluctuations in the
prices of foodgrains in certain districts in
North Bengal are due (0 short supply of
foodgrains 7 Has the hon. Minister made
any study of this ?



37 Oral Answers

SHRI ANNASAHEB P. SHINDE :
There is no short supply of foodgrains to
West Berigal. I would make it clear that
there are adequate stocks in Bengal itself,
and we arc taking adequate care to trans-
port much more than required in that
area. So, adeguate care is being taken.
I am saying this on the basis of the assess-
ment of the State Government also.
1 have got the report of the State
Government and the State Government
says that the supplies are adequate. As
compared to last year, there has not been
any increase in the price-line; what is there
is only a scasonal one. The influx of
refugees has affected it in certain centres.
But the stock position is very satisfactory,
and we arc taking adequate careof it.
We are having a continuous study.

SHRI B. K. DASCHOWDHURY -
What is the reason for the fluctuations ?

SHRI ANNASAHEBR P. SHINDE . All
over the country, marginal fluctuations do
take place from season to season. Imme-
diately after the post-harvest period, the
prices go down a little, and during the lean
period, they go up. This is a normal
phenomenon. In West Bengal, now there
is a new factor, namely the influx of
refugees. And this has affected the price-
level in certain centres. But the stock
position being satisfactory, there has not
been a general price rise anywhere If the
hon. Member has any centre in mind, 1
shall draw the attention of the State
Government to 1t so that adequae supplics
are made.

SHRI B. K. DASCHOWDHURY : Tiis
is the main reason, as the hon. Minister
has stated, that during the lean period,
the prices go up. In view of the difi-
culties faced by the average consumer in
the districts of Cooch-Behar, Malda and
gome other districts of North Bengal, may
1 roquest the hon. Minister to open certain
buffer stock centres in those districts so
that the prices may not fluctuate during the
loan period and they show only the normal
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tendency aad nothing more ? Would he
agree to have buffer stocks in those
districts ?

SHRI ANNASAHEB P. SHINDE:
We are constantly in touch with the State
Government, and adequate stocks are peing
maintained even in the North Bengal area.
In the Farakka barrage area there is some
difficulty which has come in in certain
local areas. But the problem is receiving
the attention of the Government of India
and the State Government.

DR. RANEN SEN : Is the hon.
Minister aware that despite the fact that
a certain amount of foodgraing arexbeing
supplied to all those areas, particularly
where the number of refugees is big, therc
is wide fluctuation in the prices of food-
grains because of the little amount of
hoarding and misuse of the food suppljcd
to the arca and because of the fact that in
certain areas where the refugees arc being
kept, the refugees are given cash amounts
to purchase rice from the local market. ...

SHRI ANNASAHEB P.
nodded dissent

SHINDE

DR RANEN SEN: Itisno usc tive
hon. Msnister's shaking his head in dissent.
Cash money is being given, and the refu-
gees have to go to the market and purchase
the foodgrains, and the businessmen or
the traders are taking advantage of it.
Arc Government aware of this fact, and if
so, what steps arc they going to take to
check the fluctuations in prices ?

SHRI ANNASAHFB P. SHINDE : My
information is that no cash is given for
foodgrains. The Minister of Rehabili-
tation sitting next to mc confirms this.

DR. RANEN SEN : There are centres
in Malda and West Dmajpur where this fs
done.

SHRI ANNASAHEB P. SHINDE:1
had asked for information from the State
Government and they have, furnished the
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National Seed Corporation to Meet
Neods of States

*1151. SHRI RAJDEO SINGH: W
the Minister of AGRICULTURE
pleased to state :

(a) whether the National Seeds Corp
ration have now been able to provide see
to the States as per thewr demand , and

(b) if not, how long 1t will take to
n a position to meet the needs of the dif
rent States ?

THE MINISTER OF STATE IN T}
MINISTRY OF AGRICULTURE (SH
ANNASEHEB P. SHINDE) * (a) and (
The National Seeds Corporation I
been supplying seeds of various crops
the State Governments as per deman
received in time. However, this year th
has been some shortage of hybrid ba,
seeds because of the seed crop having be
damaged by unscasonal ram.

Licensed Railway Porters and Vendors

*1152. PROF. S. L. SAKSENA : W
the Minister of LABOUR AND REHAI
LITATION be pleased to state :

(2) whether for certain categorics
labour, such as hicensed Railway Port
and Vendors, employees and employ
relationship has not been acknowledged
Government ; and

(b) if so, the steps taken by Governmy
to resolve this important issue ?

THE MINISTER OF LABOUR AM
REHABILITATION (SHRIR. K. KHAL
KAR): (a) The Licensed Railway Porti
and Vendors are not Railway employe
Therefore employees - employers relatic
ship between them and Railway Admi
stration does not arise.

(b) Does not arise,
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Survey of Potential Ore-Bearing
Areas

*1155 SHR1G VENKATASWAMY
Wil the Minister of STEEL AND MINES
be pleased to state

(a) whether Goveinment propose to
conduct a survey of potential ore-bearing
areas In Mysore, Madhya Pradesh, Maha-
rashtra, East Gujarat and South Rajasthan
n the near futuie,

(b) 1f so, the total areas 1n square kilo-
metres proposed to be covered ,

(c) the time by which this 1s likely to be
completed and

(d) the estimated c«xpenditure likely to
be ncutred on this survey ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) and
(b) A contract for conducting an aerial
survey ol certain parts ol the country for
locating potential ore-bearng areas has
been signed by the Govt ot India with
a French Govt orgamsation 11z BRGM
(BUREAU DE RECHLRCHES GEOLO-
GIQUES AND MINIERES), Paris Under
this Contract, the French orgamsation 1s
expected to cover sclected arcas of 80,000
sq kms 1n Rajasthan, Gujarat, Madhaya
Pradesh, Maharashtra and Mysore

(¢) lhe project 18 scheduled to be
completed by the end of 1973 The dura-
tion of the Contract 1s estimated at 38
months commencing from 24.9-1970

(d) The cost of this project would be
FF 11,583,000 (Rs 1,56,37,050), of which
the Govt of India will pay FF 9,802,650
(Rs 1,32,33,577 50) in French currency
and the balance amount of FF 1,780,350
(Rs 24,03,472 50) 1n equivalent Indian

Rupees
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Strike by Restaurant Workers in
Conusught Place, New Delhi

*1156 SHRI DARBARA SINGH : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state *

(a) whether the workers of some restau-

rants of Connaught Place, New Delhi, 1re
on strike ,

(b) whether the workers demand imle-
mentation of Wage Board’s Award,
arrears, increase 1n the service charges,
uniforms and other benefits , and

(¢) 1f so, the reaction of Governmen t
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (2) Yes, Sir

(b) and {c¢) According to the Delin
Administration, workers’ mam demands
relate to increase 1o service charges and
payment of arrears of wages as per Wage
Board s recommendations The Industrial
Relations Machinery of the Delhy Admu-
nistration has already held a number of
meetings with the parties and are endeavo-
uring to promote a settlement

Strike by Workers of Durgapur
Steel Plant

*1159. SHRI KRISHNA HALDERp
Will the Minister of STEEL AND MINES
be pleased to state

(a) whether the attention of Govern-
ment has been drawn to the one-day token
strike of the Durgapur Steel Plant workers
on the 3rd June, protesting agamnst the
attack by the Central Industrial Security
Force and Central Reserve Po lice Forcs ,

(b) 1if so, the particulars there of ;
and
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1151, SHRI RAJDEO SINGH ; s‘s}m
the Minister of AGR!CULTURE be
pleased to state :

(a) whether the National Seeds Corpo-
ration have now been able to provide seeds
to the States as per their demand ; and

(b) if not, how long it will take to be
in a position to meet the needs of the diffe-
rent States ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASEHEB P. SHINDE) : (a) and (b).
The National Seeds Corporation has
been supplying seeds of various crops to
the State Governments as per demands
received in time. However, this year there
has been some shortage of hybrid bajra
seeds because of the seed crop having been
damaged by unseasonal rain.

Licensed Railway Porters and Vendors

*1152. PROF. S. L. SAKSENA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

() whether for certain' categories of
labour, such as licensed Railway Porters
and Vendors, employees and employers
relationship has not been acknowledged by
Government ; and

(b) if 30, the steps taken by Government
to resolve this important issue ?

'THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-

. KAR): (a) The Licensed Railway Pm

and Vendors are not Railway employeu
Therefore employees ~ employers relation-
ship between them and Raﬂway Awmim-
smt:ondonmtnm. G

(B)Dounnturiu
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Survey of Potential Ore-Bearing
Areas

*1155. SHRIG. VENKATASWAMY :
Will the Minister of STEF1, AND MINES
be pleased to state .

(a) whether Government propose to
conduct a smvey of potential ore-bearing
areas in Mysore, Madhya Pradesh, Maha-
rashtra, Bast Gujarat and South Rajasthan
in the near future ;

(b) 1f s0, the total areas in square kilo-
metres proposed to be covered ;

(¢) the time by which this 1s Iikely to be
completed , and

(d) the estimated expenditure likely to
be imncurred on this survey ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) .(a) and
() . A contract for conducting an aeral
survey of certain parts of the country for
locating potcntial ore-bearing areas has
been signed by the Govi. of India with
a French Govt. organisation 1:z. BRGM
(BUREAU DE RECHERCHES GEOLO-
GIQUES AND MINIERLS), Paris. Under
this Contract, the French organisation is
expected to cover selected areas of 80,000
sq, kms. m Rajasthan, Gujarat, Madhaya
Pradesh, Maharashtra and Mysore.

(c) The project is schoduled to be
completed by the end of 1973. The dura-
tion of the Contract is estimated at 38
months commencing from 24-9-1970.

(d) Thecost of thus project would be
FF 11,583,000 (Rs. 1,56,37,050), of which
the Govt. of India will pay FF 9,802,650
(Rs. 1,32,33,577.50) in French currency
and the batance amount of FF 1,780,350
(Rs. 24,03,472.50) in equivalent Indian
Rupees.
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Strike by Restanrant Workers in
Connaught Place, New Delbi

*1156. SHRI DARBARA SINGH : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the workers of some restan-

rants of Connaught Place, New Delhi, are
on strike ;

(b) whether the workers demand imple-
mentation of Wage Board's Award,
arrears, increase in the service charges,
uniforms and other benefits ; and

(c) if so, the reaction of Governmen t
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) Yes, Sir,

(b) and (c). According to the Delhi
Admimistration, workers' main demands
relate to increas® 1n  service charges and
payment of arrears of wages as per Wage
Board's recommendations. The Industrial
Relations Machinery of the Delhi Admi-
nistration has already held a number of
meetings with the parties and are endeavo-
uring to promote a settlement.

Strike by Workers of Durgapur
Steel Plant

*1159. SHRI KRISHNA HALDERp
will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the one-day token
strike of the Durgapur Steel Plant workers
on the 3rd June, protesting against the
attack by the Central Industrial Security
Force and Central Reserve Police Fores ;

(b) if so, the particulars there of ;
and
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(c) whether any action has been taken
agamst those  responsible for the
attack ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) and
(b) To protest agamst alleged assault on
some workers of the Steel Plant, by the
Central Industrial Security Force personnel,
the workers at the call of the Hindustan
Steel Employees’ Union, observed a 24-
hour strike from 6.00 AM on the 3rd June,
1971, Work on most of the Sections of the
Plant was affected by the strike

(<) Policc authonties in Durgapur, are
equiring mto the matter
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Increase in Support Price of Soyabean to
Encourage its Production in Rajasthan

*1162. SHRI N. K.. SANGHI Will the
Minister of AGRICULTURE be pleased to
states :

(a) whether Rajasthan 1s eminently sui-
table for the production of soyabean which
is now being imported in substential quan-
tities;

(b) whether due to low support price,
Rajasthan agricultunists are finding soya-
bean cultivation uneconomical when com-
pared to bajra cultivation; and

() if so, whether Government have
considered the desiability of raising the
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support price of soyabean to cacourage the
agriculturists to Increase production of soya-
bean in Rajasthan and the steps taken
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : () to (c).
Soyabean cultivation 1s being introduced in
Rajasthan for the first time this year. The
State Government has fixed the target of
548 geres for this crop. This target is expec-
ted to be achieved since necossary sced has
been distributed at all the centres.

Fixation of purchase price for Soyabecan
in respect of 1971-72 crop is under consider-
ation of the Government of India. All
relevant factors will be taken into account
while fixing this price.

U S. State Department official’s visit
to Delhi Re ;: Bangla Desh Refugee
Problem

*1163. SHRI BISHWANATH
JHUNJHUNWALA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether a Scmor Officer of the US
State Department visited Delhi in June to
acquaint himself with the Bangla Desh
refugee problem;

(b) if so, whether the State Depart-
ment Official’s visit has made any differ-
ence in the inflow of American aid to
Displaced Persons; and

(c) if so, to what extent ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Yes, Sir. Mr. F. L.
Kellogg, Special Assistant to the U. §,
Secretary of State for Refugee and Migra-
tion Affairs paid a visit to India from
23rd June to 26th June.

ASADHA 24, 1893 (S4KA)

Written Anzwers 50

(b) On June 25, while Mr, Ketlogg
was visiting thc reflugee camps near
Calcutta, a Press Release was issued by the
American Embassy in Delht that the
United States Government decided
to provide an additional $70 million
(Rs. 52.50 crores) to assist India
in coping with the problems created
by influx of refugees from East Bengal.
However, the announcement of this addi-
tional assistance has no connection with
Mr. Kellogg's visit.

(c) Does not arise.

Reopening of Birla Concerns
in West Bengal

*1164. SHRI M. M. HASHIM: Will the
Minister of LABOUR AND REHABILI.
TATION be pleascd to state :

(a) whether representatives of some
Umions and Associations of workers in
West Bengal have urged the Government
to secure early reopening of those offices
and factories of Birlas which are under
closure since February, 1970;

(b) if s0, the reaction of the Govern.
ment thereto; and

(¢) the names of such offices and
factories ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKAR) : (a) Yes.

(b) According to the imformation
made available by the Government of
West Bengal, there have been a series of
discussions at different levels but these have
so far been inconclusive. The State autho-
rities are, however, continuing efforts ta
secure reopening of the closed units.

‘() Complote information is being
collected and would be laid on the Table of
the House after it is recgived,
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Sinking of Machines Instailed in Heavy
Eugineering Corporation, Ranchi

*1165. SHRIB. NARAYANAN : Will
the Mmistry of STEEL AND MINES be
pleased to state :

(a) whether the machines installed in
the Heavy Engineering Corporation,
Ranchi are sinking mto the ground,

(b) whether the soil test was not con-
ducted before choosing the site;

(c) if so, whether any action is propo-
sed to be taken against those rcsponsible
for this lapse; and

(d) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) - (a) No,

Sir.

(b) Soil test was conducted before
choosing the site.

(c) and (d). Do not arise.

Procurement Policy to Benefit
Small Farmers

“1166. SHRI R S, PANDEY : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government have asked
the Food Corporation of India to evolve
their procurment policy in such a way so
that the small farmers are given more bene-
fit for the produce;

(b) if so, the directives in this regard;
and

JULY 15, 1971
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{c) how they are being implemented
by the Food Corporation of iIndia in
different States ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE): (a) The
policy of the Government is to purchase
all foodgrains offered for sale by the pro-
ducers conforming to the specifications at
the procurement prices fixed by Govern-
ment. But the Food Coiporation of India
proposes to cxpand the scope of direct
purchases so that payment of procurement
or support piice is ensured particularly to
the small farmers. There 1s no proposal
to give a higher pricc to the small farmers
for thesr produce.

(b) and (¢) Do not arise.

Wheat Loaded in Open Wagons in
Haryana and Punjab

*1167. SHRI BIRENDER SINGH
RAO . Will the Minister of Agriculture be
pleased to state .

(a) whether wheat bags have been
loaded in open wagons from various parts
of Haryana and Punjab during the months
of May and June, 1971;

(b) if so, whether many of these
wagons were booked at Amritsar and
Bhagtanwala for Sahibganj and Bhagalpur
Stations but the wagons are lying like un-
claimed corpses emitting foul smell and
awaiting disposal m the B. P. T. yard of
Wadala; and

(¢) if so, whether Government propose
to take any action against the persons who
have loaded wheat bags in the open wagons
during this rainy season and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (8) : Yes,
Sir.
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(b). A specinl of 51 wag ons was load-

ed at Amritsar/Bhagtanwala for Sehibgany
and Bhagalpur. Due to operational diffi-
culties beyond Moghalsarai this special
was diverted to Wadala (BPT Railway).
These wagons were placed at the Food
Corporation of India depot at Wadala
on 19.6:1971 and were unloaded on
19/20-6-1971. The damage to the wheat
bags was negligiblc.

(c). Because of inadequate availability
of covered wagons, loading of wheat in
open wagons to some extent becornes ines-
capable as 1t is necessary t0 maximise the
movement of procured stocks. However,
when loading s done in open wagons
special measures like covering the bags of
grains with tarpaulins, provision of escorts
etc., are taken to prevent damage (o
foodgrains.

Damage of Wheat in Haryana due to
Non-Availability of Transport
Facilities

*1168. SHRI SHASHI BHUSHAN :
SHRIN. N. PANDE:

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the Press news to
the effect that about four lakh tonnes of
wheat, out of nearly seven lakh tonnes
procured so far, in Haryana is lying in the
open exposed to the vagaries of the
weather;

(b) whether the Centre was acquainted
with the situation and was also requested
to move out these stocks to avoid damage;

(c) whether the Railway authorities
had asked the Haryana authorities first to
move these stocks to the Jagadhri section
from where the railway could export them
to the recipient States;
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(d)} whether this would ibvolve winece-
ssarily big expenditure and entajl avoid-
able delay and

(c) the reaction of Government thereto
and the measures adopted to improve the
stuation ?

FHE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A quan-
tity of 6,92,324 tonnes wheat has been pro-
cured in Haryana upto 5-7-1971, out of
which a quantity of about 2,47,000 tonnes
15 stored in the open. All necessary pre-
cautions have been taken by the State
Government and the Food Corporation to
ensure that the stocks stored temporarily
in the open ac properly covered to avoid
damage to them.

(b) The Central Government is aware
of the situation. The Food Corporation
and the Railway in consultation with the
Government of Haryana are making efforts
to move out such stocks as are stored in
the open.

(c) and (d). During the peak procure-
ment season massive movement has to be
arranged for and this can be done only by
running specials from stations where faci-
hties exist to load these specials. Suitable
stations were selected in consultation with
Northern Railway, Haryana Government
and the Food Corporation of India.

Jagadhri is one of the 32 stations agreed
to for loading of specials, Only grain

lying within reasonablz distance of
Jagadhn station is expected to be moved
there for loading into the specials and not
all the grain lying in the open in Haryana.
It is no doubt true that in moving the
wheat to one particular station some
additional expenditure on road transport
will be incurred. But this has got to be
weighed against the speedier movement
ensured by loading of specials which 1s
possible only at selected stations. Delay in
movement is avoided by the loading of
specials and in the interest of quicker
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movemeliiL is considered that some addi-
tional expenditure on road movement to
the selectod stations is wortwhile.

(¢) Does not arise.

Resentment by States for Assigning
Agricultural Research Work to
Agricaitaral Universities

*1169. SHRI A. N, CHAWLA :
Will the Minister of AGRICULTURE be
pleased to state .

(a) whether certain State Governments
have resented to assigning the work of
agricultural reasearch to Agricultural
Universities;

(b) whether this move of the State
Governments has resulted in the wastage
of funds and man-power;

(c) if so, the State Governments which
have resented this proposal; and

(d) the specific steps Government
prapose to take in this direction so that
the work of agricultural research could be
done smoothly and for mass benefit ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANWASAHEB P. SHINDE): (a) to ().
The Agricultural Universities should
normally have state-wide responsibility of
agricultural teaching, research and exten-
sion education. Certain State Govern-
ments have not, however, transferred the
whole of agricultural research to the Agri-
cultural Universities, although there is a
definite provision in the University Act to
this effect. In some cases, where phased
transfer has been agreed to, the process has
been rather long drawn. The Indian Cou.
neil of Agricultural Research, therefore,
has boen urging these States to expedite the
teansfer which in some cases has been ¢
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sented to.  Wherover state-wide ressarch
has not beon transferred to the Agricultural
Univarsities, there has been wasteful dupli-
cation and lack of coordination between the
work of the University and the State De-
partments concerned. This duplication Is
resulting in certain wastage of funds and is
not conducive to the efficient utilisation of
trained man-power available in the State
as a whole.

The Acts of Assam Agricultural Uni-
versity and Orissa University of Agricul-
ture & Technology have provisions for tra-
nsfer of State-wide research to the Agricul-
tural Universities. The State of Rajasthan
have also agreed to transfer of State-wide
agricultural rescarch to the University of
Udaipur in a phased manner. The process
of transfer has not been completed al-
though the last two Agricultural Univer-
sities have been in existence for the last
cight years.

(d). The Indian Council of Agricultural
Research would continue to pursuec this
matter with the State Governmenis for
speedy implementation of the relevant
provisions of the University Acts. The
I.CAAR, would also continue to give
preference to Agricultural Universities over
Departments of Agriculture and Animal
Husbandry for the location of the centres
of All-India Coordinated Research Pro-
Jects provided they fulfil all other eligibility
requirements. Likewise, I.C.A.R. will con-
tinue to offer necessary incentives through
grant-in-aids to the States for the develop-
ment of Agricultural Universities to expedite
the transfer., If these do not have their
desired effect, Government would consi~
der what further measures will be nece-
ssary in order to smoothen matters and
got maximum benefits out of the resour-
ces invested without wasteful duplication.

Casualtics in Rourksla Steel Plant

*1170. SHRIR. V. BADE :
DR. LAXMINARAIN PANDE :

Will the Minister of STEEL AND
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MINES bé pleased to state

(a) whether some muscreants stabbed
three workers tn Rourkela Steel Plant on
the 27th June 1971

(b) whethet two deaths have occurred
due to this stabbing

(¢) whether disturbance has been crea~
ted due to this incident in Rourkela Steel
Plant and

(d) if so the number of persons arrest-
ed 1n this conncction and the steps taken
by Government in the matter 7

THE MINISTFR OF STATE IN THF
MINISTRY OF SIEEl AND MINES
(SHRI SHAHNAWA7 KHAN) (a) and
(b) Yes Sn

() No Sir

(d) No airests have been made so far
but the police are taking necessary steps
for the arrest of the culprits

-

Reorganisatien of Government Machmery
to Avord Losses in Foodgrains

4871 SHRI SOMCHAND SOIL ANKI
Will the Minister of AGRICULTURE be
pleased to state

(a) whether Gowwrnment arc thinking
to reorganise its maclunery for functioning
n the Interest of the farmers

(b) whethe:r duc 1o 1ts mismanagement
the stocks of wheat go to wastage and the
Government have o suffer heavy loss
every year and

(¢) whether the Food Corporation of
India purchase wheat at lower rate from
the farmess and sell at higher rate ?

ASADHA 24, 1898 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Food Corporation of India
which 1 the pracurement agency of
the Government 1s working in the interest
of the tarmers 1n that by undertaking a
massive price suppor t operation for wheat,
it has by and large, helped to ensure to
the producer the prices fixed by Govern»
ment  Government 1s keen that 1its proe
curement operations should be to the
benefit of the farmers and to this extent,
would be prepared to make any changes m
procedure or organization that may be
necessary  But it s considered that no
such reorganization is called for at present
and Government 1 not contemplating
any reorganization of the structure of the
Corporation

(b) No Sn

(c) The Food Corporation of India
procures wheat it Rs 76 per quintal for
fair average quality gramns and selis at the
1ssue price of Rs 78 per quintal These
prices aie fixed by Government

Production and Reserved Quota of
Fdible Oilseeds in Gujarat and
other States

4872 SHRI SOMCHAND SOLANKTY
Will the Mimister ol AGRICLY TURF be
pleased to state

(a) what 1s tho percentage of prodiic.
tion of edible o1t seed m Guyaratin
comparison with other States of India ,

(b) what 1s the perentage of edible oils
reserved for Guyarat Stateto utibse for
State’s utihzation and the quota for other
States out of the total production,
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(c) what steps Government have taken
to stop increass in price of edible ol seed ;
and

(d) whether Government propose to
reserve more qQuota of edible 031 for
Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIY
SHER SINGH) * (a). A statement showing
the production of major edible oilseeds, viz,
groundnut, sesamum and rapeseed and
mustard, in Gujarat and other States dw ing
1969-70 and the percentage shares in the

All-India production s attached.

(b) No such reservation is being made
for utilisation in Guarat and other States.
The Government of Guyarat has, however,

JULY 13, 1991
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purchased fiom ppan markst a quantiyy ef
24,524 tonnes of groundnut oil for distel-
bution to the vuinerable sections of
consumers in the State,

{c) Steps taken to check rise in prices
of edible oilseeds include efforts to raise the
production of major oilseeds and non-
traditional oilseeds tike soyabean and
sunflower in the country ; utilisation of
minot oilsecds of tree origin, cottonseed
and rice bran for mcreasing oil supply ;
augmenting the domestic supply by import
of orlseeds and oils to the extent feasible
and regulation of bank credit, forward
trading and cxport trade in oilseeds and
oils,

(d) Docs not arisc as no such quota is
being fixed.

STATIMPNT
State/Union Territory Production of edible o1lsceds Percentage share
(Thousand tonnes) in all India
Total
Giound- Sesa-  Rape- Total Gro- Scsa- Rap Total
nut @ mumn* seed & edible und- mum. oe-  elible
Must-  otl- nut oil-
ard* seeds & Must- seeds.
ard.
1 2 3 4~ s 6 7 8 9
Andhra Pradesh 10634 549 01 1118 4 207 12.7 15.8
Assam (including . 47 516 56.3 11 34 0.8
(Meghalaya)
Bihar 30 83 396 509 01 19 26 0.7
Gujarat 11062 292 117 1147.1 216 67 08 16.2
Haryana 9.6 04 730 88.0 02 01 52 1.3
Himachal Pradesh 20 1.8 1.0 4.8 0.4 01 o.1
Jammu & Kashmur 1.2 1.3 214 23.9 03 14 0.3
Kerala 19.3 3.8 23 1 04 09 . 0.3
Madhya Pradesh 2859 620 467 394.6 56 143 31 5.6
Maharashtra 6147 360 0.7 651.4 120 8.3 0.1 9.2
Mysore 509.7 185 1.6 529.8 9.9 4.3 o1 1.5
Orissa 833 387 2.3 143.3 16 89 1.4 20
Punjab 159.5 42 361 199.8 31 1.0 24 28
Rajasthan 98.7 209 85.1 204.7 1.9 4.8 5.6 2.9
Tamil Nadu 910.2 37.8 0.1 948 1 177 87 134
Uttar Pradesh 2605 1046 10754 1440.5 512 42 714 204
West Bengal 49 153 40.2 1.1 23 0.6
Union Terntories 29 Lt 1.6 5.6 0.1 03 01 0.1
All India 5130.1 433.1 1507.3 7070.5 100.0 1000 100.0 100.0

@Partially Revised Estimates for 1969-70
*Fmal estimates for 1969-70.
**Nil or negligible.
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Contour Bunding in Anantapur, Andhra
Pradesh

4873. SHRI FSWARA REDDY Wiil
the Minister of AGRICULTURE be
pleased to state

(a) the amount of money sanctioned
for contour bunding in Anantapur District,
Andhra Pradesh for 1970-71 and

(b) how 1t has been utilised ?

THL MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) and (b) The informa-
tron 1s being ¢ liccted and will be placed
on the Table of thc¢ Sabha

Cintral aid to Andhra Pridesh for
Increasc m Acreage of Cashewnut

Cultivation

4874 SHRI B % MURTHY Wil the
Minster of AGRICULTURF be pleased
to state

(a) the thnanaal and technal help
given to the Government of Andhra
Pradesh f{or 1increasing the acreage in
Cashewnut cuitivation, and

(b) whether any new strains have been
developed and introduced, if so, the
details therecof ?

THE MINISTER OF STATEIN IHE
MINISTRY OF AGRICU! TURE (SHRI
SHER SINGH) (a) [he Government of
Indiq are providing financtal assistance to
the State Government of Andhra Pradesh
for the production of Cashew au-layers
for planting new arcas under cashew The
programme for Fourth Five Year Plan 1s
to produce 30,000 layers at an estimated
outlay of Rs 0 37 lakhs which will cover
an aea of 300 acres
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Regarding technical assistance the
Directorate of Cashew Development of the
Government of India at Ermakulam and
the Central Plantation Crops Research
Institute, Kasaragod render necessary
assistance to the State Governments

(b) No new strain has so far been
developed However some promising
material consisting of a few selections and
hybrids are under mmestigation at the
Cashew Research Station, Bapatala

Distribution of Stecl in Assam

4875. SHRI ROBIN KAKOTI Wil
the Minister of STEFL AND MINES be
pleased to state

(a) whether the stcel quota for Assam
has been gicatly 1educed since the format-
10n of Meghalaya ,

(b) whether cxisting 1ndustrial units
in Assam arc suffering for want «f steel ,
and

(c) whether Assam Goveinment has
requested the Central Government not to
reduce 1ts stee! quota and 1f so, the decision
taken ty Central Government 1n the
matter ?

THI MINISIER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) The
system of allocation of ‘‘quotas’ has been
dispensed with under the present distrie
bution procedure Any indentor requiring
ron or steel for genuine purpos esis
free to place his indents on the Joint Plant
Commuttee After the wndent 1s planned
and the work/sale ordei 1s issued, he can
apply for priority and the despatches are
made 1n acordance as with the priority
allocation made by the Steel Prionty
Commuttee,
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(b) Due to the geperal shoriage of  for group disoussions and group decisions

Steel, industrial units may be suffering to
some extent in all parts of the country
including Assam.

(c) In view of the position explained
under (a) above, the question of reduction
of steel ““quota’ does not arise.

Training to Farmers about the Use
of Modern Seeds and Fertllizers

4876. SHRI DEVINDERA SINGH
GARCHA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether thete 1s a scheme under
consideration of Government to impart
training to small farmers about the use of
improved seeds and fertilizers ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURLE (SHRI
SHER SINGH) : (a) and (b). A Centrally
Sponsored Scheme of ¥Farmers Tramning
Education has and been sanctioned in 100
selected High Yielding Varicties Programme
Districts to (rain farmers big and small
in the adoption of the rccommended pack-
age of practices th rough nstitutional as well
as non-institutional training.

In the non-institutional training the
focal points of farmers, training are the
National Demonstrations conducted by
the Subject-Matter Specialists in which
farmers from the neighbouring villages
participate at the time of important crop
operations. In addition, Production-cum-
Demonstration Training Camps, supported
by audio visual aids, are organiscd by the

Peripatetic Teamson  farmers' fields
on high-yielding varleties of crops.
Farmers Discussion Groups
have been

organised in the villages

«

on adoption of better practices and these
are linked with the All India Radio’s ‘Farm
and Home broadcasts’. Farmers are Bll?
provided opporiunities wherever practi®
cable for visits to progressive farms and
advanced agricultural institutions within
the district and the adjoining areas as &
built-in element of the training programme.

The specialised needs of farmers are
met through specific subject-matter short
duration institutional training courses such
as on seeds, fertilizers, agricultural machine-
1y, plant protection, water use ete. at the
Agricultural Universities/Research Stations /
Farmers Training Centres where expertise
and physical faciliies —ate available.
Specialised nstitutional courses {or conve-
ners of Discussion Groups are also
organised to train them in the methods of
conducting successful group woiking.

Special attention will also be given to
Farmers' training in the districts where
the new Projects for Small Faimers’ Deve-
jopment Agencies and the development
of Marginal Farmers’® and agricultural
fabour are being undertaken

Setting up of Tobacco Threshing Plant
in Gujarat

4877. SHR1 SOMCHAND SOLANKI :
Will the Mimister of AGRICULTURE be
pleased to state :

(a) whether Government ase aware that
Gujarat is one of the tobacco-growing States
in the country and therefore tobacco thre-
shing is necessarily required to be setup
in Gujarat State &

(b) whether the Tobacco Development
Council has recommended to set wp
Tobacco Threshing Plant in Gujarat or
has discussed about its location : and

() if s0, the main features thereof !
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) Yes S 70% of
tobacco produced in the State 18 of bidi
type  Threashing with machines 18 done
in the care of 1obacco used in the
manufacture of cigarettes  while
bid: tobaco 1S beaten  into
flakes and sieved for the purpose of
manufacture of bidis At the present level
of producuion of cigarette tobaco In
Guyjarat, the necessity of a tobacco Thresh
ing Plant 1n the State has not been felt

(b) No Sir.

(c) Does not arise

Creation of high salaried Posts
m Heavy Fngineering Corporation,
Ranch:

4878 SHRI N K SANGHI Will the
Minister of SIFIT AND MINFS be
pleased to state

ASADHA 24, 1893 (SAKA)
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(a) whether a number of high salaried
Jobs, appointments to which are made with
Government’s approval, are created and
many others are being upgraded m the
Heavy Engineermg Corporation, Ranchi
mspite of the fact that the Corporation is
mcurring loss year atter year , and

(b) \f so, the number of such jobs
created and upgraded during the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)eand
(b) Posts are created or up-
graded in the company, from time to
time, depending on the actual requirement.
These are part of ie-organisation of the
top management of the company made with
a view to improve the performance of the
Company Details of the posts created or
upgraded from | 1-68 to-date, appomtments
to which requue Government’s approval,
are as under

S Newly created
_ No  Desgnation Salary or upgraded Remarks
— T2 B 3T - 4 5
1968
1 Director Rs. 3000/- Newly Post continued till
(Co ordination) (fixed) created 30-4-69 when a
post of Deputy
Chairman  was
created 1 lien
thereof
1969
1. Deputy Rs 3000-125- Newly The post is now
Chairman. 3500 created held in abeyance
1970
1 Director Rs 3000-125- Upgraded The scale of pay of
(Fmance) 3500 Rs  2500-100-3000
was Tevised to
Rs  3000-125-3500
from 1-1-70 as
persannsl to the
existing incurabent

whose termi i upto
31~12.71,
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1 2 3 4 5
wm
1. Director Rs 2500-100-  Newly This new post was
(Technical) 3000 created. created while
holding in abeyance
the post of Deputy
Charrman.
2 Managing Rs 3000-125-  Newly
Director 3500 created

——— s
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Difference in Sale Price of Agricultural
Machines by Tarai Development
Corporation and Agro-
Industrial Corporation

4880, SHRI TITENDRA PRASAD
Will the Minister of AGRICULTURE be
pleased to state

(a) whether the Agricultural Machines
Iike imported  tractors  harvestors  and
other imported machines used 1n agticul
ture sold by the Tarar Development Corpo-
ration are chcaper than those sold by the
Agro Industiial Cotporation and

(b) it so, the reasons for this dipanity
and the steps the  Ministiy  propose to
remove this ?

THL MINISTLR OF STATL IN THt
MINISTRY OF AGRICULTURI (SHRI
SHLR SINGH) (4) and (b) The mahke
of common mmpoited tractors wiuch have
been sold so far, both by the Tarat Develop-
ment Corporatton and the UP  State
Agro-Industrial Corpotation, 1s Ford-3000
The price of this tractor sold by the Taras
Development Corporation 1s cheaper than
that sold thiough the U P. State Agro-
Industrial Corporation In the case of
Tarar Development Corporation, the
tractors were mpotted und supplied on
‘No profit no Joss’ bdsis to the farmer-
sharcholders as a part of service facilities
supplied by the Coiporation to the share-~
holders  Ford-3000 tractors sold througl
the U.P. State Agro Industrial Curporation
were ymported 1n SKD condition and asse-
mbled by M/s Escotts Tractors Ltd The
prices of these tractors were fixed keeping
in vicw the actual expenditure wncurred on
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the assembly, commussion allowed to the
firm and the sale commssion allowed to
the various State Agor Industries Corpo-
rations mcluding UP. These reasons
account for the varigtion mn prices of
Ford-3000 tractors sold by these two
Corporations
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Recommendations of the Indian
Board for Wild Life

4882 SHRI RAMACHANDRAN
KADANNAPPALLI

SHRI P GANGADEB

Wil the Minister of AGRICULTURE
be pleased to state

(a) whether the Indian Board for Wild
Lafe has recommended enactment of spe-
cial laws by the State Government to con
serve Wild Life, and

(b) if o0, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) * Yes, 8ir.
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(b) The State Governments of Maha
rashtra, Guarat, Goa Daman-Dm and
Mysore have enacted special! laws for wild-
Iffe conservation Other States/Union
Territories have replied that action is being
taken to impiement these recommenda-
tions The Executtve Committee of the
Indian Board for Wildlife 18 purswing the
matter with the State Government
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Closure of National Iron and Steel
Company, Belur, Howrah

4884 SHRI PRIYA RANJAN DAS
MUNSI Wil the Minster of STEEL
AND MINES be pleased to state

(a) whether the national Iron and
Steel Company, Belur, Howrah 1s still
contimung the closure,

(b) 1f s0, the reasons therefor and

(c) whether any attempt has been made
by Government to re open 1t ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFI AND MINFS
(SHRI SHAHNAWAZ KHAN) (a) Yes,

Sir

(b) According to the Steel Rerolhng
Mills Association of which this firmis a
member, general tecession during 1965 67,
fow prices for steel sections shortage of
ordeis especially tor wagon castings, and
labour problems resulted 1n its closurc 1n
January, 1968 The factory was re opened
1n May 1969, but could nat be fully opera
ted As the firm vould not retrench labour
and staff, they continued to mecwn  losses,
which resulted 1n 1ts closure in  October,

1970.

(¢) According to the  Association
efforts are being ruade to re-open the unit
with the financial assistance of Industnal
Reconstruction Corporation of India and
technical cum financial collaboration with
M/s Garden Reach Workshops

The Government of India have received
requests for taking action under the In-
dustries (Development & Regulation)
Act, 1951 These are under considera

tion
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Special Assistance to Blhar,
Rajasthap and U P for
Irngation Facilities

4885 SHRI R S PANDEY Will the
Minister of AGRICUI TURE be pleased
to state

(4) whether Government have offered
special assistance to Bihar Rajasthan and
UP to provide irrigation tacilities n
areas where drought conditions are stil
prevelant, and

(b) if so the amount offered to each of
he aforesaid States ?

THE MINISTER OF STAT} IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) and (b) Rural
Works Programme 1s a special programme
mtroduced during the Fourth Plan period
to take up productive and Jabow intensive
schemes m the chionically drought affected
areas of the country Medium and minor
trrigation works have first priority under the
Programme followed by soil conservation
aforestation and communications So far,
54 districts 1in 13 States have been 1dent:
fied as chronically drought affected FEach
«f these districts would have an allocation
ot Rs 2 crores during the Fourth Plan
period Of these, three are in Bihar, six
i Uttar Pradesh and ten in  Rajasthan
State The amounts sanctioned for minor
irrigation schemes during 1970-71 whxch
was the first year of the Programme—
and for some of the districts during the
current financial vear m these three States
are

Rye 1 lakhs
STATE Amourst sanctiond
1970-71 1971-7e2
Bihar 100 1000
Rayasthan 117,08 —
Uttar Pradesh 27.50 184,56
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Proposal for Research Institute for
Cashew Nut Shell Liguid at Quilon

4887 SHRI C K CHANDRA-
PPAN  Will the Mnister of AGRICUL-
TURF be pleased 10 state

(a) whether Kerala Government has
submitted a4 scheme to the Centre for
stariing a Research Institute at Quilon on
the mnew uses and application of the
Cashew Nut Shell Liquid

(b) if o, the main features thereof,

(¢c) whether the State Government had
requested for financial assistance  to
mmplement this scheme and

(d) 1l so the decision theicon ?

IIIE MINISTLR OF S1ATE IN I'HE
MINISTRY OF AGRICUI TURL (SHRI1
SHER SINGH) (a) No such scheme
has been received froin Kerala Govern-
ment

(bYto (d) Do not arise

Emancial Irregularities at Agricul-
tural Fair held in Panjim

4888 SHRI ERASMO DE SEQU-
EIRA  Will the Minister of AGRI-
CULTURE be pleased to state The
action proposed tobe taken by
Government with regard to the financial
irvegulanttes in connection with the hold-
mg of the agricultural fawr in Panymm
the Unmion Territory of Goa, Daman and
D ?
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FHE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) Certain audit objections
with regard to financial irregularities 1n
connection with the holding of the agricul-
tural fair 1 Panym have already been
settlod by the Union Terrtory of Goa,
Daman and Diu  Necessary action 1o
setile the remaining objections 1s 1n hand

Import Substitution of Indigenous
Items

4889 SHRIS C SAMANTA Will the
Minister of SUPPLY be pleased to state

() how fa1 the supply position In
various Mmutries and Government De
partments has cased asa result of nport
substitution by indigenous items and

(b) the namces of impoited 1tems requis-
od by fus Minsstry ?

[{HL MINISTER OF SUPPLY (SHRI
D R C(11AVAN) (a) Wherever mdigenous
production has been wstablished tn respect
of items hitherto imported, the supply
position has gonerally eased This s parti-
culatly soincase of a large number ol
spaie paits ot heavy earth moving equip-
ment and machminery, conductor cables
traslers mpellors for centrifugal and tur-
bine pumps, nuiling machmes, testing
equipment condoms, el¢

(b) A major gloup-wise statement con-
taining & bst of nems bemng imported by
the Directorate General of Supplies &
Disposals 1s attached

STATEMENI
S. No Item
1. lextiles (yarn and fibre)
2. Paper and Paper products
3 Rubber & Rubber products

4 Chemical & chemical products
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S No Item

5 Neon-metallic Mineral products
6 Bastc Metal industrial products

Metal products except Machines
& Transport equipment

8 Machinery except electrical

9 Liectircal Machings, Apphances
& supplies

10 Iransport equipment including
Railway material

1. Scientihic  equipment, Medical
equipment el

12 Miscellaneous  industiind  pio

ducts

Fxtenvion of 1 P ¥ Act, 1952 to all
Mines

4890 SHRI RAMAVATAR SHA
STRI  Will the Minister of 1 ABOUR

AND RUHABILITATION bt pleased
to state

(4) whether the Employees Piovident
Lunds Act, 1952 hay not been extended
to all types of mines

(b) 1f so, which are those mines, and

(c) the 1easons thercof ?

THF MINISIER OF LABOUR AND
REHABILITATION (SHRI R K KHA-
DILKAR) (a) to (¢) 'The Lmployees'
Provident Funds and Family Pension
Fund Act, 1952 has beun extended to cer-
tam muncs, a statement containing the list
of whith 1 enclosed It s proposed to
extend the Act to the rfemamting rames
(except coal mines which have a separate
Provident Fund Scheme) ag sxpedy
tiously as possibie,
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STATEMENT

1 Iron-ore Mines
2 Manganese Mines
3 Limestone Mmes
4. Gold Mines

S Mika Mines

6 Bauxite Minea
7 China Clay Mines
8 Magnesite Mimes
9 Dolomite Mines
10 Barvtes Mines

11 Fire Clay Mines
12 Gvpsum Mines
13 Kyanite Mines
14 Sihmite Mines
15 Steatite Mines

16 Diamond Mines

Assistance from Switzerland under
Freedom From Hunger Campaign

4891 SHRI JITENDRA PRASAD
Will the Minister of AGRICULTURE be
pleased to state

(a) whether his Minuatry received
assistance under the Freedom from Hunger
Campaign from the Government of
Switzeriand ,

(b) 1f s0, the extent theieot,

(c) the quantum of help given by
Freedom from Hunger Campaign to Kakon
Shaheed Education Society and how
it has been utilized , and
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(d) the names of the members of the
Kakon Shaheed Education Society and
whether Government are aware that
the funds allotted to the Society have been
utithized ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) No

(b) Does not arise

(c) On Ist August 1968, a project on
the “Devclopment of the farm and organ:
sation of farmers’ production-<ums-traming
camps and farmers * discusston groups by
the Kakor1 Shaheed Lducation Society,
Chidkurt (Uttar Pradesh)”, at a cost of
Rs 1,32,000 was approved by the Indian
Freedom From Hunger Campaign, to be
financed out of the donations made by
the Food for India  Foundation,
Netherlands

The amount was made {or (1) develop-
ment of model agricultural farm, (2)
farmers’ production-cum-training camps,
(3) farmers’® discussion groups, and (4) staff
for the above purpose

However the Society has been paid
only Rs 80,000 out of the approved
amount in two instalments of Rs 50,000
and Rs 30, 000

Though the Society was expected to
send a quaiterly report in tripliuate, the
only report 1t sent to us was on 12-1.70
In that report 1t was stated that the
amount sanctioned Rs 50, 265 had been
utihised largely for the development of the
farm at Chadkuri for various 1tems, though
a small sum was also spent on tramnmg
camps .

In the absence of subsequent reports
from the Society the payment of the
remaining amount has been withheld

(d) Shr1 P. K. Khanna 1s the Prest-
dent of the Kakors Shaheed Education
Socsety Howsver, so far as this project



81 Wristen Answers

is concernied, the Society has been asked
to set up a Special Programme Committee
consisting of the District Magistrate,
District  Agricultural  Officer, Farm
Extension Officer of the Pantnagar Agri-
cultural University, Director of the nearby
Sugar Farm, Deputy Development
Commissioner, Uttar Pradesh, officer
incharge of farmers’ training, Secretary
of the Kakori Shaheed Education Society
and the project officer. The Society has,
not reported if it has held any meetings
of this committee,

Since regular reports have not been
coming from the Society regarding the
utilisation of the funds, not only have the
reminders been sent to the Society, but
the Government of Uttar Pradesh has
also been requested to get enquiries made
and to report.

Distribution of new varieties of Rice
to Farmers to Increase per acre
Production thereof

4892. SHRIN. K. SINHA: Wil the
Minister of AGRICULTURE be pleased
to state :

(a) the new varieties of rice distiibuted
to farmers in order to increase per acre
production as indicated by the President
of India 1n his Presidential address and
to the extent they have bee n distributed;

(b) the names of the varieties of
rice; and

(c) the names of the agencies through
which these have been distributed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b) . A number of
new improved varietios of rice which have
higher yields than local varieties have been
evolved and released for cultivation during
the last few years. 13 such varieties which
are suitable for cultivation in many
regions in the country have been released
during the last 3 years: The names of these
varietieq ars ys follows :
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(1) Jaya

(2) Padma
(3) Jagannath
(4) Panka;
(5) Sabarmati
(6) Jamuna
(7) IR-20

(8) Ratna

(9) Bala

(10) Vijaya
(11) Krishna
(12) Kaveri

(13) CO-35

9 of these varieties were released only
last year and certified seed (of these varie-
ties) in sizeable quantities is likely to be
available for distribution to the farmers
in the Kaharif, 1972, The National Seeds
Corporation has already taken up the
multiplications of seeds of the recently
released varieties. Of the others, the State
Governments undertake the production
and distribution of certified seeds depen-
ding on demand. The N.S.C. also prod-
duced certified seeds of new varieties of
paddy and sold 21,350 quintals in 1968-69,
17,130 quintals m 1969-70 and 30,100 quin-
tals in 1970-71,

(¢) The National Seeds Corporation
distributes the seeds through its own
depots through the State Governments
and a net work of about 500 dealors. The
State Governments undertake the distri-
bution inter alia through coopefative
societies, departmental agencies etc. The
Terai Development Corporation aliso pro-
duced and distributed some new varieties
of rice through their dealers/State Govern.
meads ete.
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Royajty on Graphite in Orissa

4894, SHRI D K PANDA Wil the
Minister of STEEL AND MINES be
pleased to state .

(a) whether there 1v any proposal {o
raisc the rate of i1oyalty on graphite m
Orissa 1o raise additional revenues;

(b) 1f so, the rate ot wncrease and the
additional revenue expected therefiom, and

(c) 1f not, the reasons theretor ?

THE MINISTER OF STATE IN THL
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) No,
Sir,

(b) Question does not atisc i view of
(a) above.

(c) A proposal to increase the rate of
royalty on graphite was placed before the
16th meeting, held on 29-9-1969, of the
Mmeral Advisoty Board who did not
approve of the proposal.
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Employment cess

4897. SHRI N. K. SINHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government propose to
impose an Employment Cess to create em-
ployment opportunities for the unemloy-
ed; and

(b) if not, the steps Government pro-
pose to take for immediate solution of the
problem ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHA-
DILKAR: (a) No.

(b) In this conpection reference is
invited to the statement laid on the Table
of the House in reply to parts (a), (b), (¢)
& (d) of Starred Question No. 970 on
7-7-1971.

All India National Mineral Develop-
ment Corporation Workers
Federation

4898. SHRI M. M. HASHIM : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether all Unions under the
National Mineral Development Corpo-
ration have formed themselves into an All-
India National Mineral Development
Corporation Workers Federation;

(b) if so, whether this Federation has
been recognised;

(¢) whether the Federation has sought
full implementation of the Bhardwaj
Committee recommendation; and

- (d) ifso, the reaction of Govemment
. ‘thereto ? .
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THE MINISTER OF STATE.IN THE
MINISTRY OF STEEL AND MINES .
(SHRI SHAHNAWAZ KHAN): (a) The'
National Mineral Development - Corpo-
ration have received a communication
dated 21-6-1971 from the organisation
entitled “All India National Mineral Deve-
lopment Corporation Workers Federation”
about its formation at a conference hetd
at Bailadila on 29th/30th May, 1971.
Out of 10 unions functioning under  the
Corporation, the office-bearers of four
unions have intimated to the management
that they are affiliates of the Federation.
Thus, all the wunions under National
Mineral Development Corporation are not
members of the Federation.

(b) No, Sir.

(c) and (d). The Federation had rajsed
the question of implementation of the
recommendations of the Wage Structure
Revision Committee of the Corporation.
Final discussions are yet to be held between
the management and all the trade unmions
together in this matter.

U. N. Secretary-General’s appeal for
More Help for Refugees from
Bangla Desh

4899. SHRI S. M. KRISHNA :
SHRI RAMACHANDRAN
KADANNAPPALLI :

Will the Minister of LABOUR AND
REHABIPHA’I‘[ON be pleased to state :

(a) whethier United Nations Secretary- -
General, U. Thant has once again appeated’
to the world to provide aid seneroluly to
alleviate the sufferings of the paople or .
East Bengal; and b

(b) if 50, the extent to whwh aid has .
beenincreasedfmtharcfum as 3 ramlt
thereof 7 . . . .
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THE MINISTER OF LABQUR AND
REHARILITATION (SHRI R X
KHADILKAR) (a) The Secretary-
General of the United Nations, U Thant,
1ssued two appeals—one on the 19th May
and the other on 16th June, 1971 The
first appeal was addressed to Governments,
inter-goveinmental and non-governmental
organisations as well as private sources to
help, meet the urgent needs for humani-
tarian assistance to the refugees from East
Pakistan m India. In the second appeal,
the Secretary-General referred to organising
of relief operations with the cooperalion
of Pakistan Government for the people m
East Bengal and called upon Governments
and other organisations to contiibute in
cash and kind to the humanitarian effort
for assistance to the *people of East
Pakistan” 1n East Pakistan itself The
Secretary-General stressed the point that
the organisation of relief in East Pakistan
was "'a separate operation from the pro-
gramme of assistance to refugees from East
Pakistan m India, the two operations
are related to the extent that as conditions
m East Pakistan are improved, there will
be a better possibility of airesting and
reversing the flow of refugees *

(b) Does not arise.

Termination of Services of Workers
of Foreign Oil Companies at
Ernakulam

4900. SHRI C. K CHANDRAPPAN
Wil the Minister of LABOUR AND
REHABILITATION be pleased to state

(a) whether some workers of the three
private o1l companies, Burmah Shell, ESSO
and Caltex at Ernakulam had been removed
from servics by the employers according
to ‘Early Voluntary Retirement Scheme’,

(d) 1f so, the number thereof,

() theopimon of Gokhale Comms
ssion of Enquiry on this question, and
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(d) whether Government have fmple-
mented the recommendations of the sard
Commussion of Enquiry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) (a)to (b) The matter
falls m the State-sphere The Ministry of
Labour have no information as to the
exact number of workers removed fiom
service under the ‘Early Voluntary Retire-
ment Scheme’ by Foreign O1l Companies
at Ernakulam  Aithough the Gokhale
Commussion has made no special recom-
mendations about the worhmen of the
foreign o1l compunies at  Ernakulam, some
general recommendations on  possible
measures for ensuring greater job security
1n the foreign o1l companies have, liowever,
been made by the Commussion As these
involved fresh legislation covering all
industries, ncluding the od industry,
certain proposdls in this behalf have been
circulated for comments to the various
interests concerned  Comments from some
are still awaited Further action can be
taken after the views of all concerned are
avallable

Setting up of an Explosives Factory
at Hirakud in Orissa

4901 SHR1 DEVENDRA SATPATHY.
Will the Minister of STEFL AND MINES
be pleased to state

(a) whether Government are conside-
ring the establishment of an Explosive
Factory n the Public Sector,

(b) whether there was a proposal for
the location of an Explosive Factory at
Hirakud 1n Ornissa,

(¢) whether Government are aware
that some amount was spent 18 1962-63 by
the Government of §Orissa on the construc-
tion of roads and burddings as per the
decision of the Government of Indis,
Minstey of Defence, for the location of
the Factory at Hrrakud, and
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(d) 1f so, whether the deciston 1s still
valid ?

THL MINISTER OF STATE IN IHE
MINISTRY OF STEFL AND MINFS
(SHRI SHAHNAWAZ KHAN) (1) Yes
Sir

(b) No, Su

(c) and (d) Do not arse

Depositc of Minerals m Indian Ocean

4902 SHRI M SATYANARAYAN
RAO Will the Minsster of STEI L. AND
MINFS be pleased to state

(a) whether Indiin  Oceanic survev
ships with the help of Russan sciontists,
htve discovered the presence of large de-
posits of difterent minerals on the floor
of the Indian Ocean and

(b) if so  the particulars of the de-
postts found there and the programme «f
prospecting them ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINLS
(SHRI SHAHNAWAZ KHAN) (a) and
(b) Under the International Indian
Ocean Fxpodition (1960 65), in  which
Indian Scientists frem vdrius iastitutions
mmcluding Geological Swivey of India also
participated, Soviet ships surnveyed wxten-
sive areas of Indian ocean leading to the
discovery of Manganese nodules scattered
over approximately 10 million square kilo
meters of abyssal areas of the ocean

Marme geological  explorations are
being conducted by the Geological Survey
of India independently as part of their
regular programme and this i1s not with
the help from USSR

Earily studies by Geological Survey of
India indicated the presence of barium
nodules off the west coast and of phos-
phatic nodules off the Andamans Recent
studies by the Marine Geology Umt of
the Geological Survey of India set up 12
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1965 have indicated about 1 6 crore tonnes
of calcareous sands in two lagoons m the
Laccadsve Islands A reconnaissance of the
phosphatic occurrences off the Andamans
has also been carried out

A programme for geological survey and
eaploration of the entire contmnental
margm of the country has been prepared
end 1t 15 proposed to collect data and sam-
ples on cruise tracks totalling 26,000 km
and traversing the entire continental margin
of thecountry To expedite offshore mine-
ral exploration, the Geological Survey of
India has also a proposal to procure a ship
espicially desigened for off shore mimeral
exploration from Indian shipyards during
the 4th plan

Setting ap of ‘Operation Hardrock’ Pro-
fect with United States Collaboration

4903 SHRI INDRANT GUPTA
SHRI JADEJA

Wil the Mmster of STFFI AND
MINFS be pleased to state

(a) whether a project called ‘“Operation
Hardrock™ was underiaken a few years ago
with U S collaboration

(b) whether 1ts failuie has necessitated
the current French aided project for
acral survey for non-ferrous metals,
end

(c) the extent, iIf any, to which the
results of such expensive projects are actu-
ally being explosted for the country's bene-
fit?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) Yes,
Sir

(b) No, Sir 'The ‘Operation Hardrock'
was taken up with a view to have
a multmstrument airborne geophysical
survey using electro magnetic, magnotic
and spectometer nstruments over a
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fow selected potential ore bearing areas
of Andhia Pradesh, Ragasthan and
Bihar-West Bengal As a result of
this survey, which was completed on
schedule, a large number of geophysical
anomalies have been revealed The ground
follow-up i selected anomaly sites has
revealed promising 7inc, lead minerali-
satton 1In  Rajasthan area and copper
mineralisation in Bihar area Minor occu-
rrences of molybdenum have also been
recorded 1n Rajasthan area Further dnill-
1ng I1s 1n progiess 10 evaluate the extent and
grade ot the orc bodies The results
achieved under project *Operation Hard-
100k” 50 far are encouraging

French aided project for 2erial survey
has been teken up not because of the
faillure of ‘Operation Hardrock’ but with
aview to speed up exploration for non-
ferrous metals for which aerial survey
over additionsl areds in selected parts of
Mysore Guyarat, Madhya Pradesh, Maha-
rashtra and Rajasthan was considered
necessary and for which indigenous exper
tise was not avaifable

(c) The ground follow-up work on the
aero-anomalies located by the Operation
Hardrock® Project 1s still in progress
The question of exploitatien «f minerals
which may be located as 4 result of these
operations will be considered after comple-
tion ot the ground follow-up work

Decline in Export of Scrap to Japan

4904 SHRI SUBODH HANSDA Will
the Mnister of STLEL AND MINES be
pleased to state

(a) whether export ol sctap to lapan is
falling down day by dav

(b) if so, the reasons therefor, and

(c) since when the export s dwindling
and the steps taken to check this trend ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) to
(¢) Yes, Sir. The export of ferrous scrap
to Japan has declined steadily from about
June, 1970 The major cause ot the dec-
hine 15 the increasing domestic demand

Bharat Sewak Samaj

4905 SHRI VIKRAM CHAND MA-
HAJAN Wil the Mimster ot AGRI
CULTURE be pleased to state

(n) the quantum of annual aid given
to Bharat Sewak Sama; by the Govern-
ment

(b} the number of persons emploved
i this Organisation, and

(c) the total amount! embezsled during
the 11t throe veats in this Orginisation !

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICUI F'URE (SHRI
SHER SINGH) (a) The Government
of Indi1 have not given any financial assis-
tunce to the Bharat Sevakh Samaj simcee
Noveniber 1966

(b) Tho Goveinment do not have any
information as the Bharat Sevak Sama)
1S & plivate organisation

(©) A Commussion of Inquiry is looking
into the accounts and affairs of the Bharat
Sevak Samaj in so far as the.e relate to
Central financial assistance given before
November 1966 The report of the Commi-
ssion ot Inquiry 1 still awaited

fmport of Milk Powder and Duty
paid on 1ts Import

4906 SHRI INDER J MALHOTRA
Will the Minister of AGRICULTURF be
pleased to state

(a) the amount of duty paid on import
on milk powder dumng the last three
years on imported powder,
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(b) whether there is any proposal to
increase import of milk powder to meet
the demands of units manufacturing
baby-food, for balancing operations of
dairy products plans and urhan milk
centres: and

{c) if so, when the final decision will
be taken 1n this regard ?

THE MINISTER OF STAIE IN THF
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) The amount of the
duty collected on mmport of dried skim miik
powder containing not more than 4% fat,
with no added ingredients, as specified
under item 4(2) of the Indian Customs
Tanff during the last three years 15 as
stated below

Yeal Amount of the duty
collected
1968-69 negligible
1969-70 Rs. 3.60 lakhs

1970 71 Rs. 53 53 lakhs

(b) and (¢) There 1» a demand for m-
creased mmport of milk powdet from
units manufacturing baby food and mal-
ted milk food and also from urhan mulk
supply schemes These requirements arc
being meet to the extent possible from
stock 1mported by Indian Dairy Corporas-
tion under bilateral cash-cum-gift deals.
The demand of the units manufac-
turing baby food and malted food for
increased supplies of milh powder s un-
der consideration of the Government.

T SAW w1 gavi-geawia
(qad-wafew) e

4907. 1o wwftwrcmm  oR
wq1 geav ST Wt WY 747 qard o
Far v fr :
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Recommendations of Working Group
on Manganese Ore

4908, SHRI B. NARAYANAN : Wil
the Minister of STEEL AND MINES
be pleased to state:
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(a) the principal recommendations made
in the wterim report of the Working Group
on manganese ore set up by Government:

(b) the steps taken by Government to
implement them; and

(¢) when the working Group s likely
to submit its final report ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ KHAN) * (a) these
are contained in Chapter VII of the ‘‘Inte-
rim Report of the Working Group on
Manganese Industry”. The Report is
available in the Library of l.ok Sabha.

(b) The report has since been discussed
in an Inter-Ministerial meeting and the
various probiems relating to the Manganese
indus try have been brought to the natice
of the other Ministries concerned for taking
further necessary action A Standing
Committee of senior officials of concerned
ministries has also been constituted to
coordinate the implementation.

(c) By the end of 1971

Setting up of Manganese Ore Deve-
fopment Corporation

4909 SHRI B. NARAYANAN *
SHRI SAMINATHAN .

Will the Minister of STEEL AND
MINES be pleased to state :

(2) whether Government propese to set
up a Manganese Ore Development Corpo-
ration; and if so, by which time the Cor-
poration will come into being; and

(b) the aims and ohjectives of this
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) No,
Sir.

JULY 15, /11
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(b) Does not arise.

Effect on Indigenous Production of
Qilseeds by Importing Edible Olis

4910, SHR1 P NARASIMHA
REDDY : Will the Mmister of AGRI-
CULTURE be pleased to state:

(a) the quantum and cost of edible
oils proposed to be imported during the
year 1971-72; and

(b) whether Government are aware of
the adverse effect on indigenous production
of oilseeds by such imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURF (SHRI
SHER SINGH) : (a)

Quantity c.1 f value

(Tonney) (Rs./crores)
Soyabean il 92,000 2283
Rapeseed 50,000 585

(b) The imports are intended to meet
the short-fall in indigenous production vis-
a-vic demand and can, therefore, have
no adverse effect thereon. Tndigenous pro-
duction of edible oilseeds and oils is
largely governed by the prevailing weather
conditions, the production in the current
year being the highest on record so far.

Assessment of Cost of Production of
Agricnltural Commodities

4911. SHRI T, BALAKRISHNIAH :
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether thereis any scheme to
assess the cost of preduction of agricul-
tural commodities and input by the Central
Government;
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fb) the agencies carryng out the
scheme, and

(c) whether there 18 any such agency
in Andhra Pradesh ?

THE MINIS1ER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHFR SINGH) (a) The Government of
India have mitigted a comprehensive
scheme for studying the cost of cuffivation
of principal crops in different States and
regions m the country in a phased manner
‘The scheme envisages collection of detatled
mformation on mputs used in the cultiva
tion of principal crops from samples of
holdings selected for the study n different
States

(b) and (1) Sanctions for the wnple-
mentation of the comprehensive scheme
have been 1ssued so far for hfteen Stites
including Andhra Pradesh The following
agencies have been entruted with he imple-
mentation of the stheme m chese States

State Institution

Andhra Pradesh Andhra Pradesh Agrs
cultural  Umversty,
Hyderabad

Assam Assain  Agricultural

Umversity, Jorhat

Bihar Rajendra Agricultural

University Patna

Gujarat Sardar Patel Univer-

sity, Valiabh Vidya

nagar

Haryana Haryana Agricultural

University,

Hussar

University of Kerala,
Trvandrum

ASADHA 24 1893 (S4KA)
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Stare Institneion
Madhya Pradesh Jawaharial Nehru
Krishi  Viswavidaya-
laya, Jabalpur
Maharashtra ~ Mahatma Phule Krishi

Vidyapeeth, Rahurn,

University of Agrictls
tural Sciences, Banga-
lor

Mysore

Orissa University of
Agticulture and Tech-
nology, Bhubaneswar.

Orissa

Punjab  Agricultural
University, Ludhiana.

Punjab

Unversity of ldai-
pur, Udaipur

Rajasthan

Agricultural  College
and Research Insti~
tute, Coimbatore

Tam! Nadu

ueP Agricultural
University, Pantnagar.

Uttar Pradesh

University of Kalyans,
Kalvam

West Bengal

The overall supervision and coodination
of work under the scheme will be cerried
out by acentral Umt being set up under
the Minstry

Ground Water Development Schesse
during the Fourth Plan

4912 SHRI T BALAKRISHNIAH -
Will the Minister of AGRICULTURE
be pleased to state

a) whether there 18 any scheme known
as the Ground Water Development Scheme
for implementation during the 4th Plan;

(b) how many projects have been start~
ed so far upto 3t March, 197 n the
States,



99 wiltren Answers

(¢) the States m which the said projects
have been started by Central Ground
Water Board, and

(d) whether there 1s any such projects
m Andhra Pradesh ?

THE MINISTER OF STATL IN THL
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a)to(d) The Centrai
Ground Water Board (formerly Exptovra-
tory Tubewells Organisation) s engaged
i the exploration of the ground-
water resources of the entire country
night from 1954-55 This 1s a Central
sector scheme with a total Fourth Plan
provision of Rs 850 lakhs (net) Out
of this Rs 261 57 lakhs have been spent
durimg 1969-70 and 1970-71 Our Plan
budget for the current year 1s Rs 1370
Iakhs (gross) The Central Giound Water
Board i1s at present woiking through its
five Davisions located at Ambala, Varanast
Ahmedabad, Madras and Ranchi It has
also been authorised to take up three
new projects from this year One project
has been taken up with UNDP (SF) assis
tance for the Quantitative assessment of
the ground water resources of certamn arid
and semi-arid regions of Rajasthan and
Gujarat In Raiasthn the project would
cover anarea of about 16000 sq miles
in the districts of Bikaner, Churu, Nagaur
and Jhunjhunu and n Gujarat about
4,700 sq miles n Banaskantha and Meh-
sana districts The second project has
been taken up with Canadian assistance
and will cover an area of about 3,000 sq
miles mostlv around Hyderabad town in
Andhra Pradesh and only a small yart
of it 1n the distrivts of Bidar and Gulbarga
of Mysore This will be the first time that
an attempt will be made to assess the
gronnd water regsources of an hard rock
area The third project will cover the
alluvial tracts of Narmada river basin 1n
Gujarat and Madhya Pradesh This year
C G W B would be conducting explo-
ration 1n Gujarat, Madhya Pradesh, Har
yane, Punjab, Bihar, West Bengal, Tami}

JULY 15, 1971
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Nadu, Andhra Pradesh, Orwses, U P,
and Tripura Work 18 also likely to be
taken upin Himachal Pradesh We may
take exploratory work in Kashmir Valley
and Kishtwar area if it would be possihle
to transport the requisite type of rig
Upto 1970-71, Central Ground Water
Board has constructed 911 exploratory and
1432 deposit wells 1n all

Manufacture of RS-09 Tractors

4913 SHRI BISHWANATH JHUNJHU-
NWALA Will the Munster of AGRI-
CUTTURE be pleased to state

(a) the number of RS 09 tractors found
defectine which have been modified so
far and

(b) the number of tractors which after
modification are not giving good resulis
and what Government propost to d¢ with
such units ?

THE MINISIFR OF STATE IN TH}
MINISTRY OF AGRICULTURF (SHRI
SHER SINGH) (a) According to the
mformation availible 1032 numbers of
RS 09 tractors have ilready been modified

(b) The farmer-owners of RS 09 trac
tors and the viious State Agro-Indus
tries Corporations have desired return of
modified RS-09 tiacto1s becauw the per
formance of modificd tiactors was also
not found satisfactors It has been deci-
ded to return those tractors and a Proto-
col to that effect was singed between the
State Trading Corporation of India and
the GDR Suppliers on  21ist  February
1971

wraf dw & fowmee o Qe
¥ forg awR < Wt frorrar o
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Directive to States to raise Mini-
mum Wages

4917 SHRI 5 M BANERIEE - Wili
the Minister of LABOUR AND REHA-
BILITATION be pleased to state

(a) whether 1n some of the States, the
minimum wages are too low and have no
relation with the rising cost of hving,

(b) if so, whether any directive has
been 1ssued to the State Governments to
raise the same; and

(©) if so, the reaction of the State
Governmentr thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHA-
DILKAR). (a) to () The mimmum

ASAHDA 24, 1893 (SAKA)
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wages differ from State to State dspending
upon the local conditions and other rele-
vant factors The State Governments
have powers and it 18 their statutory res-
ponsibility, under the Minimum Wages
Act, 1948, to review and revise the wage
rates at intervals not e¢xceeding 5 years.
No directive as such has been issued: but
the State Governments have been advised
ftom time to time to take action to review
and revise the minimum wages wherever
necessary

Enquiry into allegations against
Managing Director, Punjab State
Agro-Industrtres Corporation

4918 SHRI S M BANERJEE: Will
the Mmister of AGRICULTURE be
pleased to refer to the reply given to Un-
starred Question No 5021 ou the 17th
December, 1970 and state *

(a) whether the enquiry into the allega-
tions against the Managing Directer,
Punjab State Agro-Industrics Corporation
has since been completed by the Chief
Secretary of the Punjab State,

(b) if 30, the mam findings of this
enguiry, and

(¢) the appropriate action taken there-
on’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : () to (¢). Since the
giving of the reply to Unstarred Question
No 5021 dated 17th December, 1970 a
number of further Complaints had been
received against the Managing Director
(who has since been transferred). All these
complaints have also been forwarded to
the Chief Secretary Government of Punjab
and the Chairman, Punjab ..Agro-Snday
tries Coporation for further nocessaiy
action. They have been reguested to
mform this Ministey of the action taken.
Since the complaints are to be cxamined
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Rice supplies For Bangla Desh Refogees

4922 SHRI B.S. MURTY : Will the
Minister of AGRICULTURAL. be pleased
to state:

(a) the quantity of rice supplied to the
Bangla Desh evacuees and the States from
which such supplies were received;

(b) whether any States have donated
any rice ; 1f so, the quantity, and

(c) the steps taken to ensure required
supphes ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE - (a) Up
to 7th July, 1971, about 56 thousand tonnes
and about 6 thousand tonnes of rice had
been issued for consumption by evacuees
in West Bengal aud Meghalaya respectively.

Information regarding the gquantity of
rice 1ssued for evacuees mm Assam and
Tripura has been called for and will be
laid on the Tablc of the Sabha on receipt
Issues of rice fo1 the evacuees are made by
the State Governments both out of stocks
procured within the State and those recer-
ved from the Central pool. The rice in
the Central pool comes from various sur-
plus States and from imports

(b) Government aie not aware of any
denations of rice for East Bengal evacuees
by any State.

() The State Governments concerned
are maintaining adequate stocks of rice to
meet the requirements of evacuees from
Bangla Desh. Assistance required by them
to the extent necessary from the Central
Government is also being given,

Unemployed 1.T.1. ‘Three Years’
Diploma Helders

4923, Shri K. C. PANDEY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

ASADHA 24, 1893 (S4KA)
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(a) the figures of unemployed L T. 1./3+
years diploma holders as on the 30th June,
1971 on the registers of employment exch-
anges, State-wise;

(b) the intake ot such technical insti-
tutions State-wise,

(c) the number of persons who obtain-
ed employment duriug the years 1969-70
and 1970-71 through the employment
exchanges,

(d) the number of them engaged under
‘self-employment scheme’ during the said
period, and

(e) the steps being taken to find emp-
loyment for them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKARY): (a) to (c). The available in-
formation 1s given in the statements laid
on the Table of the House. | Pluced
hibrary, See No, LT-666/71)

(d) Information 1y not avilabe.

{e) * Implementation of the Plan Sche-
mes will generate large number of employ-
ment opportunity for educated bersons
particularly the technically trained person-
nel. Stiess 15 also being lard on diversifi-
cation of trades 1 tde Industrial Training
Institutes, as well as on the apprenticeship
training programmes.

To enable technical and other qualified
persons to engage m productive activity
schemes of assistance for self-employment
have also been undertaken In addition a
scheme of intensive traming exclusively
for the promdtion of self employment
among LTI Certificate holders and
Apprentices has alsd been initiated.

Besides, a special provision of Rs. 23
crores has been made in the Central Bud-
got for 197172 for schemes ‘specislly
deeigned to suit the educated usiemployed
including engineers technicians,
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Relay Hunger Strike by Employees of
Dandakarsnya Project

4927. SHRI GADADHAR SAHA:
Will the Minister of LABOUR AND
REHABILITATOIN be pleased o state :

(a) whether the non-gazetted emplo-
yees of Dandakaranya Project went on a
Relay Hunger Strike during the month of
June in support of their demands;

(b) 1f so, the mamn demands of the
exployees ; and

(c) the stcps taken by Govetnment to
redress their grievances ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR) * (a) A few members of the
Dandakaranya Fmployees  Association
(Non-gazetted) were reported to have
remained on “Relay Hunger Strike” from
6th June to 25th June, 1971.

(b) and (c). A statement indicating the
main demands and action taken/proposed
to be taken thereon, 1s laid on the Table
of the House |Placed in library See
No. LT-667/71]

Loan by UK. for Purchase of wheat,
Grains or flour during 1970.71

4928. SHRI RAMSHEKHAR
PRASAD SINGH :
(SHRI S.M. KRISHNA :
(SHRI MUHAMMED SHERIFF :

Wil the Minister of AGRICLTURE
be pleased to state :

(a) whether any agrement has been
siged between India and U. K, for gran-
ting a loan for the purchase of wheat, grain
ot flour during the harvest year 1970-71;
and

ASADHA 24, 1893 (SAKA)
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(b) if so, the total grant given ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
Or1 17-6-1971, the British Government gave
a grant of U. S. $1.2 million under the
Food Aid Convention of the I. G. A. 1967
for purchase of wheat, coarse grains (exciu-
ding rice ) or flour. This is not a loan.

Utllisation of Services Educated
Bangla Desh Refugees

4929. SHRI M, SATYANARAYAN
RAO : Will the Minister of Labour and
Rehabilitation be pleased to state ;

(a) the number of Eugineers, Doctors,
Lawyers, teachers, Civii servants and
other professional and lughly qualified
people who have sought shelter in India
from Bangla Desh; and

(b) whether there 15 any proposal to
utilise the services of these people, and,
if s0, how and in what manner ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADILKAR) : (a) The required infor-
mation is not readily available asno
profession-wise record has been
maintained.

(b) As they are foreign nationals, there
is no proposal tooffer them regular
Government  appomtments.  However,
wherever possible, the services of Doctors,
para medical staff aod others have
been utilised on a voiuntary or daly
remuneration basis.

Project Allowance to Employses
of Dandakaranya Project

4930. SHRI R. P. DAS : Will the
Minster of LABOUR AND REHABILI-
TATION be pieased to state :

{a) whether Project Allowance is not
being paid to the non-gazetted employses
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. District B&Stct in Madhya Pmdesh

(b) if so, theroupm,ior the s_s_\ma'; and

(c) whether Government are consi-
“dering fo take fiirm steps to pay the same
_ to the employees workmg at Danda-

karanyal’ro_wct"

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K.
KHADILKAR) : (a) Project Allowance is
being paid to all the eligible employces
"(Gazetted as well as Non-gazetted) of the

" Dandakaranya Project, according to the
scales prescribed by the Government.

(b) and (c). Do not arise.
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Demand for Tractors from Russia and
Czechoslovakia in Bthar

4932. SHRI RAMAVATAR ' SHAS-
TR : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the names of the q_:ountries whose
tractors are sold in India : ’

(b) whether the tractors manufactured
in Czechosiovakia and Soviet Union ere
in great demand by the farmers in Bihar:.

(c) if so, the reasons therefor and the
action proposed to be. taken by Govem
ment in thts resurd ?

THE: MINISTBR OF STATE IN THE
AGR!CULME
(a) - Fenctors
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Poland, Rumama, Yugoslavia, West
Germany and UK have been soldfare
sold through the vaiious State Agro-
Industries Corporations Further mmport
of tractors from G D R has been stopped

(b) and (¢) Yes, Sr The demand
tor Czech and Russian tractors 1s more
because of their low prices and good perfor-
mance. With a view to meeting the
overall demand of tiactors in the Bihar
State, an allotment of 2,100 mnos of
imported tractors has already been agreed
to Of these, 1189 tractors, 5344 Czech
and Russian tractors and 645 tractors
mmported fiom other countries, have
already been specifically allocated to the
Bihar State Agro-Industries Development
Corporation More tractors will be
allocated to that Corporation on the basis
of shipments.

qzat & ‘e’ aatfew & awtarfear
Wt wery whrer fafiw w)
et ufyw

4933 =it TRIEATT Wredt . #AT
ww oY gRate ael ag qaE & Far
w3

(¥) =ur st qrearfer ‘s’
genr & swifoa 1 W ar s Ay
1969 ¥ IAFT AFWMA &7 &1 747 a1,

(@) 7ar 997 wrige R oW
W AT /W FHAIfE F A @
Wiy fafe wwerw N wfe #7118
airey o,

(w) % swarfon groare
G0 fifd 9Y 9 W I ¥ wfesy
fafy &t wvm ufr war o drafg,
¢4
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(%) afz ¢, a7 wdarfet WY B
sifwesg fafy oy awrar o & st
FUA & faq qrere @ fasre W
FITATET ® FTE ?

a9 Wi gwe v (st wve &
wifgwec) Faard wiasy fafe 3
=FTYT FT GRAVY FeErg STt A% ¥
¢, ot ¥AqTd wiesr fafe sie afr
o fafy afafrms, 1952 &% et
wnfom fear war & W ¥ W90
ATHTT T 4T a7y & 1 whrsy fafiy
siferrfeat & ga swwre glaa fear § —

(%) smdfow wiss fafy wgem,
fagre & gfwa fear § s Raed o
dq (5o ) fafade gear, 1-12-69 &
a=x %< fagr wav av W7 1-1-1970 §
7g da fwd wrefw afsmme (smo)
fafude, gz #Y qz 9% feor mv
wgt & wrfyr ‘o’ @ owerk
At & aar gEwr swraA g €

(m) & (7). @ w@ww sd§
(w10) fafade & wiardh wfesy
fafyr wix afcars dega faflr giefaas,
1952 & IvaaY ST qgwreT 7g fear
Ffr TFER ok AT H qX F
fadte frar 1 gafag s & TR
¥ oY arfafes feachoar Wt stea &
wirsy fafa swara war fear | arg &,
wreaTy A wfasy fafe 3o ofy ¥
gar faacfoar Yoer Wiy w1 fean g
TEN Ty Ay et W fafe o
Eeaar W AT AE WY ) ey ¥
farsg WA wriAdt w6 ¥ B W
afr s ar o & wwae N e



s e daen

AT g &, & S e ¥ g Tl

¥ WTaT< O guaTg 9 < &

feagfa fad ¥ geomr s oenr
Tt oy ag

4934wl TIATHATT qree : FAT
geary Wi WA wefl 9% 9T §Y FaT
w4 f :

() w7 g5 ot & fawgfa &y
& AarpEd dx ¥ gedne Wi o
Tl #Y g2 97 W & fag wTE A
wiz feg & afk g @ 99 AW
wr ¥

(=) %@ OF WATF 9 WA
warfaer wrfx #Y wfw a¥ar §; afz gt
© g IR WIAEE W AH w4 Y

() war fagre g A 3% wA-
w1 & foy fedt &% & a0 &7 g
fear &; aft g, @ Sawr v v §
P

(%) wwat & frgga # fawew
sy o & Fa7 FrO@ € ?

: ety oie wyt weared ¥ Oem
wat (st et @) ¢ (F) fgre
gere X qg gowr &  fe

 fewgfr fa¥ & Awrpd am

# oty waes AT et sen & fag

| gt gk & wgEr g Frefafe

qrfea & 3-5-1969 # wrdew faq d

1. welr g v
2. gz wn fag
B 3. oy s g fercam

J ULY IS 1971

('H) Mm mi.% e, <
%ﬁt‘roﬂom%mt 13,378.39.
o R §) wrvew, woh Wrg wed,
ACHT T T NI &g o A ATA-
T § fored goeTe 3Y 4,247.19 T
Mufrafle T :H g

T ardes, N e gwK
fatarer gdslt duvts o gww
T FT AR ¢ fyed e W
1,174.57 waq %Y i wiedw & w5
ClCil

(1) A% (). T FHLA TER
o fag wY, st fir Soefafaa et
Fror §ra Hama/ot S oew &
fan fawrfer #Y | gegeT Tow @2
FTT & Q@R G fag F e Y
famem & wwew 91X 9T, 9Ed whw
foaraa faaw, 1960 &% fraw 54 ¥
sl fedfty qTaTT & wwe grdeRy
wraET vy frar ) g ag el ¥
oft, S sr¥Ew) F ¥ uw d, fraw 54 %
s qTAew wiAT g fear §
W ag ST s e § )

Uniformity in Food Prices in
Different States

4935, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of Agricul-
ture be pleased to state

(a) why in  Bombay, . Calcutta,
Dethi, Madras, Lucknow and Ahmeda-

“-pad the uniformity of .essentia} - food

prices is not posuhh and
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(b) whether any plan has been taken in
regard to uniformity of prices in big
cities?

THE MINISTER OF STATEIN THE
MINISTRY OF AGRICULTURE (SHRI

ANNASAHEB P. SHINDE) : éa) Market
prices of various food articles differ from

place to place owing to various factors,
viz. (i) distance between the source of
supply and the consuming centre and the
transport costs involved, (1) difference in
varsety, (iii) variations in the cost of
marketing and processing and profits of
intermediaries in different parts of the
country and (1v) difference mn local taxes,
et¢

(b) The Government are 1ssuing essen-
tial foodgrans through public distribution
system at uniform 1ssue prices throughout
the country including big cities

High Lahour Wages in Bomhay and
Madras

4936. SHRI PRIYA RAN JAN DAS
MUNSI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the labour wages in Bom-
bay and Madras aro fugher than in Cal-
cutta or West Bengal as a whole, and

(b) 1f so, the reasons behind 1t ?

THE MINISTER OF LABOUR AND
REHABILITATION SHRI R. K. KHA-
DILKAR). (2) and (b). A compatison
may be feasible if any particular indusuy
and the category of workers (e.g. unskilled,
semi-skilled etc.) is specified.

Purchase of Tarpaulins for Evacuees
from Bangla Desh

4937. SHRI PRIYA RANJAN DAS
MUNSI : Wil the Minister of SUPPLY
be pleased to state :
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(a) whether tarpaulins have been pur-
chased for evacuees from Bangla Desh by
Government at the same price all over the
country;

(b) the total expenditure on such pur-
chases so far; and

(c) the value of tarpaulin bought in
West Bangal ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN). (a) No, Sir. The price
of tarpaulins purchased by the Directorate
General of Supplies & Disposals varied
according to quality of material and the
delivery offered by different firms.

(b) Rs. 89.33 lakhs approximately.

(c) The value of tarpaulins ordered on
firms located in West Bengal is Rs.
54,97,619.

Retrenchment of Workers in Donimalai
Iron Ore Project, Mysore

4938 SHRI INDRAJIT GUPTA : Will
the Mmister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether he s aware that since
January, 1971, about 537 workmen have
been retrenched at the Donimalai Iron
Ore Project, Mysore;

(b) whether he is also aware that 14
important office bearers and functionsries
of the Employees’ Association have been
either dismissed or suspended for their
trade union activities;

(c) whether the workers have serious
allegations against the repressive anti-
labour policy of the Project management;
and

(d) whether any steps will be taken o
normalise empluyer-smployee relations 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHA-
DILKAR) (a) Yes.

(b) 1t 1s reported that five workers were
dismussed for misconduct.

(¢) and (d). Some allegations have
been made, which are being looked into.

sif-uitfaar wRdz § W
e ot gmer yfe ot
g whea a say

4939 st wgr dtaw fag : FaT
gfw it 72 aary Y gor 53

(%) a1 wrf-gmiftar ERdE
3ATF & IO & yfer #Y Sawr afsd
Ty YT 9% q8 e

(@) war godma gd<w faw &
srara AT AR a7 Wi wW gEET
AT @y ¢ faar war &, Wi

(7) ¥ ATHIX A g TIWF F
JureT & fog ewwt wrammsar
qfag Iw A wrewfad T @R & fag
#1§ aqr srea@rAT wqrfag fear & 7

it oo & veg Wit (st B¢
fer) « (%) erd-umifraw (18-46-0)
7 Ao W Sk ST A faw-
v &1 g &k fawnr ¥, W
sfez aga @ et § witfe ATe
&1 wfew qUaT N wEE T ¥
forar wrvar & ar Ww v TR ar o
fawrer w¢ s w faar war )
WEH A% FIEHT IO T4 wT gAY
¢ vk Silwwy & gow o gv-
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w10 ¥ 30% aw W ayelt @y el
¢ o 99 wew ¥ o g agew O
o 91T 9 A waw ¥ fan fgawx
fag ST &1 Y woww  wifes
7 ¥ Y & frad §t a8t aF Igeny
wgar § e oY oy ad @y @ ofy
w WX AN FT GEAIHT ¥ qEE
gfag wrr & &1

(@) <& 1971-72 & ST s
¥ fag 1,59,500 Hfzd =9 erf-w-
fraw Aiade 1Y agw wor  whifoe
T FT ¥ wrrA S F 5 fag
g &1 IuEfEw S W
2,00,000 #¥z<r za &7 wF HIT qTAT
afig 1972 ¥ 99w & faq s Y
o R

(%) Ty A wSFE FA YK
gger fafafze, erf-umfaon eeds
BT JETEA H7 Wr § 1 W ® gAY
T ¥ me-frdr A ¥ fag,
fafivear froq & oY wiv oA-9-¥
IATH & TAET ¥Y, FAVF HIC@A
FmA & fog ogew g ey @ 3

World Bank aid for Agricultural Deve-
lopment in Andbra Pradesh

4940. SHRI P NARASIMHA RE-
DDY Will the Minwster of AGRICUL-
TURE be pleased 1o State :

(a) the salient features of the schemes
proposed for agricultural development n
Andhra Pradesh with World Bank assis-
tance,

(b) whether two Dustricts, viz,, Chi
ttoor and Adilabad stand excluded from
such scheme, and
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. (c) if 50, whether steps are being taken
) to include these two Distriets ?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

ASADHA 24, 1893 (s,mo

ANNASAHEB P, SHINDE) (l) ’l’be
total outlay to be provided as ioan to.far-
mers etc. under the project, as waell ag.
the assistance that would be made avail-
able by the World Bank are givm
below:-- ;

Details of programmes
(loans for)

(Million Rupees)

Total outlay IDA's assistance

}. Minor Irrigation

2. Land Levelling

3. Tractors & Spares
4. Tractor Implements

5, Consultant Services for Ground
Water Directorate

6. Consultant services for land Bank

ToTAL

(b) The project area, as given in the
project Report prepared by the State
Government, does not include the districts
of Chittoor and Adilabad.

(c) As the project has already been app-
‘roved by the World Bank, the question of
inclusion of these two districts at this stage
does not arise.

Closure of Alagappa Textile Mills,
) Trichur
. 4941, SHRI M. K.  KRISHNAN: Wil
" the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

" ‘(a) whether the attention of Goverament

. has béen:drawn to the closure of Ala;appa -
- Textile Miﬂs, Tmhur, "Kerala;

200.00 105.00
73.50 39.30
43.90 35.925
17.50 0.675
2.50 1.80
0.60 0.30
3300 183,000

e ot ——— it

or $ 24.4 million

(b) if so, the total number of workers
rendered jobless ;

{c) whether the management. of the mills
have not deposited lakhs of rupees of
workers’ Provident Fund contribution with
the Government ; and

(d) if so, the action taken sgainst the
mill ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): The administration of ‘the
Employees’ Provident Fund is the ‘concetnr |
of the Central Board of Trustees. set- '

up under the Employees' Provident Funds . "
and Family Pension Fund Act, 1952 and
is not the direct concern of the Cantral
Goveinment.. The Provident Fynd ‘thor
ties have repomd s un !
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(@) and (b) The Regional Provident
Fund Commissioner, Kerala has intimated
that Ms  Alagappa Textiles (Cochin)
Limited, Trichur remained under closure
from 2nd October, 1970 to 11th October,
1970 Its employment strength stood at
1497 1n March, 1971

(©) Yes, the pravident fund dues stood
at Rs 12 59 lakhs on account of the Emplo-
yers’ and Workers shares of coniributions
as on the 30th Apnl, 1971

(d) The employer has been prosecuted
for commtting defaults Revenue recovery
proceedings have al~o been snitiated agamst
the establishment The Government ol
Kerala allowed the factory the facihity to
clear arrears m monthly instaiments of
Rs 25000 subject to certain conditions
but the establishment failled to make
payment The Government of Kerala has
been requested to rescind therr order
allowing the instalment facility to the
factory for enabling the Oigamsation to
iptiate legal action

Closure of Parvathi Textile
Quilon

Miils,
and non-payment of EPF and
FSU dues

4942 SHRI M K KRISHNAN will
the Minister of LABOUR AND REHABI
LITATION be pleased to state

(a) whether Parvathi TFextile Mills,
Quilon have been closed down recently

(b) whether this Mill had not deposited
more than Rs 12 lakhs of Employees
Provident Fund contribution and Emplo-
yoes State Insurance contributton with the
Government , and

(c)1f so, the action taken agamst the
management of the Mills ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) The admmistration of the
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Employees’ Provident Fund and the
Employees’ State Insurance Scheme is the
concern of the Central Board of Trustees
set up under the Employees’ Provident
Funds and Family Pension Fund Act,
1952 and the Employees’ State Insurance
Coiporation set up under the Employees®
State Insurance Act, 1948 respectively
and not the direct concern of the Central
Government The Provident Fund and
the Employees’ State Insurance Corpori
tion authortties have reported «s under

(a) Fxcept the staff members all the
workers of Parvathr Textile Mills Limite 1
Quilon have been laid off with effect from
28-4 1971

(b) and (0)
Fromimees Provident Fund

Till April 1971 the factory was n
default of Provident Fund dues amountieg
to about Rs 3.28 lakhs It ohtained from
the Government of Kerala an order tn
1emit the arrears upto April 1969 mn
monthly instaliments of Rs 8,000 plus
current contributions No action ecould be
taken agunst the employer fo realise the
arrears in view of the mstalment facilits
granted by the State Government The
position 18 to be reviewed after the re-open
mg of the factory

Fmployees State Insurance Corporation

The employer 13 in default towards
payment of contributions due under the
Fmployees’ State Insurance Act to the
extent of Rs 1.30 lakhs TYegal action for
recovery of atrear contributions due up to
September, 1970 has already boen taken
Action for further pertod is in hand

Expeaditure on Forest Development
Projects
SHRI

4943, GANOGA REDDY
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SHRI DEVINDER SINGH GARCHA
Will the Mimster of AGRICULTURF be
pleased to state

(a) whether Government have decided
a scheme of Rs 95 04 crore to be spent in
five years for forest development
projects

(b) 1l so, the allocation for different
States and the basis of this allocation  tnd

(c) the forest area 1n each Siate?

THF MINISTER OF STATL IN THE
MINISTRY OF AGRICUITURE (SHR1
SHER SINGH) (a) Yes Sir, A provision
of Rs, 95 04 crores has been made fo1 the
States and Union Territories and Central
and centrally sponsored forest development
schemes during the Fourth Five Year Plan
period. Out ol this amount a provision of
Rs 90 crores has been made by the States
and Union Terutoties The important
schenies included by them ate Economic
Plantations for Industrial & Commercial
Uses Plantations of Quick Growing
Species, Rehabilitation of Degraded Forests,
Firm Forestrv-cum Fuelwood Plantations,
Development of Minor Forest Products,
Development of Forest ( ommunications
Timt er Operations and Wild Lie Preser-
vdation An amount of Ry 5.04 crores has
been allocated for the following central
& centially spons ned forestry schemes

(Rs 1n crores)

Central Schemes—

1. Forest Research
Institute Schemes 175

2 Pre-mvestmont Survey

of Foiest Resources 1.52
3 Logging Traming Centies 0.13
4, Delhi Zoological Park 0.25
365

Centrally Sponsored-—
Forest Resources Survoy 139
504
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(b) Statement I showing the allocation
made by the vatious States & Union Terri-
tories for the Fourth Five Year Plan for
the State forestry schemes, 1 e. within the
amount of Rs 90 crores 1s laid on the
Table of the Sabha |{Placed in Library,
See No LT-668 71

Total forest area of the State, potentia.
Iity of its development, availability of
1esources, priorities of varions sectors etc
are the considerations which govern the
allocation by the different States

(c) Statement T1 showing the forest area
in each State and Union Territories 18 also
tard on the Table of the Sabha Placed
in I thrary See No, 1 T-668 171}

Subsidy to Farmers for Purchase of
Thrashers

4944 SHRI RAIDEQ SINGH: Will
the Minister of AGRICULTURE be

pleased to state

(a) whether untimely rams in April and
May this year spoiled grains before thrash-
ing m the field, and

(b) 1f so, whether Government are
arranging for subsidy to farmers for pur-
chasing thrashing machmes to cut the
penod of thrashing from a month to a few
days ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRi
SHER SINGH) . () Ycs, S
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(b) The required information is being
collected from the State Governments and
the Agro-Industries Cotporations and
will be laxd on the Table of the Sabha

Facility of Employment Exchanges for
Rural Educated

4945. SHRI RAJDEO SINGH - Will
the Minister of LABOUR AND REHA-
BILITATION be plcased to state

(a) whether all the Employment Ex-
changes are located in the uiban centres
of the country which mostly do not cater
to the needs of the rural educated, and

(b) if so, whether Government are
extending the enrolment facility to all the
Development Block centres ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) (a) and (b), There are
481 Employment Exchanges situated in
the urban areas ;n the country. At all
these Exchanges applicants from rural
areas can register themselves either perso-
nally or by post. Besides, 188 Employ-
ment Information and Assistance Bureaux
are exclusively catering to the needs of
rurel areas.

Decasualisation of Watchmen in\
Calcutta Docks

4946. SHRI DINESH JOARDER
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have received
any representation or memorandum from
the Dock Sramik Association, Culcutta,
demanding decasualisation of watchmen
of Culcutta Docks;

(b) if so, whether Government have
taken any decision on the same; and

JULY 15, 1971
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(c) if not, the reasons for the delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) Yes.

(b) No

(¢) The matter 1s under examination in
consultation with the various mterests
concerned

ufuw sfw av st o da
fog wA & wrom wor wdw ®
Tt awy Rregat o w

4947, st W wom e
w7 gfe 7 ag Ta™ AT FOT =G
fi

(%) #ar avar=y &Y A w7 Bx
q@AT AN ¥ HAEASY AEy NRW A
gret Ay faagAl 7 A Ay A R
Y Y i )

(=) afe g, @ fowr o o

(w) 7 faware oAfl FTU
framl Y ard ard & argr awr
T ABAT AT AU AT G A B
o ¥ frdy R o & am @Y
AT Y AR F@ 7 sgher fresae
R @Y

(v) afz&l, & za¥ w7 FTCU
t O

(%) zet agr fawga) & @Y
AN gmATT Ay gL AW ¥ fag
g N fau Wy wriard v
wi?
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, 'ﬁl o R p— (s
’ *“ fag) : (%) wufy arat qur fow-
N EFI A g7 smewn
st ot &t &

(w) wov & 7@ grar

A7) W NE FeR g A@
gt
(%) we7 & afi dar)

(%) awwre feafy ¥ quia: afcfag
t 1 gord 0 Faw oW oAwC § —

(1) foorge} aur ziel & ¥ &
forg 4% ware woATAT;

(2) gwrer @=i ¥ fawgst
afr & faw F=y grafag
T I AT,

(3) e Fur IR A
¥t & fawrw gror @ AT
& T TN Sy w7 qar
HALAT ;

(4) fritr aar wraw AN g &
¥ R vy g F whr-
fiow v forege #t fafoma
Y

(5) mpginde it & s

Trell A wearrly wuel WY

WTTHT I & A H AgAT

el R et 3 .

v o
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(6) frmgat wur arelt wify o -
uwrafe  wiew  gwRR-

wter faredf meka_' Lacl I
fae wgeem w0 W W
FI | -

vig wyit & fed wex wiw
oY ¥nila W

4948, sft dnr wm fifw
#7 gfX WM a8 A A gUr FQ
fw e

(%) a¥ 1968-69 & 1970-71
# ‘afar< wsq AW Ao A gy vt
& faw forar =ay atr,

(&) 3% Tww & A T
agHTd deqrait £ Arha feaar wwQw
faar wqr; W

(1) 9§ 1968-69 ¥ 1970-71 &
YT ¥ gEFTA d5i AR We-
far sfy afwf oo s Re §
fraet ¥ ufr st as agqe A
Sy oY 7

i womea ¥ g0 Wt (oA
waee  agifent) @ (%) sl
TFT oY Y W e e
m a | ) . .< BRI 7

(%) -
aﬁ:ﬁm mﬁm&u

m«tm '

(m wﬁﬁ)
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| 1968-69
1969-70 4561
vafam
1970-71  wgerh T Faw
30-6-1971 . =Y
Ty gur ¢ O
H%T v 6
&€ & yearg I9-
wow {1
(M) 7 30qw W www
T (W it §)
T &% ®rC 9T
mwfaw ety
¥ wT Y
1968-69 6115 6290
1969-70 6946 7032
waf=m
1970-71 - mgwrd ad W
31-6-1971 &
worex gur & s
gls® amw 6
HHA & qyeTy I9-
ooy g
..'sm}.&nh,udaﬂu;ed loss.
- to Crops done by them during
| Fourth Plan

4949, SHRID. K. PANDA : Will the
Mlnlm vf AGRICULTURE be'pleased to

- ta) whisher. o

oVér the couutry. .

. hﬁe nﬁnﬁm oi'ﬁn!moowl nndoum ,.Du,md

edible crops ;. e

(b) the number or may cactle bﬂna:

" housed yeatly in Gmhalls and

(c) the estimated yearly destrucuon of
crops by stray cattle dunng thc Fourth
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) The stray cattle rounded up arz not
being housed in _Gaushalas. ' Under a
Central Government scheme productive
cattle are allotted to bonafide breeders in
the States where cattle are generally poor
while the unproductive ones are sent to
Gosadans. A total of 23,962 productive
cattle were distributed up to March, 1970
including 102 allotted to Goshalas for
breeding purposes. In addition 81,848
unproductive  cattle were sent to
Gosadans.

(c) No precise information about the
extent of damage caused by stray cattle to
crops is available.

Death of & Worker of Durglpnr Steel
Plant

4950, SHRI DASARATHA DEB : Will
the Minisier of STEEL AND MINES be
pleased to state : :

(a) whether thc body of Shrl Sahdev

. Das, a- worker of Durgnpur Steel Plant,

has ‘been discovered in @ decomposed

" condition from a tank at Dhgnbad village,

noar Dhirgapur Stee’l town on the l'hh
Jurle, 197]' ‘ ' . e )

l\) whether _Goyemmmt have. tuisti
tited any mqwr_y mto _ of “Shri -




133 Whristen Answers
{e) if s0, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ XHAN) - (a)
Yes, Sir.

(b) and (c). The local police have
registered a case and 1t is still under in-
vesiigation.

wfaw fver  gQvear

4951, st wwertg  wwvA : wAT
wa ot quate @+ 9z Far 1 Fav
w3 fir :

(%) war ¥=0g afew frarr e
gra sfws frar f9r & gea 30
&rfty ¥ worfam fody oy § argr @ ¢
FT8 T AT GeaET & sfas
fomer w1 g9 efe ¥ wfwww faar
arar § frad fr & e & fawra
FR A ITY JArET qGA F qraeq A
sfadl ®Y fowr & a%;

(@) afz g, @Y & wfns faa
FroAT & wryea ¥ w8 wiafraw soar
Fraw awrar T §, Wi

(m) s & v g7

wn W guefe woft (st wreo
wo wiftwws) : (%) ¥fw sfuw
e % & wfow fosr domr A
wiaifas s & fag 3w & fafesr
gAY 9T 30 arfes ¥ corfee fru
§1 azn forcg § Swrgw, wrfes
faprer, g dware § avafren fagg
aar afnel & figy & oo faaa arfvw
H
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(&) e dvaar ifegy amre 9T
sraffaes ot oo 3 #rE faerw
@t wArT war g1 gty A &,
% oftpy “aremd’ & w9 ¥, g
fraw wiT fafRaw

(7) DwAT ¥ IR T T

™ ARy —

(i) ufes w=y whofw cule-
wifca WIC wfaw Ng@ e
¥ wreaw ¥ gg@ qur wivw
garw  AWgL W W7
farsprar #AT

(n) wmrr afewt & FgE W
fasrg w7 i wegE AW
qATT AT FAET N WA
Farea® gfFar sy e &
fasra #1 agmEr FAT

(m) Srwrerrens qarer 7 sfaa
I g HTA R grArfas
aqr gfes sl oq aigan
F FITICET Y qfE wTT &
far aafsr wfre) w1 darv
FTAT |

(iv) =fast £t ga% gfrgs &
gzeq Wi qerfawifen aer
amfest & w7 ¥ AW
orfos araTaTa Wi mfawrd
ug =iyt 7 g w7
sifqmifs w7 qrer wOAT )

frdle agdt avd oy fpwrfont
¥ frmrfraf

4952. st ey Sww Ry
mR Wi gawte @l a4y qa@ & e
LaoRi
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(%) war fadrz oy ad Y -
fear WY firarferer fira o <er 8, Wk

(w) afy agy, o St Prrrfiafa
& fag awe W fra W ST
Lack o8 &

ww st gaate welt (sft wreo
%o wifeww) () o (®)
Mr Augd NF @ fewfd oo
FETQ §7 Ay wraffem e or
W &1 I8 g gEATY F WaE,
41 e A ¥ 33 ¥ fawfar N
wrfifag st faar 1 v gEQ
T AW A § N T WA
FE ¥ qaw o ¥ w3 fgwrfear
A e )

Strike in Indian Iron and Steel
Company, Barnpur

4953 SHRI MANORANJAN
HAZRA Wil the Minsster of STEEL
AND MINES be pleased to state

(a) whether the attention of Govern-
ment has been drawn to the one-day token
strike of the CITU-led United Contractors
Workers’ Union of Indian Iron and Steel
Contpany, Burnpur

(b) if so, the reasons for the strike
and

(c) the steps taken by Government n
the matter ?

THF MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)and
(b). The Indian Iron and Stes] Company
have reported that a stnke was called by
the CITU afihated United Contractors
‘Wotkers’ Union of IISCO on 3-6-71 over
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their demand for absorption of contrac-
tors’ labour on the Compsany’s roll and
payment of the same minimum wage of
Rs 240/- per month to contractots’ labour
as had been 1ecommended for the
Company’s employees by the Jomnt Wage
Negotiating Commttee,

According to the plant management,
there was almost normal work m all the
departments of the plant

A mixed viowd of Company s employees
and workers of sume contractors, number
ing aboul one hundied n all v reported
to have staged a demonstration for about
an hour in front of the General Manager's
Office

(c) Tt wasfor the Plant management
to take such action was considered
necessary

Development of Milk Industry

4955 SHRIINDLR ] MALHOTRA
Will the Minsster of AGRICULTURE be
pleased to state

(a) the 1esearch and development
Programme of the Government for deve-
lopment of mlk industry and official
bodies connected therewith end the out
line of programmes and progress atlaned
and

(b) the methods evolved for collection
and utilisation of surplus milk and factli-
tie s offered therefor ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
SHFR SINGH) (a) In the ficld of dairy
research, substantial work has been carried
out 1n the erstwhile Tndian Dairy Reseaich
Institute, Bangalore, which was established
i the year 1925  In consonance with the
development programmes taken up i the
successive Five Year Plans, research ach-
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vities had to be onlarged and intensified.
A new Institute —~National Dairy Research
Institute—was established in Karnal in the
year 1955 and the Institute at Bangalore
continued as its Southern Regional
Station. In addition to the sub-centre in
Bangalore, two more regional stations were
established, one in Bombay and the other
near Calcutta. The ncw Institute with its
regional sub-stations have been carrying out
problem-oriented rescarch in the fields of
milk production inclusivec of improvement
of breeds through introduction of exotic
blood, processing of mulk and milk pro-
ducts conforming to bacterinlogical and
chemical quality standards, newer indi-
genous product development like Khoya.
Channa, Sreckhand, Dahi, etc., standar-
disation of process control together with
evolution of newer types ol dairy equip-
ment suited to  the country. In addition
to the above, the Institute is also carrying
results of research through extension
activities to the field.

Dairy Development Programme, on
the other hand, mn co-ordinated by the
Department of Agriculture n association
with the Stute Governments, corporate
bodies and also private sector through
perspective planning in the National Plan.
A number of cattle and dairy development
programmes for increasing production of
milk m the country have been launched

under the Five Year Plans. The major
schemes are:—

1. Intensive Cattle Development
Projects.

2. Key Village Scheme,

3, Cross-breeding Schemes for the
introduction of exotic inheritance
for milk production in local cattle.

4, Artificial insemination centres.

5. Feeds and fodder development
aschomes.
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6. Goshala development Schemes.

7. Establishment of large cattle breo.

ding farms and progeny testing of
bulls,

8. Herd registration schemes in bree-
ding tracts.

Milk distribution schemes for cities

with population of 30,000 and
above.

10. Rural Dairy Centers for covering
cities with lesser population.

At present, there are about 106 dairy
projects functioning all over the country,
which have been planned and established
through Central assistance. In addition,
Government are implementing a massive
programme for milk marketing and dairy
development estimated to cost Rs. 9540
crores for increasing milk processing faci-
hties of public sector dairies in the four
metropolitan cities of Bombay, Calcutta,
Deihi and Muadras from 1.00 million litres
a day at present to 2.75 million litres a day
at the end of 5 years' project period and
also for increasing procurement of milk
from the milk shed areasof these cities
jocated m 10 States.

The major city milk schemes prepare
and distribute toned and double-toned
milk at low cost especially for the vulner-
able sections of the population. This
milk is made through imported skim milk
powder and necessarily has to be limited
due to difficult foreign exchange position,
In addition to this, a Scheme wholly finane
ced by the Government of India has been
introduce this year for providing nutritions
food to children in the age group of Oto 3
years. A portion of food being supplied
to children will be in the form of milk in
areas where dairy facilities are available.

(b) For the purpose of collection and
utilisation of sajeable surplus mitk produced
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in the rural areas, various methods have
been adopted depending on the quantum of
production m villages The normal methods
are (1) setung up of milk collection- cum
assembling centres, (i) milk chilling sta-
twons and (1) haulleage of child milk by
road tankers to dairies The existing policy
18 for the dawries to accept all the available
supphes of milk  After disposal of mulk
for fluid consumption, the dairies are
faced with surplus mik which may also be
m the form of returned milk from the con-
sumers Maeany dairies are equpped for
the utihsation of surplus milk nto pro-
ducts such as butter, ghee, casemn, etc
With a view to develop techniques for
utilisation of seasonal surplus, the ICA R
has recently taken up an All-India Co-
ordinated Research Project for this purpose
at an estimated cost of Rs 35 24 lakhs to
be operated at nine dawries 1n Bangalore
Dairy, Milk Product Factory, Vijayawada,
Dudhsagar Dairy, Mehsana, Government
Milk  project, Cuttack, Allahabad
Agricultural Institute, Allahabad,
Harwngnata Dairy, Harnnghata, Worl
Dairy, Bombay, Government Mik Plant,
Amuitsar, and Government Milk Project,
Paina The results of the Project would
be available at the end of the Fourth Five
Year Plan,

Population of Milch Cattle and steps
to improve its Bresd

4957, SHRI INDER J. MALHOTRA :
Will the Minuster of AGRICULTURE be
pleased to state

(a) the total mulch cattle, productive
and unproductive, i the country

(b) the average All-India and state-
wise yield of mulk with comparative figures
m advanced countries and average per
capita consumption of milk, and

(c) the steps taken to encourage daxy
sndustry for self-generating growth?

JULY 14, 91
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THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE (SHRI
SHER SINGH) . (a) According to the
10th Livestock Census (1966) there were
46 78 million cows over three years of age
fit for breeing and milk production. The
corresponding figures for she buffaloes was
2336 million. It was estiunated by the
Cattle Preservation and development
Commuttee set up by the Department of
Agriculture m 1947 that 7% of the total
cattle population was unproductive while
39, were useless

(b) Three statements are placed on the
table of the Lok Sabha ({Placed in Library
See No LT-669]71 )

(c) Adequate funds have been provided
1n the National Five Year Plans for the
development of the Dairy Industry, Dairies
for the supply of fluid milk and for the
manufacture of milk products have been set
up These have provided marketing mcen-
tive for the milk produced by the primary
producers  Simuitancously, steps have
been taken for increasing milk production.
Following are some of the major
schemes ~—

1 Intensive Cattle Development pro-
Jocts

2. Key Village Scheme,

3, Cross-breeding Schemes for the
introduction of exotic inheritance
for milk production in local cattle,

4. Artificial insemination centres,

5. Feeds and fodder development
Schemes,

6 Goshala development Schemes.
7 Establishment of large cattie hreed-

wg farms and progeny testing of
bulls,
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B, Herd registration schemas in breed-
ing tracts

9. Mlk distribution schemes for cities
with population of 50,000 and
above.

10 Rural Dairy Centres for covering
cities with lesser population

Differences over distribution of Relief
Materials for Refugees

4958. SHRI G. VENKATASWAMY .
Will the Mmister of LABOUR AND
REHABILITATION be pleased to state .

(a) whether the attention of Govern-
ment has been drawn to the statement of
the ex-Refugee and Rehabilitation Minister
of West Bengal that some differences have
cropped up_between the representatives of
the Union and West Bengal Governments
over the allocation and distribution ot
foreign relief materials delivered at Calcutta
awrport.

(b) if so, the steps taken to 1iron out
the differences; and

(¢) the manner in which the foreign
relief materials 1s being allocated ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K,
KHADILKAR) : (a) The Government of
India are not awars of any such staterpemt
having been made by the Ex-Refugee and
Rehabilitation  Munister of West Bengal.
Theve have, however, been no differences
between the representatives of the Union
and West Bengal Governments over the
allocation and distribution of foreign rehief
materiais.

(h) Does not arise,
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(c) The foreign reliof material is atlo-
cated on the basis of the urgency and
requitements of the various States and in
consuitation with them.

Purchases made from Bihar by
Food Corporation of India

4959. SHRI N, K. SINHA : Will the
Mmister of AGRICULTURE be pleased
to state °

(a) whether Food Corporation of India
make purchases from Bihar State also;

(b) if so, the places where they have
procuted and the kind of the commodities
so procuced in the current years: and

() the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir,

(b) A statement 1s attached.
(¢) The required mformation is given
below :—

KHARIF 1970-11

Paddy 2553 tonnes

"'Rioe 28213,

RABI 1971-72
Wheat 5324 tonnes '

Masoot dal £ »
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Statement

Rice Paddy Wheat

Ranchi Dhanbad  Shahbad
Singhbhum Gaya Dharbhanga
Dhanbad Shahbad  Champaran
Patna Santhal

Payeanas
Gaya Bhagalpur
Hazarbagh Dharbhanga
Palamau Champaran
Shahhad Purnea

Santhal Parganas Saharsa
Bhagalpur

Monghyr

Muzaffarpur

Dharbhanga

Champaran

Saran

Purnoa

Sabarsa

Distribution of Urea Fertilizer to states

4960. SHRI N. K. SINHA: Will the
Minster of AGRICULTURE be pleased
to state.

(a) whether mtrogen-rich urea fertihizer
manufactured in the Indian Farms Fergihi-
zers Cooperative Corporation of Guarat
will be distmbuted only mn 10 states of

Northen India, and
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{b) if 50, what about other States of the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) (a) and (b).
The Indian Farmers Fertilizer Cooperative
Ltd. w a registered co operative saciety set
up for manufacture of fertilizers including
400,000 tonnes of Urea and 400,000 tonnes
of NPK fertilisers. The apex marketing of
the 10 States of Tamil Nadu, Mysore,
Andhra Pradesh, Punjab, Haryana, Utter
Pradesh, Madhya Pradesb, Rajasthan,
Guyjarat and Maharashtra are expected to
undertake the marketing of fertihzers
produced by IFFCO The marketing agree-
ments entered mto by IFFCO with the
apex federations contempiate allotment of
fertiisers to the federations mn proportion
to the contnbution of each State to the
share capital of IFFCO 18 free to make
other arrangements if the allocations are
not requred or hfted by the apex
tederations,

2. The 10 States broadly fall within the
natural marketing area of 1FFCO, how -
ever, there 1s no bar to the apex federa-
tions of other States becoming members,
1f feasible and necessary.

3 The IFFCO s not the sole manufac-
turer ,or supplier of nitrogen-rich urea.
Such fertilizers aie available to the State
from other manufacturers and from the
Central Fertilizer pool also,

Procmement of Paddy and Rice from
Coockbeliar sad supply of food garalns to
each District of west Beugal

4961, SHRI B K. DASCHOWDHURY
Will the Minister of AGRICULTURE be
plessed to state.

(a) whether it 15 2 fact that the Food
Cor poration of India could not procure
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the required quantity of paddy or rice
from the local market in the District of
Coochbehar, West Brngal;

(b) if so, the extent of paddy and rice
procured for the current year and the
probable short-fall of foodgrains for the
District of Coochbehar;

(c) whether the Food Corporation of
India hes decided to subply extra food-
grains to the District of Coochbehar and
other Districts of West Bengal to meet
probabie short-fall and the details of such
quantities, district-wise ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) Against a procurement target of
15,000 tonnes for Coochbehar district
during the current khary year, thc actual
procurement up to date has been 5.8 thous-
and tonnes in terms of 1ice. The require-
ment ot rice lor public distribution in
Coochbehar during the current yecar has
been estimated at 13,000 tonnes excluding
the requirements of evacuccs from East

Bengal ,

(c) and (d) . Arrangements have been
made to move adequate stocks of wheat to
the Food Corporation of India depots 1
West Bengal for meeting the full require-
ments of West Bengal Government.
Releases of both rice and wheat from the
Food Corporation ol India depots in West
Bengal to the various districts m the State
are made on the basis of allocations
gnhen by the State Government. The
Government of West Bengal are maintain-
ing adequate stocks of foodgrains in
Coochbehar and other districts both from
local procurement and supplies received
from the Central pool. No difficulty is
anticipated in meeting the requirements of
any district.
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Privileges and Facllitles given to Co-
operative rice Milis by Food Corporation
of Indis

4962, SHRI B K. DASCHOWDHURY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Gavernment have given any
special direction to the Food Corporation
of India to consider specially the cases of
Rice Mill Co-operatives in regard to the
supply of rice after milling;

(b) whether certain special privileges
and facilities are given by the Food
Corporation of India to Co-operative Rice
Mills of the country; and

(c) if so, the details thereof and the
points of difference between Rice Mill and
Co-operative Rice Mill ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
Government have directed the Food
Corpotation of India to utilise, in its
various operations, the services of cooper-
atives including cooperative rice mills,
wherever available, and to extend financial
assistance to them on mutually acceptable
terms,

(b) No. Sir. However, the Food
Corporation of India is giving preference
to cooperative rice mills for appointment
asits agents, for procurement of paddy
and milling of paddy procured,

(c) Does not arise.

Recognition of Mana Camp Employees
Association

4963. SHRI B, K. DAS
CHOWDHURY : Will the Minister of

LABOUR AND REHABILITATION be
pleased to state :
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(a) whether the omployees of the
Mana Group of Refugees Rehabilitation
Camps have apphed to the Ministry to
recognise their Association as a branch of
the Rehabihitation Employees’ Association
which 18 duly recognised,

(b) whether the matter 1s pending for
a long time, and

(c) 1f so, the reasons thereot ?

THF MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) Yes, Sir

(b) and (c) The matter has been under
active consideration of Government and o
final , decision 15 expected to be taken
shortly

Registration of Contractors in Ministry
of Supply

4964 SHRI K LAKKAPPA Wil
the Mimster of SUPPLY be pleasd to
state.

(8) the number of contractors regis-
tered 1n his Mmistry to deal m supply of
various commodities to Government, and

(b) the particulars thereof ?

THE MINISTER OF SUPPLY (SHRI
D R. CHAVAN) (a) The total number of
firms registered with the Directorate
Goneral of Supplies and Disposals as on
30-6-71 was 4202,

{b) A publicatian sn two volumes con-
taming the particulars of the registered
suppliers, corrected upto 1-1 1963, was
sent to the Parliament Library in April
1970. An upto-date list of firms is under
print and wall be supplied to the Parliament
Library in due course
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Deterioration of Convumers Caoopbrative
Sotieties in Manipur

4965 SHRIN TOMBISINGH Will
the Mumister of AGRICULTURE be

pleased to state

(a) whether Government are aware
that most of the Consumers Cooperative
Socteties in Manipur have shown signs of
deterioration 1 their business, .

(b) 1fso, the causes of such deterio-
ranon and the action 1laken fo iemo\e
them

(¢) sf not, the number of Consumers’
Cooperative Societies functioning satis-
factonly and how many have been declared
unsatisfactory, and

(d) the form of routine supervision
and gwdance given by the Cooperative
Department to these Consumers Coopera-
tive Socicties ’

THE DEPUTY MINISTER IN THF
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (a) to (c).
Out of 61 Consumer Cooptrative Societies,
31 stores, including one wholesale store,
are working satisfactorily The remaining
30 pnmary stores are dormant

‘The causes for this have been lack of
adequate working capital and consequent
low sales turnover, competition of the
private trade and fack of proper manage-
ment Action taken to remove these defi-
ciencies include provision of additional
financial assistance to potentiaily viable
sacseties for working capital, diversification
of the range of business, and general im-
provement 1n their working through better
management techniques

(d) The field stalf of Magipur
Administration  visit the societies fre-
quently sod provide neocssary advice and
guidance,
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Self-Sufficiency of Foodgrains, Dals,
Potatocs and Vegetables in Manipur

4966, SHRI N, TOMBI SINGH:
Will the Minister of AGRICULTURE be
pleased to state :

(@) whether Government arc aware
that several varieties of dal, potato, onion
and other items of food-grains are impor-
ted in large quantities for consumption in
Manipur;

(b) if so, the steps bemng taken by
Government to make Mampur self-suffi-
cient m these items: and

(¢) the vegetables produced in
Manipur and sold outside and the esti-
mated amount of annual income from
such sales during the last thice years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to (c) . Information
has been called for from the Manipur
Admimstration and would be placed on
the table of the Sabha as soon as it 18
received.

Central Assistance for Increased
Production of Fruits

4967, SHRIN. S. BISHT :

SHRI G. P. YADAV ;

Will the Minister of AGRICULTUKE
be pleased to state :

(8) The production of diffeient kinds
of ftuits in the country each year during
the last three years;

(b) the steps taken by Government to
augment the production of different varie-
ties of fruits in the country and assistance
given by the Centre of various State
Governments in this regard;
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(¢} the main features of the schemes
implemented by various State Governments
in this regard State-wise; and

(d) the nature of steps proposed to be
takenby the Central Government keeping
in view the under-nutrition of a large num-
ber of population in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P SHINDE) (a) Produc-
tion estimates are available only for banana
and papaya for the last three years and are
given below :

Year Production (0'00 tonnes)
Banana Papaya

1967.68  3203.3 2134

1968-69 3125.4 205.7

1969-70  3105.3 Yet not available.

(b) and (c) . The state Governments
have taken up schemes for raising new
orchards, establishment of progency-
orchards-cum-nurseries, training of gard-
eners and rejuvenation of existing brchards
through intensive cultivation. The Central
Government provides technical guidance
at present. There is no Central scheme
for fruits production. The financial assise
tance to the state Government come under
the block grants for the plan. Besides, the
State Governmenis of Assam, Gujarat,
Haryana, Jammu & Kashmir, Maharashtra,
Mysore, Rajasthan and Uttar Pradesh
have sponsored schemes in the State sector
on vanous fruit crops for financing from
Agriculture Refinance Corporation. The
Ministry has recommended to the State
Governments to provide long-term loans
for raising new orchards @Rs. 1,500 per
acre for apples; Rs. 1.000 per acre for other
hilly fruits; Rs, 3,000 per acare for grapes:

Ri. 500 per acre for other fruits and
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© Rs. -1L000" pet wm for bnm\m\ aud
K pm_ea.pple . .
() Among the steps proposed to be
taken up by the Central Government, a
Centrally Sponsored Scheme for organising

production and exports of fruits (banana,

mango and pineapple), formulated in con-
sultation with the concerned States, is

under consideration.
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Development of Japanese Steel
making Technology in Indin

4970 SHRIC K CHANDRAPPAN :
Will the Minister of STEELL. AND MINES
be pleased to state :

(8) wbethcr  Governmen! aie aware
that with the entiic quantity of iron ore
manganese imported, Japan has built up a
huge iron and steel 1ndustry; and

(b) ifso, whether Government have
considered the possbility of using Japanese
steel making technology to set up iron and
steel industries in rcgions where such
industries ate very essential as in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEI AND MINES
(SHR!I SHAHN AWAZ KHAN): (a)
Government is aware that Japan has been
able to build up a huge 1ron and steet indus-
try based mainly on imported raw materials
like iron ore, coal, manganese ore etc.

{b) Government s also aware of the
technological and efficiency levels reached
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in Japan. Itis more essential for India
to follow Japan in technology rather than
in basing the steel industry in our country
on imported raw materials, since India
iself is one of the important exporters of
iron ore, manganese ore eic. To the extent
the availability of such raw materials
within the countiy are an advantage, this
advantage should not be lost. Government
is, however. assisting Kerala (0o set up a
sctap based electric furnace steel-making
plant with a capacity of 50,000 tonnes.

Uses of China Clay in Modern
Industries

4971, SHRIC. K. CHANDRAPPAN :
Will the Minster of STEEL AND MINES
be pleased to state -

(a) the important uses of china clay,
raw and refined, in modern industries in
India;

(b) the tonnage of white china clay
mined in 1970-71:

(c) whether Government have investi-
gated the expoi* potential of this motenal;
and

(d) if so, whether Gosernment will
lay on the Tablc, a statcment showing
State-wise figures for (i) quantity of white
china clay mined in the above year; (ii)
the labour employed in such mining; and
(iri) the value of the annual tusnover ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRT SHAH NAWAZ KHAN): (a).
China clay is chiefly utihsed in the manu-
facture of porcclain Wares, refractories,
as filler in paper, textile and 1ubber indus.
tries. It is also used in substantial quan-
tities as a mixture n fertilizer industry,
in the manufacture of insecticide, paints,
pharmaceuticals, glass, cosmetics, abrasive
industries etc,

(b) The production of saleable crude
china clay during 1970 and for the period
January to March in 1971 was 2,10,795
and 71,166 tonnes respectively. The
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production of processed china clay dunng
the same periods was 96,849 tonnes and
29,310 tonnes respectively

(¢) Chyna clav 18 being exported in a
small quantsty Export figures are given
1n the Statement laid on the Table of the
House (Placed in Library See No LT
670{7} | The reason for low export of
¢hina clay 1s that the refining practices
followed by most mine owners s not of
a high standard to make c(hina clay gt
free

(d) The State wise producton and
value of saleable crude china clay and
processed chmma clay during 1969 to 1971
(January to March) 1s given m the State
ment laid on the Table of the House
[ Placed n Library See No LT 670/71 }

The labour employed during 19691
given m the Statement laid on the Table
of the House [Placed in Library See
No LT-670(71}

Deposits of Lime Stones in the North
Kerala

4972 SHRI C K CHANDRAPPAN
Will the Mmmster of STEEL AND MINJS
be pleased to state

(&) the modern industrial uses of cry
stalline lime stone

(b) whether the Geological Survey
of India recently investigated any deposit
of this mineral 1n North Kerala and

(c) if so, the cstimated quantity of
such doposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ KHAN) (a) Cry-
stalline Ismestone 13 beng used as flux in
‘metallurgy, in cartude mahing and can
generally be used o all those industries
where the raw feed has to bein the finely

JULY 15,1971

Written Answers 156

ground form (e ¢ in portland cement) or
has first to be caltined to quicklime. It
can also be used as ornamental stone, s
aggregate m construction matersal, and in
rond metalling and rail road balast etc

(b)and (¢) As aresult of the nvesti
gations carried out recently by the Gsologi-
cal Survey of India, tentative reserves of
about 4 lakh tonnes of crystalline lime-
stone 4t Pandarettu and 59,000 tonnes at
Wannamadai 1n Palghat district of Kerala
have been estimated

Fffect of Investment Scheme for
Poultry, Piggery and Livestock

4973 SHRI S A MURUGANAN
THAM  Will the Minister of AGRICUL-
TURF be pleased to state

(a) The important effects so far noticed
as a result of investment n schemes for
poultry, piggery and livestock develop-
ment,

(b) the total amount mnvested on such
schemes since the commencement of the
Frrst Five Years Plan , and

(c) theaddition, if any, m value of
protective foods 1n the average Indian per
capita intake of daily food ?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) As a result of
mvestment m schemes for poultry and
hivestock development, among other factors
the levels of production of mulk and of
eggs have reached 21 2 miliion tonnes and
5 300 oullion numbers i 1968-69 respec-
tively No systomatic survey has yet been
carried out for ascertainmg the important
cffects as a result of investment in schemes
for hvestock and poultry development
However, the mtroduction of various custle
development programmss which nkiude
improved mathods of breeding production
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of feed and fodder and disease contiol are
showing promising results. Poultry deve-
lopment programmes are providing whole-
time and part-time cmployment oppor-
tunities to large section of population
particularly the poorer section of the
community. Under the piggery develop-
ment progratimes, seven bacon factories
have been sct up. These bacon factories
are providing remunerative market for the
pigs produced by the farmers in addition
to production of wholesome and quality
pork and pork products.

(b) The total investment made so far
on livestock development including poultry
and piggery in the public sector since
the First Five Year Plan is given below :

(Rs. in crores)

Fist Five Year Plan 822
Second . " 21.42
Third w oo 43.40
Annual Plans 1966-69 34.00
Fourth Five Year Plan :
1969-70 8.64
1970-71 13.46
Toul  imie

(¢) In the absence of estimates of pro-
duction of some of the protective foods
like meat, fruits and vegetables. the infor-
mation on the addition in value of pro-
tective foods in the average per capita
intake of daily food is not avaitable, The
Average per capita availability of milk per
day in 1968-69 was, however, of the order
of 105 grams.
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Income from Bauxite Ore in
Tamil Nadu State

4974. SHRI BHUVARAHAN : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) the total income being derived
from bauxite or by the Centre at Yercaud
(Salem Distt ) Tamil Nadu, which is being
operated by private owners;

(b) on what basis this amount is being
collected; and

(c) the amount of foreign exchange
earned by the Central Government by
export of this rich bauxite to foreign coun-
tries through private means ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) At
present there is only one mine bv name
Shevaroy Bauxite Mines in  Yercaud
Village (Salem Dist1.), Tamil Nadu worked
by Madras Aluminium Company Lid.
The total quantity of bauxite despatched
from this mine during 1969 and 1970 works
out to Rs. 1,70930 and Rs. 148,150
respectively. It is difficult to compute the
revenue in the form of income tax. The
information regarding revenue in the
form of dead rent/surface rent/sales tax
etc. accruing to the State Government is
being collected and will be laid on the
Table of the House when received.

(b) The smount of royalty mentioned
above has been calculated at the rate of
Rs. 2.50 per tonme for all grades of

bauxite.

(c) The entire quantity of bauxite from
Shevaroy Bauxite Mine in Yercaud Village
is consumed indigenously and no export
has been reported from this mine.
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Project for integerated dry land
Agriculture Development in
Tamil Nadu

4975 SHRI BHUYARAHAN Wil
the Mmister of AGRICULTURE be
pleased to state

(a) whether any place has been selected
1n Tamil Nadu State for the integrated dry
land agriculture development pilot project
and

(b) the amount so far set apart for the
purpose ?

THE MINISTFR OF STATI IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) Yes, Sir The
districts of Tirunelveli and Tiruchirapalit
have been selected in Tamul Nadu 1n sach
district under drv Farming

(b) During 1971-72 a sum of Rs 46 39
lakhs has been estimated for the implemen-
tation of these two Pilot Piojects

Study of Indian Council of Agricultural
Research to check Agricultural Graduates
from Seeking White Collar Sobs

4976 SHRI RANABAHADUR SINGH
Will the Minsster of AGRICULTURF be
pleased to state

(a) whetha Government’s attention has
been drawn to the fact that preponderance
of fresh agricultural graduates are not tak-
mng to agriculture but hunting for white
collar jobs in the cities,

(b) if so, whether Indian Council of Agri-
cultural Reseerch has undeitaken a study
of this disquieting phenomenon and if so,
the main findings thercof, and

() the steps Government propuse to take
to arrest this bran-dramn by giving more
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incentives to the up-and-coming young

educated farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
SHER SINGH) (a) Government are aware
that as 1 most of the other countries only
a small fraction of the total number of
agricultural graduates go back to farming.

At the same time 1t 1s also true that
quitc a few agricultural graduntes are going
into yjobs whether under Govi. or in the
private sector, thet are connected with the
promotion of agricultwre and i which the
skil's they have ganed can be used

(b) No Sir

(c) A number of State Governments are
ofterir g incentives to agricultural graduates
to induce them to take to farming Some
of the nationalised banks are also provi-
ding credit to agricultural graduates who
take to farming

The Indian Counul of Agricultural
Research 1s alyo taking steps to help Agn-
cultural Universities/Colleges to reorient
the degree couises 1n agricultural sciences
suitably 0 as to equip the scholars f r self
employment

Ratio of Vegetable Exports to Totsl
Vegetable Produce

4977 SHRI RANABAHADUR SINGH
Will the Minister of AGRIGULTURE be
pletsed (o state

(a) the ratio of fresh vegetable exports to
the European markets from our country
as compared to the total vegetable produce,

(b) the difficulties n providmg farmer
arr Largo freight factisties on our Air India
services for their iresh tropical vegeisble
produce; and
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{c) the steps Government propose to take
88 measures to help farmers in exporting
vegetable products ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) Negligible

(b) Air cargo freight facilities are avail-
able for all types of exporters (merchant
exporters/grower exporters) who desire to
export vegetables subject to minimum wei-
ght fixed by Air India for different dest-
nations. Further, specific commodity rates,
which arc lower than the norma} freight
rates, have already been established by
1ATA, of which Air India is a member,
for almost all the commodities that are
being currently exported from India

(¢) The Government has allowed cash
assistance against exports of fresh fruits,
fresh vegetables and flowers to U.K., West
European countries and Japan upto 50%
of air freight paid but within the overall
ceiling of 20% of f.0.b. value against such
exports /e. in case the freight assistance
at 50% exceeds 20% of f.0.b. value, the
freight assistance will be restricted to 209,
of f.e b value.
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4930. SHNSC MANTA SKR;! :
MATI BHARGAVI THANKAPPAN:
Will the MinismrofLADOUR AND. RE-
HABILITATION be pledsed to: mfef to -
the reply given to Unstasred Quemon No.
580 on the 27th May, 1971 and state; - -

(a) the co-operation his Ministry is
seeklog from other Ministries and the pub-
lic and private sectors of industries in
connection with providing employment to
the unemployed; and

(b) their response ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (2) and (b) . The Schemes of
employment generation referred to in the
answer to Unstarred Question No. 580
have ail been prepared and are being imp-
Jemented in close consultation and co-
operation with the concerned Ministries of
the Central Government and with the
State Governments. Co-operation of the
public and private sectors of industry is
also obtained in appropriate ways where-
ver necessary.

Publication of Geological Map of Orissa

4981. SHRI DEVENDRA SATPATHY:
Will the Minister of STEEL AND MI’NES

“be plaawd to ltate

(8) whether a ueologicul map of-‘:ifhé

. State of Orisss has been published by ithe
- Geotogical Survey of Indis; . . _

o).if no1, the ren‘soris thenf'o;-‘."kﬁd -

- c) whethee it will ummpm.d durm '
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

(SHRI SHAHNAWAZ KHAN) : (a) to (c)-

The Geological Map of Orissa on scale of
1:2.25 million has been prepared and is
being checked against rceent data before
sending it to press for painting.
Preparation of draft of geological map of
Orissa on 1:1 million scale is also nearing
completion.

The map on 1:2.25 million scale wiil be
published during the Fourth Plan period.

Effect of Visits of Ministers to Acquaint
Forelgn Countries with Problem of
Refugees, Influx from East Bengal on

Foreign Aid for Refugees

4982, SHRI1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(8) whether consequent upon the visits
to different foreign countries by the Indian
Ministers to acquaint them with the serious
situation that has arisen out of the massive
refugee influx from East Pakistan, there
has been any appreciable mcrease in the
mflux of rmaterial gid for the refugees;

(b) whether the commitments of help
for the Bangla Desh refugees have since
been fuifilled and if not, to what extent
these have been met, and

(¢) whether promises of more aid by
foreign countries, financial and material,
have also increased, if 80, to what extent ?

THE MINISTER OF LARGUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) to (c). Yes, Sir.
There has been distinct increase in the
Bow of aid, both in materials and foreign
currency, for the relief of Bangla Desh
‘efugses, from foreign countries ag well as
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international agencies. Further a great
deal of more aid has been pramised. But
the total aid so far received or promised
falls short of requirements of the refugee
population, A statement of the value of
aid received or promised and the estimated
réquirements for refogee population of
6 million, is laid on the Table of the
House. [Placed in Library, See No. LT-
671/71.1

Closure of Collieries in Dhanbad

4983. SHRI BISHWANATH JHUN-
JHUNWALA : Wiil the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether nearly 200 collieries in the
Dhanbad belt have stopped production
leading to the retrenchment of nearly
65,000 labourers;

(b) ifso, since when these collieries

ared lying closed and the reasons therefor;
an

(c) the steps proposed to be taken to
ensure their early working to relieve the
acute unemployment position ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a} No.

(b) and (¢). Do not arise.

Proper Functioning of Agricultaral
Universities

4984, SHR1 MUHAMMED SHEIqFﬁ
Will the Minister of AGRICULTURE be
pleased to state :

(r) whether any remedial steps have
been taken by Goverament for the Agri-
cultural Universities to function Mﬁw
in the States;

Ty
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A(b) whether uticultuu! research ls
being made by the Umvemtiu and.

‘(c) lf so.'the outlmag thereof?

' THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to (c). The Agricul-
tural Universities should normally have
State-wide responsibility of agricultural
research and education, should play a vital
role in the field of extension education and
should also have a proper link with the
extension agency. Certain State Govern-
ments have not, however, transferred the
whole of agricultural research to the
Agricultural Universities with the result
that the work is being duplicated by two
agencies without proper coordination and
resulting in wasteful duplication. The
Indian Council of Agricultural Research
sends visiting teams to assess the pro-
grammes and progress of Agricultural
Universities and to make recommendations
periodically based upon which grants are
released. Some of these defects have been
pointed out to the Universities and State
Governments from time to time, and they
have, in many cases, promised remedial
action.

All the Agricultural Universities are
conducting research though, as men tioned
earlier, some of the State Departments of
Agriculture are also doing it thereby cau-
sing duplication of efforts in certain States.

Centres of All-India Coordinated Research .

Projects of the I.C.A.R. are located at
"Agricultural Universities where facilities
exist. Apart from that, the University
Departiments concermed conduct - various
rescarch programmes which are generally
problem-oriented, through their scientific
staff, scholars and students. 'In addition to
the main research farms, the Universities
_have also got regional research stations
which are ‘meant for doing research on
problema ot crops of interest to that

pmicular region. Some of the Universities'

.’ have béen givén Stute-w:de mpomibﬂuy
.. for research and in those cases the Univer-
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Capital Outiny of Khetrl Copper
Project

4985. SHRI N. K. SHARMA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the capital outlay of the
Khetri Copper Project, Rajasthan has been
raised; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) and
(b). In May 1964 the scope of the Project
was enlarged to include Kolihan .mine and
also to use the flash smelter process, to uti-
lise the sulphur values and produce sulphu-
ric acid for ultimate production of a
suitable fertilizer and this was approved.in
October, 1966 at an estimated .cost of
Rs. 78.52 erores. This has further been revi-
sed and the present estimate is about Rs. 93
crores for the whole complex including
Khetri-Konhm Copper circuit, Acid.cum-
Fertilizer Plant and Township. The in-
crease in cost estimates over the original
estimates has been primarily due to inclu-
sion of Kolihan ‘mine for enlarged - scope
of the project, viz. (1) increase in produc-
tion from 21,000 tonnes to 31,000 tonnes
of copper; (2) recovery of sulphur values
by using flash smelter process, . and (3)
addition 6f Acid-cum-Fertilizer Plant: for
production of fertilizers, Other reasons
are  price ml.ﬁon. . devaﬂuatlon etc.

. whnoh lhomhummbh
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Relief or Citizen Committes for
Bangia Desh Refugees in
Tripura

4986, SHRI DASARATHA DEB :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether any Relief or Citizen
Committee to undertake relief works for
Bangla Desh Refugees has been formed 1n
Tripura;

(b) if 50, the names of the Members of
the Committee;

(¢) whether any Member of Parliament
and Member of Legisiative Assembly
(Tripura) has been included in the Com-
mittee; and

(d) if so, the Members of Parliament
and the Member of Ligisiative Assembly of
which Party have been included in that
Committee ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (d). According to
information received from the Government
of Tripura, a Central Council has been set
up in Tripura under the Presidentship of
the Chief Minister of Tripura, Shri S. L.
Singh for providing relief to the Bangla
Desh refugees and to express the solidarity
of the people of Tripura with the people of
Bangla Desh. Other members of the
Committee are:—

1. Shri Krishna Das Bhatta- Member
charyee, Finance Minister

2. Shri P. K. Dass, Minister
3. Shri Manoranjan, Deputy
Speaker

»”

4 Shri K. Sain Gupta

5. Shri Aughorg Deb, M.L.A.
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6. ShriK.X.Roy, M.L.A, Member

7. Shri Kartik Bhattacharjee "
8, Shri 8. K. Choudhury,
Principal, M.B.B. Coilege.

9. Shri H. L. Chatterjee,
Principal, Women College. "

10. Shri S. Dutta, Superintendent,
V. Mand, G. B. Hospital .

11. Shri Manoranjan Choudhury,
Pleader.

12, Shri S B. Bhattacharjee,
Director, Public Relations. o

13. Shri M. C. Chakraborty,
Deputy Director, Youth
Programme

14. 8hri K P. Dutta,
Deputy Director, Education.

There 15 no Member of Parliament
reported to be on this Council. However,
Members of the local Legislative Assembly
belonging to the Communist Party of
India, Congress led by Shri D. Sanjivayya
and Tripura Rajya Congress are included
1n the Council.

Scope of Crash Programme for Rural
Unemployment

4987. SHRI C. CHITTIBABU: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the various fields of activity
for the crash programme for rural employ-
ment have been identified;

{b) if s0, the details of such fields and
the categories of unemployed personpel
to whom the benefits of the crash prog.
ramme would flow; and P
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() the number of jobs in each category
likely to be filled up during the current
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) (a) to (¢) An illustrative
list of the types of work projects that may
be taken up under the Crash Programme
for Rural Bmployment has been forwarded
to the State Governments These include
works relating to rural infra-structure
mecluding road works on master plan
basis, land reclamation and development
of panchayat lands, dranage, embankments
etc,, water conservation-cum-ground- water
rechargmg works, minor irrigation works
1ike construction and restoration of storage
tanks, and soil conservation or afforesta.
tion schemes requiring manual labour

According to the imstructions the
persons selected for empioyment should
preferably be from families which have
no earning member If adherence to this
principle 18 not possible, then persons
should be selected for employment with
due regard to the possibiity of ther
finding alternative employment The benefit
of employment would not be restricted to
any specific category of unemployed
persons as the most needy persons of
the community are expected to be given
employment under this programme The
total number of jobs or man-days ‘that
will be provided will be known after the
programmes of all  State and Union
Tersitories are sanctioned and ther

execution 1nitiated.
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Educational and Medical Facilitles for
Port Workers and Salt Workers at
Porbandar, Guojarat

4989, SHRI P, M MEHTA Will the
Minister of LABOUR AND REHABILI-
TATION be picased to state

(a) whether the attention of Govern-
ment has been drawn to the children of
the Port workers and Salt workers at
Porbandar (Gujarat) not bewmg allowed to
avail of educational and Medical facilities,

(b) af so, the reactton of Government
thereto, and

(¢) whether Government sate aware
about the demand made in some quarters
to appoint a Commuttee on national iovel
to go into the details of living and other
conditions of the workers in Ports and
Salts indoatry ?
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THE MINISTER OF 'LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) (a) No such com-
plaints have been received.

(b) Does not arise.

(c) A request had been received for
a Committee to be appointed to go into
the living and other conditions of the
Salt workers.

Pay Commission for Employees of
Local Bodies

4990. SHRI P, M. MEHTA : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government propose to
appoint a Pay Commission to go into the
details of Service conditions and Scientific
Pay structures on a Common level through-
out India for the workers and employees
of Municipality, Taluka Panchayats,
District Panchayats, Village Panchayats
and other Local Bodies; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR}
SHER SINGH) : (a) No, Sir.

(b) Does not arise.

Wage Board’s Report on Engineering
Industry Workers

4991, SHRI P, M. MEHTA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Wage Board for Engi-
neering Industries has submitted its Report
to Government; and

(b) if 80, the main recommendations of
the same; and
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(c) the steps taken by Government to
implement the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) and (b). The Wage
Board submitted its report on the 3rd
January, 1969 and a summary of its
recommendatioas, along with Government's
decisions on the Board’s report were
published in the Gazette of India—vide
Government's Resolution No,
WB-4 (8)/69 dated 21.3-1970.

{¢) The State Governments have been
advised to take further action in terms of
para 6 of the Resolution which reads as
follows .—

“After careful consideration of all as.
pects of the matter the Government
of India are of the view that talks
now in progress between the parties
in various States should be conti-
nued and wherever such talks have
not been started they should be
initiated, 1n order to arriveat
mutually acceptable scttiements,
State-wise or undertaking-wise, in
the light of the recommendations
made by the Chairman and inde-
pendent members of the board in
Chapter VII of the Report, with
such adjustments as may be necessi-
tated and agreed upon to suit the
conditions 1n  different  States/
Undertakings. The Government
would also commend to the parties
the desirability of making such
settlements valid for a sufficiently
long period, preferably for fve
years.”

Security of Engineers in Stee
Plants

4992. SHRI R. . PANDEY : Wil the
Minister of STEEL AND MINES e
pleased to state :



175 Wrtten dnevers

(8} whether a number of ‘Senior ani-
neets working' in - the Steel Plants, espe-
cially in West Bengal, are leaving their

. job due to deteriominz lv.bour conditions
and inseourity ;-

(b) if so, whether Government have
made any investigations into this matter;
and

(c) the steps taken to provide full
socurity to senior engineers and amﬂ in
the Steel Plants ?

THE MINISTER OF STATEIN THE

MINISTRY OF STEEL AND MINES

- (SHRI SHAHNAWAZ KHAN) : (a) No,

Sir. No such cases have been reported from
the Steel plants of Hindustan Steel Ltd.

(b) Does not arise.

{) The Plants ask for Police protection
whenever necessary.

" Trade, Profession and Education
Facilitles for Refugees from
East Bengal

4993. SHRI R. S. PANDEY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state ©

(a) whether the refugess from East
Bengal have been allowed any trade,
professi nal and educational facumes,
during ‘;henr stay in this country pending

their return to East Bengal; and
‘ (b) if 8o, the maiu features thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) (a) No, Sir.

(b) Does not arise.

Survey of Minerals by Geological Survey
o{hdhhmm

4994. SHRI UMED SINGH RATHIAL:
“wilt the Minister of S‘I’EEL AND MINES
. ln pleb,ud to state:

LY 18,191

(a) whether the Gcololicll Suwey of
India conducted any -survey ahout - tlw
mineral resources in Tehsil Jumu'. '
Village Kumkuri in Dim'ic‘t hiw'h.
Madhya Pradesh ; and :

(b) if 80, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAJ KHAN) : (a) and
(b). Geological Survey of India conducted
a preliminay survey over an area of 1725
sq. kms. in Jaspur and Dharamjaygarh
tehsils, Raigarh district, Madhya Pradesh
and did not find any mineral of signi~
ficance near Kumkuri Village.

Criteria laid down for Selection of
Firms for supply of Hoslery goods

4995 . SHRI SAT PAL KAPUR : Will
the Minister of SUPPLY be pleased to
state :

{a) the criteria laid down for the selcc-
tion of firms for the supply of hosiery
goods to Government ;

(b) the total amount of the purchase
order for 1970-71 and the number of such
firms, with break-up of the pmchm order
given to each firm ;

(¢) whether Co-operative Societies
in the hosiery goods mdultry are given
preference ; and

(d) if not, the reasons therefor ?

THE MINISTER OF SUPPLY (SHRI.
D.R.CHAVAN : (a) The quantity, deli-
very period and the price quoted by the
eligibie firms, along with their capacity snd
past performanceate taken into considers-
tion in selecting them for: the supply of ho- -
siecy, or say other. goods, to Govarement.
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(b) The total value of purchase orders
placed by the DGS&D for hosiery goods,
including the supply orders placed by them
against the rate contracts, during the year
1970-71 amounted to Rs 2,33,69,867.18.
The particulars are given in the statement
laid on the Table of the House [Placed in
Library, See WNo. LT-672{71] The
names of rate contract holding firms for
various hosiery items are given in the
attached statement laid on the Table of
the Honse. [Placed in Library, See No,
LT-672/71)

(c) and (d). Generally the Co-operative
societies of small-scale units are given
preference. Quotations from them were
however not received during 1970-71.

Soil Conservation in Kerala

4996. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Government have allocated
funds for any scheme for conservation of
soil in the State of Kerala ;

(b) if so, the total acreage of land
brought under the said scheme during the
last three years ;

(c) the purpose for which the said land
18 being utilised ; and

(d) the amount spent so far thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (8) Yes Sir, State and
Central Government have provided funds
for the conservation of soil in the State of
Kerala.

(b) An area of 10100 hectares under
the State Plan Schemie and 1753 hectares
under the Centrally Sponsored Scheme have
been covered durinp the last three years
(1968-69 to 1970-71). !
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{c) the land is being utilised for Agri-
cultural and non-Agricultural purposes.

(d) A sum of Rs. 113 lakhs and Rs.
18,84 Jakhs have been spent on the Stats
and centrally sponsored schemes of soil
conservation respectively during the lmat
three years (1968-69 to 1970.71).

Cases or Corruption and Jrregularities
in DGS&D

4997. SHRI JYOTIRMOY BOBU :
Will the Minister of SUPPLY be pleased
to state :

() the number of cases of corruption
and irregularities in DGS&D, which bave
come to the notice of Government during
the last three years; and

(b) the total amount involved and the
steps taken against the culprits ?

THE MINISTER OF BUPPLY (SHRI
D. R. CHAVAN) : (a) 781 cases.

(b) Appropriate penalties ranging from
warnmng to removal and dismissal from
service, were imposed in 189 cases, Statis-
tics are not maintained of the amounts
nvolved in such cases.

Teacher-Pupll Ratio in Schools Estab-
lished by Rourkels Steel Piant

4998. SHRI JYOTIRMOY BOSU :
Will the Minister of STEEL AND
MINES be pieased to state the teacher-
pupil ratio in the schools established at
Rourkela by Rourkela Steel Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : The
teacher-pupil ratio in the schools esta-
blished at Rourkela by the plant Mansge-
ment is1: 32,
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Allotment of Quariers to Workers
of Reurkela Steel Plant

4999, SHRI JYOTIRMOY BOSU:

SHRI GAJADHAR MAJHI -

Will the Minister of Steel and Mines
be pleased tostate :

() the number of employees of Rour-
keln, Steel Plaﬁt. together with their pay
group, who are without quarters ;

(b) how the senlority 15 maintained for
allocation of quarters;

(c) whether the salary
considered for allotment ; and

structure

(d) if 80, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
About 10,500 employees of Rourkela
Steel Plant in pay-groups shown below are
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without quarters :—

Pay Group Old Scale Number
Up w Rs, 110 2697
From Rs, 111300 ax
From Rs. 301—600 1304

From Rs, 601 and above. 13717

(b) Seniority list of employees for
allotment of quarters 18 compiled on the
basis of their applications for entitlements
received through their Departments twice
a year and 1s published Lists are prepared
separately for different, categories of
quarters based on pay group of employees’
entitlement to particular category of
quarters, in order of date of drawing the
minimum pay of entitiement for the cate-
gory of quarters

(c) and (d). Yes, Su The pay range
entithng an employee for a particular
type of quarter is given below —

Pay Range (Old Scale)
Rs, 84 and below
Rs. 85 to Rs, 109

Rs. 110 to Rs, 249

Rs. 250 to Rs. 349

Rs; 350 to Rs. 499

Rs. 500 to Rs. 799

Rs. 800 to Ra. 1099

Rs. 1100 to Rs. 1499

Rs. 1500 to above.

Type of Quarters Entitled
Cheap type.
One Roomed

One Bed Room (Lower
Type).

Do. (Higher
Type)

Two Bed Room (Lower
Type)

Do.  (Higher
Type)

Three bediroom
(Modified)

Three bed room
(Standard)

Higher Typo Houses.
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Reorganisation of Directorate
General of Supplies and
Disposals

$000. SHRI JYOTIRMOY BOSU:
Will the Minister of SUPPLY be pleased
to state :

(a) whether any re-organisation is
contemplated in the Directorate General
of Supplies and Disposals; and

(b) if 8o, in what manner ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) (a) No, Sir.

(b) Does not arise.
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Confirmation of Employees of
D.G.S. & D.

5002. SHRI JYOTIRMOY BOSU: Will
the Minister of SUPPLY be pleased to
state :

(a) the total number of Class I, If, I
and IV employees in the DGS&D ;

(b) the total number of such persons
who are not permanent ; and

(c) the steps taken to absordb them in
permanent position ?

Py ¥ 02§ gfs T A whw R THE MINISTER OF SUPPY (SHRI
«f &Y; Wk D. R, CHAVAN) :
Classi CiasIl ClasII ClasslV  Toml
(@ 255 659 2,818 978 4,710
®» W 95 860 142 1,184
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(c) Cases of employees who have
become eligible for confirmation against
the available permansnt vacancies are
under finalisation. The question of the
conversion of some temporary posts into
permanent ones is also being examined so
as to confirm the eligible staff against
thase posts.

\

Applications received for Modification
of Standing Orders Under Industrial
Empl oyment (Standing Orders)
Act, 1946.

5003. DR. MELKOTE : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

() the number of applications received
for modification of Standing Orders under
the Industrial Employment (Standing
Orders) Act 1946, during 1968 and 1969 ;
and

(b) the number of applications still
remaining to be disposed of and the
reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) The mformation, in
so far as the Central Government ts the
appropriate Government, is as follows ,—

1968 - 33
1969 -— 28

(b) The information as being collected
and will be placed on the Table of the
House after it 18 received.

Cases of Breach of Minlmum Wages
Act, 1948

5004. DR. MELKXOTE : Will the
Minister of LABOUR AND REHABILI.
TATION be pleased to state
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(a) the number of cases of breach of
Minjmum Wages-Act, 1948 detected during
1970 and 1971 ; and

(b) the action taken against the erring
employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) and (b). In the
Central sphere, 27910 cases of
irregularities  under  the Minimum
Wages Act, 1948, were noticed during the
year 1970, and 178 cases of prosecution and
57 claim cases were filed against she
defaulting employers. Information for the
year 1971 is not available.

Registration , of Ryots for Cultivation of
Sugarcane by the E.L.D.-Parry Sugar
Factory in South Arcot

5006. SHRI S. RADHAKRISHNAN
Wil the Mmister of AGRICULTURE
be pleased to state.

(a) the number of ryots who are given
registration by the E.LD.-Parry sugar
factory in South Arcot to grow and supply
sugarcane to their factory during the year
1970-71;

(b) the total area in ecres so registered
by the factory for cane cultivation for the
years 1967-68, 1969-70, 1970-71; and

(¢) the number of cane growers who
have such registration in their name (1)
below 25 acres, (2) below 100 acres; (3)
above 100 acres?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH : (a) to (¢). The informa-
tion is being gollected from the Govern-
ment of Tamil Nadu,
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Recovery of Sugar in EJ.D.—Parry Sugar
Factory, Tamil Nadu

5007. SHRT S. RADHAKRISHNAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the details of the method and pro-
cess, adopied under practice in the E.LD.—
Parry Sugar Factory in South Arcot in
Tamil Nadu, to assess the percentage of

, Fecovery of sugar from the canes crushed
during every season; and

(b) the percentage of such recovery
found in each year from 1969-70 to
1970-747 !

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The percentage of reco-
very of sugar {from the cane crushed during
a season is calculated by dividing the total
sugar recoveied fiom the cane crushed
during the season by the total sugarcane
crushed in the same season multiphed by
100, E.I.D.—Parry Sugar Factory in South
Arcot, Tamil Nadu has also been following
this method for this purpose.

(b) The percentage of recovery of sugar
from the cane crushed during the season
1969-70 obtained by this factory was 7.65

This factory is still :n operation during
1970-71 season and therefore the final reco-
very for the season is not yet available,

Sheep Breeding in Mysore

5008. SHRI K. LAKKAPPA : Will the
Minister of AGRICULTURE be pleased to
state .

(a) whether Government have taken
any steps to improve sheep breeding in
Mysore State along with strengthening the
wool industries; and
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(b) if 80, the nature of step taken?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (8HR1
SHER SINGH) : (a) Yes, Sir,

(b) Seven Shesp and Wool' Develop-
ment Schemes are established at Kolargn
Hosadurga, Nagamangala, Bijapur, Ranebe-
nnur, Yadgurhabad Hi.. Yade.. Yadgir and
Hospet. Stud rams are provided at these
centres for cross breeding with local ewes
with a view to improve wool production.

A Wool Analysis Laboratory has been
established at Ranebennur to provide factli-
ties for testing of wool.

The scheme for Sheep Shearing, Wool
Grading and Marketing with the assistance
of United Nations Development Pro-
gramme fund has been taken up in Mysore.
Under this scheme, State Officers are
trained in improved techniques of sheep
husbandry, sheep shearing, wool grading
and wool store management. One Wool
Grading Cenire with supporting sheep
shearing centres has been established.
Services of FAO experts have been made
available to the State for training of officers
in sheep husbandry.

Four Sheep Breeding Farms have been
set up in the State to support cross-breed-
ing programmes. A large Sheep Breeding
Farm is being established at Challmere in
Chitradurga District on 9360 acres of land
as a Contrally Sponsored Scheme for pro
ducing quality cross-bred rams,

Fishing Harbours for Andhra Pradesh
during Fourth Plaa

5009, SHRI GANGA REDDY: Will
the Minister of AGRICULTURE be pleas-
ed to state :

(a) the extent of sea coast in Andhra
Pradesh;
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{b) whether Andhra ses coast 18 rich in
fish and prawn; and

{c) whether any fishing harbours have
been sanctioned for Andhra Pradesh during
Fourth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH : (a) The length of coast hine
of Andhra Pradesh 18 about 862 Kilometres.

(b) The sea coast of Andhra Pradesh
has subsiantial resources of fish and
prawn. The main varieties of fish are
Sardines, Sciaenids, Ribbon fish, Ancho-
viella and Sharks. The marine landings in
Andhra Pradesh during 1969 and 1970 were
77,526 tonnes and 71,976 tonnes respecti-
vely as agamnst the all India total of
9,11,841 tonnes and 10,75,402 tonnes, thus
accounting for 8.59%, and 6 79% of the total
marine landings in these two years Prawn
landings accounted for 6,064 tonnes and
6,881 tonnes respectively compared with
the all India prawn landings of 1,07,622
tonnes and 1,15,201 tonnes thus accoun-
ting for 5.6% and 6.0%.

{c) The Government of India sanctioned
funds in February, 1970 for preparation of
a Project report at Visakhapatnam The
question of sanctioning a fishing harbour at
Visakhapatnam will be considered on
receipt of the Progect Report from the Port
Trust, Visakhapatnam.

In addition, engmeering and econo-
mic investigations have been conducted
along the coast of Andhra Pradesh by the
UN.D.P, assisted Project for Pre-invest-
ment survey of fishing harbours. Selected
sites have been taken up for detailed consi-
deration for provision of fishing harbours

Appointment of Agents by Neyvell
Lignite Corporation Limited for Sale of
Leco

5010. SHRI S. RADHAKRISHNAN :
Will the Minister of STEEL AND MINES
be pléased to siate :
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(a) the number of Ageats appointed by
the Neyveli Lignite Corporation Limited
for the sale of Leco in Tamil Nady;

(b) the details of classification of such
agents as wholesale and retail or dwisional
and sub divisional and

(c) the conditions prescribed fo
appointment of these agents by the said
Corporation?

THE MINISTER OF STATEF IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KHAN) ; (a) 112
Wholesale Agents

(b) Tho Wholesale Agents are appointed
for specific marketing areas The Whole-
sale Agents in turn appoint sub-agents for
retail sale according to the needs of the
arcas. The total number of such sub-
agents in the entire State is 1500

(c) A frrm of agreement 1o be entered
into by the Agents for selling ‘LECO" with
the Neyveh Lignite Corporation Limited 13
laid o1 the Table of the House [Placed m
Library See No, LT—673/1)

Expenditure Tncurred under Industrial
Housing Scheme by Neyveli Lignite Corpo-
ration Limited.

5011 SHRI 8. RADHAKRISHNAN :
Wil the Minister of STEEL AND MINES
be pleased to state

(a) the total amount spent so far under
Industrial Housmg Scheme in vanous
stages by the Neyveli Lignite Corporation
Limited;

(b) the number of houses built and
allotted for the officials, staff xnd workers
emplayed in the Neyveli Lignite Corpora-
tion; and
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() the percentage of the officials, staff
and workers provided accommodation by
the said Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES (SHRI
SHAH NAWAZKHAN : (a) Rs, 1438.26
lakhs

(b) Number of houses built
Number of houses allotted to
officials, staff and workers em-
ployed in the Neyveli Lignite
Corporation (The remaining
quarters have been allotted to
non-employees i e, service per-
sonnel and trust nterest).

11,132
10,658

(c) A statement is laid on the Table of
the House. |Placed m Library, See No.
LT~674/71)

Statement of Minister for Agriculture
in Orissa Regarding implementation
of Crash Programme

5012. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the statement
made by the Minister for Agriculture and
Community Development of  Orissa
Government where he has categorically
stated ,that it has not been possible to
jmplement the crash piogramme in Orissa
because the Centre had not approved State
Government's schemes nor provided fuads;

(b) if so, the reaction of Government
thereon; and

(c) whether the State Government did
not co-operate in sending the required
informations "about these programmes as
usked for by the Central Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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]

SHER SINGH) : (a) to (c). Proposals re-
ceived from the Government of Orisss ‘in
respect of three districts (Balasore;
Dhenkanal and Sundargarh) proposed to
be covered under the Crash Scheme for
Rural Employment have already been
approved and necessary funds placed with
the State Government. Proposals in res-
pect of another two districts (Koraput and
Kalahandi) received on July 6, 1971, sre
under examination Proposals for the remain-
ing districts are awaited from the State
Government,

Rice Production in Kerala and Central
Assistance therefor

5013. SHRIMATI BHARGAV1
THANKAPPAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) the quantity of rice‘ produced m
Kerala during the last three years, year-
wise;

(b) the type of technical assistance
given by the Central Government to the
State Government to increase the produc-
tion of rice; and

(c) the type of assistance propole}l to
be given in future by the Central Govern-
ment 1o the State Government to increase
the production of agriculture in the
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE {(SHRI
SHER SINGH): (a) Estimates of pro-
duction of rice in Kerala during 1967.68
to 1969-70 are as under :—

Year Produation
(Thousand tonnres)
1967.68 1123.9 ‘ \
1968-69 1400.0
1969-70

12149

v
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Sinslar mformation for 1970-71 13 not
yet avatlable

(b) The Centre made avaslable to the
State Government the latest research results
and field experiences and helped them m
drawing up the package of practices for the
cultivation of rice n the State In addsw
tion, asmstane was provided in 1dentifying
pests and diseases and taking timely con-
trol measures National demonstrations
were organised, assistance was also ren-
dered 1n organising tramming courses for the
staff and the farmers. The technical
experts from the Centre visited the State
from time to time and helped the State
Government in solving some of theiwr field
problems

(¢) In addition, to the above technical
assistance, the State Government would
continue to be helped in securing their
requirements of seeds, fertilizers and
pesticides  Short-term loans would also
be sanctioned for the purchase of seeds
and pesticides, marketing and distribution
of fertilisers, etc  Various Centrally
Sponsored Schemes, such as the scheme on
Multiple cropping, would help the State
Government 1n increasing  agricultural
production

Distribution of Steel to P W.D Kerala

5014 SHRIMATI BHARGAVI
THANKAPPAN  Will the Manster of
STEEL AND MINES be pleased to state

(a) whether the attention of Govern-
ment has boen drawn to the iaconventence
suffered by the Kerala Public Works
Department and some industries in the
State due to failure to receive steel and
heavy enginoering materials in time,

{b) whether there are outstanding
orders awaiting dsposal from Keralain
this regard, and
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(c) if so, thesteps being taken to re-
move the difficulties on a permanent basis
and the time by which the dstribution will
be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). (a) end
(b) Yes, Sir.

(t) Some steel 18 being supplisd to
Government agencies and industrial units
1n the State on priority m every period, In
accordance with the procedures 1n force,
in the context of the overall demand from
priority  sectors 1n the country asa
whole.

Permanent removal of difficulties will
be achieved only when the country becomes
Self sufficient 1n steel and industrial raw
materials Meanwhile, efforts are being
made to build up production in our steel
plants, and to clear imports to the extent
required

Expenditure on Development of Mines
in Kerala

5015. SHRIMATI BHARGAV1
THANKAPPAN . Wall the Minmter of
STEEL AND MINES be pleased to state
the expenditure proposed to be incurred by
the National Mineral Development
Corporation on the development of mines
mn Kerala during the Fourth Plan period ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) The
Naticnal Mineral Development Corpo-
ration have no scheme for implementation
during the 4th Pive Year Plan period so
far as Kerala State 1s concorned.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Unauthorised  Photographing  of
Defence Installations in Assam

and Tripura

SHRI S. M. BANERIJEE (Kanpur): I
call the attention of the Minister of Defence
to the following matter of urgent public
importance and request that e may make
a statement thereon :

‘Reported violation of security rules by
American TV men in collaboration with
an Indian photographer and pictures
taken by them of army installations in
Assam and Tripura.’

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Government
have seen a Press report alleging violation
of security rules by some American T, V.
men in collaboration with an Indian photo-
grapher by taking pictures of Army insta-
Jlations in Assam and Tripura. According
to the existing instructions, in the case of
foreign newsmen secking facilities from
Government of India for visiting refugee
camps in Assam and Tripura, permission
of the Press Information Buresu and the
Ministry of Home Aflairs is necessary.
Further, for photographing any Defence
installations, the permission of the Ministry
of Dcfence is also neccssary. Government
also attaches a Liaison Officer with such
persons or feams as have obtained nece-
ssary permission during their visits to
refugee camps and other forward areas.

2, During the month of July 1971, no
American T. V. team was given permission
to visit Assam and Tripura ; nor has any
American T, V. team asked for facilities
cither to visil refugee camps or Defence
installations. No case of unauthorised

attempt to photograph Defence installations

in Assam gnd Tripura has come to notice
of Gowrnment,
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3. Any person taking a photograph of
a Defence installation without permission

contravenes the provisions of the Official
Secrets Act and is liable to be prosecuted.

SHRI S. M. BANERJEE : It appeirs
from the statement that during July 1971
no American T.V. team was given permi-
ssion to visit Assam and Tripura, but it
does not make it clear whether afier the
refugee influx from Bangla Desh after the
Yaha Khan regime’s atrocities in Bangla
Desh started and thev began crossing over
to India, after March 24, 1971, these TV
experts and correspondents visited these
areas in May and June 1971,

T accept the Minister's statement that
they did not ask for any permission in
July. 1971, but I would like to know
whether the team visited these areas after
24th March, 1971, in May or June, 1971.
As you know, there were foreign corres-
pondents, TV men also, belonging to the
various organisations, who went there to
take photographs of the refugee influx
andt he conditions there.

It has been denied by the hon. Minister.
but the newspaper says :

“It is learnt that somc American TV
men demanded both in Assam and
Tripura the right to shoot pictures of
Indian military installations in the deep
rear of the border areas.”

They demanded. The military might have
refused. I accept the statement of the
Minister. It says further :

“The argument of these Americans
was said to be that in order to portray
the real picture of Bangla Desh freedom
movement, they needed pictures of
Indian military installations also. The
local army authorities bluntly refused
permission to the Americans,”

The hon. Minister did not say in the
statement that they did not ask for permi-
ssion. They asked for permission, and
they were refused.
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M Amoﬁun impeﬂllim sroin the
*lu\bit»o! fishing in troubled waters. As you
know, their. arms supplies . to Pakistan,
the various statements issued by them,
-and last but not the last the attitude taken
by President Nixon are ‘a clear indication
* thatthey want to help Paktstan to wipe
out the Mukti Fauj from Bangla Desh
and also put hurdles in our day today
worki:;g as far as the refugees are concern-
.ed,

Then, the paper says :

““It is further understood that the
Americans  thereafter hired an
Indian who had been working in a
studio in Calcutta. This man was
familiar with a relative of a top
Officer of the 'West Bengal Govern-
ment. He was introduced to the
Americans by this relative. The
Americans paid an exorbitant sum
to the person and took him to
Assam and Tripura in the hope that
the army authorities there may be
softer to an Indian. But this hope
was belied and the army authorities
refused permission to shoot pictures
of any instaliations.”

1 must congratulate the army authorities
for refusing, but there is a constant attempt
being made, and if you read today's news-
paper, you will find that the Centie, reali-

. sing this danger, has decided that foreign
_ relief workers should be replaced. The
newspaper Says :

“The Centre has told the West
Bengal Government ' that all foreig-

""" ners connected with rolief work .

‘among Bangla Desh refugees should

be replaced by Indians. The time
" mentioned for thé process is 8
fortoight” .

) laddl

‘ "Addmam.l}y, leoordlna ‘to .our
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__ SpacialCorrapondent i Deli,  th

%am%)_
tha Cmtte il undamood 16 be
unhappy with _ the -ways somne
foreigners “have ' chosen’ the refugee
camps for the’ pu'rpose of experi-
mentation,”

They are using the refugees for their
own purposes. ‘The whole object isto
take photographs of army installations and
prove before the world that the Indian
army is actually helping the refugees and
trying to enter the Pakistani border and
create problems for Pakistan. This they
want to put before the world to justify
their sinister design of supply of arms to
Pakistan, which is, according to me, the
most unfriendly act.

Then, 1 would like to know from the
hon. Minister whether it is true that they

are working constantly in Delhi through
various agencies. It came out in many news-
papers that some staff of the U.S. Embassy
are constantly working for espionage, sonie
of them were exposed and some of them
were asked to leave. So, T want to know
whether it is a fact that the Director of
Military Intelligence was replaced yesterday
or the day before, and if so, the reasons
for the same.

Iwant to know about the removal of
foreigners from relief work. The hon.
Minister of Rehabilitation has conveniently
walked out and I cannot put that question.
Iwould liketo know from him whether
any foreigners asked permission before and
whether such- permission was refused,
rightly; I must thank - him for that. What
was the purpose of their visit? Iwant 10
know.whether in those border areas those
men are constantly at work with the help
of certain Indian agents who are working
as agents of American ‘imperfalism and

" somie other powers, with ‘certain - reaction-

-ary forees which are minnt ‘the progressive

C parties in thé countsy, in order fo portray
- _:.mwm ‘that Tudia . is ‘tiaviog g6
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I would like to know whether these
people have asked for permission, whether
they came from America or some other
foreign country. whether they are still in
India and how many times they were
refused permission, whether there is some
truth in the statement that they hired some
Indian for that Purpose and also whether
they approached the Government of
Assam and Tripura.

The last question 1s whether the foreigners
have been asked not to go to the rescue
woth, whether they asked for permission
and whether they were refused permission.

MR. SPEAKER : When will ail this
‘whether’ stop ?

SHRI S M. BANERJEE : My question
is whether attempts are stilt being made to
go to the border areas 1o take certain
pictures to defame India and 1f so, what
steps have been taken by the Government.

SHRIJAGJIVAN RAM : 1bad given
the facts of thecase. Quite a number of
TV men from different countries—I have
not got the detalls went to that area with
a view to visiting the refugee camps ; per-
mission for such  wisits is given by the
Ministry of Information and Broadcasting
and the Home Minwiry. It s only when
they have to visit some defeiice installat-
ions that permussion from the Defence
Ministry become necessary. I understand
that quite a number of TV men vistted the
refugee camps in those areas and we have
no instance of any photograph or television
gxposute having been taken of the defence
installations.

When 1 received this news I have
ascerlained from my command at Calcutta
and in the forward arcas that there has been
no instance of any photograph having been
taken of defence installations, Iam mak-
ing further enquiries and trying to ascertain
from the concerned Ministries the sumber
of persons who visited the refugee areas
for taking photographs there.
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SHRI S. M. BANERJEE : Did they
ask for permission and did the Defence
Ministry refuse them permission ?

SHRI JAGJIVAN RAM: No party
approached us during July. For ﬂ.le
previous months I shall have to ascertain
since the time at our disposat from the time
the notice was recerved yesterday was short,
it was not possible to ascertain from every
source whether some permission was sought
and that was retused. I shall ascertain
that,

DR. RANEN SFN (Barasat) : Sir, the
other day you made a statement in the
House that Indian newspapers are quite
1esponsible and therr reports are by and
large truthful. Therefore, the information
that appeared 1n the newspapers yesterday
perturbed us very much. But the reply of
the minister—both written and oral—is
more or less evasive. In this statement
there are some dangerous things, not only
indications but definite statements. It

says :

“For photogianhing any defence
nstallation, the permussion of the
Ministry of Defence is also nece-
ssary.”

That means, normally spesrking, the

foreigners are allowed to photograph our
defence establishments, provided they get
peirmission from the Defence Ministey.
This is the meaning. Are we in a free
country or not ? What business have the
foreigners ~TV men or correspondents—to
ask the Defence Ministry for permission
to take photographs, particularly in view
of the fact that today our countryis in
a very difficult position because of Bangla-
desh and Yahya Khan's black deeds there?
It is known that espionage activities are
going on the border. Only yesterday's
paper reported that a railway line was
blown up by the land mines placed near
the border inside the Indian ierritory. It
is also known that in Calcutta and other
areas, some TV men, mostly Americans,
are going round places, whether they
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g0 near the border or not,
that is not  definitely known. But
still these pro-American, imperialist agents
and pro-Pakistani agents are not brought
to book, When American imperialism has
been proved to be the enemy not only of
Bangladesh but of India, these things
continue and it is more or less admitted in
the stalement. The next sentence of the
statement reads ;

**Government also attaches a
liaison officer with such persons or
teams as have obtained the nece-
ssary permission during their visits
to refugee camps and other forward
areas.”

There isno sentence in the statement
saying, that was the bad practice earlier, but
in view of the present situation, the Govern-
ment of India has totally banned any
foreign correspendent or TV men appear-
ing any where near the border. The oral
statement was very apologetic and the
written statement is totally evasive. This
newspaper has made specific allegations
about those TV men and no date or month
is mentioned by this newspaper Patrior,
Would the minister make a threugh enquiry
into all these allegations not only through
the State Government’s intelligence depart~
ment, because in West Bengal, the Police
and the intelligence department are also
corrupted in many ways by many political
elements, but through the central military
intelligence—I do not know whether there

is anything like a military intelligence
department—and make a searching
probe into these reports that have

appeared ?

Let the government not be evasive or
apologetic. If such an officer, for some
reason or other, had deliberately and will-
ingly or unwillingly committed it, Govern-
ment should teke proper measures to
bring to book those officers who are res-
ponsible for it. Then, in future they should
make our border completely unapproach-
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able to foreigners, particularly those Ame-

rican TV men and correspondents who are

agents of American imperialism, which is

the enemy of India and Bangladesh.

insta
i

SHRI JAGJIVAN RAM: The House
is aware of the American attitude on this
entire question. I need not go into that,
But I do not see what is evasive inmy
statement. There is nothing evasive there.
It is a clear statement of facts And I do
not feel apologetic in stating facts, There
is no need for feeling apologetic I have
stated the facts. He 1s interpreting the
sentence that the permission of the Minis-
try of Defence 1s also necessary for photo-
graphing any defence installations It
means that photographing cannot be done
without permission from the Ministry.
That does not mean that permission to
photograph is given. 1 would request my
hon. friend to re-read the statement So,
there is nothing evasive and there is no
need to be apologetic We have said that
during this period no permission has been
given by the Defence Ministry and there has
been no instance of any photograph having
been taken of any defence installations in
those areas.

It is also a fact that a number of civili-
an television teams from various countries
have visited the refugee camps. As I have
said, ¥ am ascertaining from the Ministries
concerned, that is, the Ministry of Infor-
mation & Broadcasting and the Home
Ministry as to how many partics visited
refugee camps in that area. The question
of visiting forward areas has arisen only
because of the concentration of a large
number of Bangladesh citizens who have
been forced out of their country and have
sought sheiter in our country and they are
concentrated on our border. Whenover
some foreigner comes and makes a request
to visit some of the refugee camps tu see
the condition of the refugees as o how
brutally they have been treated by Pakistan,
1 do not think permission should be refu-
sod in all such cases, Permission should be
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given lo visit the refugee camps in deser-
ving cases. During the short time at our
disposal the Ministry have contacted the
various commands and we arc making
enquiries as to how many parties visited
the area during last month. I cannot say
more than this at this stage.

As for as the American attitude is con-
cerned, the House is aware of it and I have
nothing to comment. Our attitude is also
known to the House.

SHRI S. M. BANERJEE : What about
banning photographing of defence estab-
lishments ?

SHRI JAGJIVAN RAM: As I have
said, it may be necessary somewhere for
some parties to visit refugee camps in order
to see the brutalities,

SHR1 S. M. BANERIJEE : I am not
talking about thc refugee camps. 1 am
talking about defence establishments.

SHRI JAGJIVAN RAM : There also
1 cannot say that we will put a blanket ban
on these things. That will be for us and
our officers to decide where to permit and
where not to permit.,

DR. RANEN SEN : It is strange that
it is for the officers and not the Minister
to decide whether our defence establish-
ments should be photographed or not. We
take strong objection to this statement. I
want your opinion on this. He makes a
statement that it is for the officers to
decide and not the Minister.

SHRI H,N. MUKERJEE (Calcutta-
North-East) : The position should be made
clear. Is it a fact that officers give permiss-
jon that army installations could be pho-
tographed and the Minister should not be

referred to ?

SHRI INDRAJIT GUPTA (Alipore) :
Specially in the border areas,
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SHRI JAGJIVAN RAM : May I make
it further clear ? Thers arc all sorts of
defence installations and & distinction sad
discrimination will have to be madeand
discretion will have to remain with Gover-
nment. Therefore, as I have said, I am
not deciding here to put a blanket ban.
The discretion will have to be exercised by
Government.

SHRI P. GANGADEB (Angul) : Mr,
Speaker, Sir, further facts are as stated in
the same column of the PATRIOT, that
the Americans have also taken a canteen
on leasc somewhere near Agartala which is
fitted with sophisticated telecommunication
apparatus to enable them to have direct
contact with Saigon and Bangkok. More-
over, America is out to help Pakistan mili-
tarily by supplying arms and ammunitions
to them and, now as we see, is apprising
them of our military operations on the
castern border—the Minister has said that
it is not so. 1 would like to know from
the hon. Minister the reasons why our
military authorities could not detect this
telecommunication centre much earlier to
demolish it in time and what immediate
steps Government propose to take to curb
the sinister move of the concerned foreign
agencies.

SHRI JAGJIVAN RAM: As I have
said, no foreigner will be permitted to do
anything which will have an adverse effect
on our security on the border and if any-
body does anything he will be dealt with

properly.

MR. SPEAKER : Papers to be laid.

SHRI DINEN BHATTACHARYYA (Se-
rampore) : Mr. Speaker, I have got one
thing to mention.

MR. SPEAKER : You get up abruptly
[every time. Without any motion I am
not going to allow it, whatever it be,
even for one minute,
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SHRI DINFN BHATTACHARYYA
Kindly hear me and then give your ruling.

MR SPEAKER Please do not make
it a datly practice. T do not allow it. Any-
thing that you say without my permission
will not go on record. I wall not allow
anything without previous notice

SHRI DINEN BHATTACHARYYA **

MR. SPFAKER Please do not make
1t a daily habst

SHR1 DINEN BHATTACHARYYA **

MR SPEAKER You are not here to
do anything against the rules

SHRIDINEN BHATTACHARYYA **

SHRI RAM DEO SINGH (Maharaj-
gan)) .**

MR SPEAKER Anything of which
1 have no notice will not be allowed Ihis
18 not to go on record. He 1s speaking
without my permission

SHRI DINFN BHATTACHARYYA **
SHRIPK DLO (Kalahandi) **

SHRI RAM DEO SINGH **

12.30 Hrs
PAPERS LAID ON THE TABLE

REVIEWS AND ANNUAL REPORTS GF THE
MINING AND ALLIED MACHINERY CORPN
L1p THE TRIVENI STRUCTURALS LTD ,
AND THE BHARAT HEAVY PLATE AND
VESELS LTD

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) On behalf
of Shri Mobhan Kumaremangalam,

Ibegtolay on the Table a copy each
of the following papers (Hindi and Enghsh
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versions) under sub.section (1) of section
619A  of the Companies Act,-1956 «

(1) () Review by the Government on
the workmg of the Mming aad
Allied Machinery Corporation Ltd
Durgapur, for the year 196970,

(n) Annual Report of the Mming and
Alhed Machinery Corporation Li-
ruted, Durgapur, for the year 1969-
70 along with the Audited Accounts
and the comments of the Comptro-
ller and Auditor General thereon,
[Placed i Library, See No LT-
662/71 1

(2) (1) Review by the Government on
the working of the Trivems Structu-~
rals Limited for the year 1969-70.

(11) Annual Report of the I'rivem Stru-
cturals Limited for the year 1969-70
along with the Audited Accounts
and the comments of the Comptio-
ller and Auditor General thereon
[Placed wn Library See No LT-
663/71 ]

(3) (1) Review by the Government on
the working of the Bhaiat Heavy
Plate and Verssels Limited Visakha-
patnam, for the year 1969-70

f11) Annual Report of the Bharat Heavy
Plate and Vessels Limited, Visakha-
patnam, for the year 1969-70 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed in
Library, See No. LT-664/71.]

NOTIFICATON UNDBR ESSENTIAL
CoMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURAL
(SHRI SHER SINGH) 1 beg tolay
on the Tabls a copy of Notificatron
No. G §.R, 969 (Hindi and Englizh vers:-

*¥Not recorded,
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ons) published in Gazette of India dated
25th June, 1971, making certain amend-
ments to Notification No. G.S.R. 1842
dated the 24th December, 1964 under sub-
section (I) of section 12A of the Essential
Commodities Act, 1955. [Placed in Library.
See No, LT-665/71.]

12,32 Hrs.

PUBLIC ACCOUNTS COMMITTEE
SIXTH REPORT

SHRIMATI MUKUL BANERJI

(New Delh): 1 beg to present the Sixth
Report of the Public Accounts Com-
mittee regarding paragraph 80 of
Audit Report (Civil) 1970 relating to
Delhi Milk Scheme.

FOR GRANTS
Contd.

*DEMANDS
197172 -—

Ministry of Industrial Development-—Contd.

MR. SPEAKER ; We will now take up
further discussion of the Demands crelating
to the Ministry of Industrial Development.
Shri D.K. Panda.

SHRI D. K. PANDA (Bhanja-
nagar) : Mr. Speaker, Sir, this is a very
important Ministry and also very much
responsible for all the disastrous calami-
ties that have occurred during the last 22
years of the Congress rule. It has helped
big monopolies to grow in the country. not
only that. It has also encouraged regional
imbalances to grow and to become more

MR. SPEAKER : Just a minute,

Mr. H. M. Patel and some other
Members came to me to discuss certain
things in my office. But that does not mean
that you should give everything in the press
as a news. This is what you discuss with
me in my office, Here, you say, a discussion
on nationalised banks agreed ; thst you
met the Speaker and  the Speaker
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said this and that. After all, you
meet me in my office, the Membens
from this side and that side, and we
frankly discuss many things. But that does
not make news. The Speaker is not the
Prime Minister, that you went there and
she said this or she said that
The Speakeris the Presiding Officer.
I have to talk to you a number of things
in my own way. If you make it & news
what you discuss with me in the Chamber,
God help you.

SHRI S. M. BANERJEE (Kanpur):
1 am not supporting this. This is a very bad
practice that when we talk to you, we
should go to the Press. I agree with you.

MR. SPEAKER : They embarrass me.

SHR1

rose.~—

P. K. DEO (Kalahandi)

MR. SPEAKER : Please sit down.
There isno motion before me. I have
given no permission and the news has ali
appeared in the press.

SHRID. K. PANDA : With regard to
the functioning of our public undertakings
1 will cite one or two examples. There is
one chapter on the National Industrial
Development Corporation in the Annual
Report.  With regard to the functioning
of this particular corporation, it has been
brought to the notice of the Ministry that
there was mis-management. Of course,
the Government have not taken any
action so far, Sir, we know the impor-
tance of these public undertakings because
the entire economy of the country and the
curbing of the monopoly capitalists and
concentration of weaith in the handsof a
few and curbing the growth of big Indus-
trial houses can be solved and you can
overcome these difficultics. But it appears
that the Ministry remains callous in spiw

*Moved with the recommendation of the President.
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{Shri D K Panda)

of several representations and memorands
from the workers’ unfons of this National
Industrial Development Corporation 1
would mention only one mstance to clarify
the pomt

You know that under Sec 15 of the
Industrial Development and Regulation
Act, if there 1s any mismanagement eithel
m 3 public industry or in a private indus-
try, then immediately the Govenment 1s
under an obligation under this verv Act
to take immediate action by appointing
some committee and then to implement
the recommendations of such a commuttee
But, here, the Public Undertakings Com
mittee which was set up had recommended
certain steps to put an end to such mis-
management m this National Industrial
Development Corporation but the Minstry
has wiolated the principle, the Ministry
has violated the provisions Similar was
the fate of the Dutt Commuttee’s report
and many other commuittees reports

Here one thing has to be brought to the
notice of the Ministry Compulsory noti-
fication 18 there undur the Compulsory
Noufication ©of Vacancies Act  But the
Managing Director m this paiticular Cor~
poration, without prior noufication,
appointed two or thiee very important
offiicers and alter the appointment, they
have 1ssued the notices which have been
notified fhis 1s evidenced 1n para 6 34
of the 63rd report ot the Committee on
Public Undertakings. Here I may just
mention the date The approval for the
appointment of ShriJ N Luthra as Chuet
Technical Adviser and dhri M.M Law as
the Chiet Consultant on Management n
the scale of Ry, 16002750 was obtained 1n
the meeting of the Board of Directors held

on 2.11.1970 This may be taken note of,

The notlfication for those vacancies

were made to the employment exchange
on 20-11-1970 This Ministry 15 thus

violatmg those very prowvisions of the law
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under that very Act It 1s aljowing the
management and the very managing director
to violate the provisions of this compulsory
notification of vacancies Act and this 18
how the public undertakings are working
and functioning Not only that In
Hindustan Aecronautics Iimited in Orissa,
in Sunabeda, two students were not
appointed aithough puority ought to have
been given to them on the basis which was
fixed They were not employed and they
committed suictde A hunger strike there
ensuedfor more than 15 days Not only that
There 15 a notice for a general strike and
this general strike 1s to commence within
a few days Several memoranda and repre-
sentations were received not only from
workers unions, but from the public, from
the MLAs of Orissa But in spite of that
no action was taken by this Ministry
Before any further disaster takes place, he
should take action and reply to this point
1n the House

1 wish to say something with regard to
another case I got an information from
very reliable source regarding this case m
Guyarat It 1s not a secret document, 1t 18
a public document There 1s one industry
and that 1s the only important mndustry m
the whole of Asia, that1s, Alock Ashdown
and Company, Bhavnagar There, financial
mismanagement has been reported The
Board ot Directors have resigned Haridas
Mundhra controls 36% of the shares of
paid-up capital  He 1s responstble Several
representations were made to the Ministry.
It 1s going to be closed down because of
mismanagement In spite of these things,
still the Government 1s persisting in is
callous attitude Is this m conformity
with their so-called socialistic declarations,
so-called pronouncements that they will
take progressive lines, espocially, in the
context of the radicalisation 1n the

country ?

1 will give only one more instance This
18 with regard to the licensing policy 67
heenses were given o 28 monopolp ndus-
tral houses The Deputy Mumister skid
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yesterday that they are giving them for
modernisation of industrics and things like
that. Io the name of mmisteel plants and
modernisation etc. they are giving such
licenscs, They are only misinterpreting
different words enly to give licenses to the
private sector. 1f such licenses are given
to the private scctor, 1s 1t not helping the
very Birla Houses and big industrial mono-
poly houscs and barons and tycoons to
expand their sphure of activities, to increase
their profits and uxploit the working
classes and the consumets? The Industrial
Policy Resolution 1s to cutb the monopo-
listic concentration but here we find the
dircction of the Miuistry is otherwise. It
15 really a shame on the part of the Minis-
try to allot 67 liconses to private sector
from 1-1-1971 to 30 4-71.

Not only this. With regard to mini-
steel plants, I have spoken much. Because
it remains a policy, I demand that the
Minister for Industrial Development must
answer this. When a steel plant can be
started in the public sector and the public
sector 18 quite capable of running such steel
plants, what was the necessity to have
munt-stcel piants m_the private sector? What
1s the purpose betund it ? What is the
motive for granting licences for five mins-
steel plants i the private sector?

I would say just one ward in 1egard to
regional imbalances. In Orissa, out of 28
sites, Bona: and Nayagarh were put first in
the hist by the Dastur and Company. I
would like to know why they are not being
taken up, especially in view of the high
demand from Japan and from several
foreign countries and in view of the high
demand m the internal market as well,

Then, I would like to point out there is
absolutely no coordination, end due to
this utter lack of co-ordination in regard
to the supply of coke, the Kalinga Iron
Works in Orissa is going to be closed
down. Coke was boing Supplied to them
by HSL, but the price has increased, and
there is absolutely no co-ordination
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between these two industries, and, there
fore, it is going to be closed down, and
coke is not going to be supplied to them.

There is now very high demand for
steel and there is also high demand for iron
ore. Inview of this, mayl know why &
steel plant should dot be started in Orissa?
The hon. Minister had given an assurance
m, the Rajya Sabha that during the Fourth
Plan, the processing of the sites and other
processing work would definitely start, In
view of this assurance in the Rajya Sabha
after threc days’ discussion on the starting
of a second steel plant in Orissa, may I
know why it is not being included in the
Fourth Plan and why the processing work
is not being started and why it is not being
taken up to eradicate regional imbalance?
I hope Government will at least now rise
to the occaston and see that such regional
inmabalances are climinated.

it e weareT (37) : wsaw
#EE, TE AT £ W A v gw
qATATAY FT GA FA A WG qgIAw
gasar W A IR g w W
¥, g0t &1 g AR § W SmreA
qgw ¥ qg WATAT qEA AP &Y
T iTi g arag § F w
warea & gra gy o SO @
I § A% ar a7 ¢ 5w oot F
%G &4l & wH SO W fay o §
o of usdi § s faegw Slar
gt § 1 SaRw & fagwsn wdw WY
foar oy ot agt qe ek TR g g
foraft Srmr Y € &1 A% wiw Ak

geaoRe W Aifr g § e e gy
&l ¥, wgt ox bt wite gl
wrard § Al 9T ;WM e wEy
afer med Ru d e Ry
§ ot wifearst swrr wd §, 80
diefy st enfearfert € & o e
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[ g waveT ]
Tere 91T T warfk aeg wet g
o e ¥ fag aTER W s

wraar g

W ¥ W g gE ¢
e A G & fw JgF
AT R W R frdawm
T A TR AT ¥ A g A
A fiv 93-fa@ Wit I § IR wim
fow g 1 o wfafem 3gt o<
wfregre @ @k ¥ @ A At gee
it o7 fawell, ot iR wEw A
gfrard ) ord v agt 97 ad-fed
T ¥ g fm &t i arfe & gaw
gl ®T dhg @% | ITR! GEEIC
AR ygg e A far @y arfe ¥
W SON-AY & 9§ | @a afgm
gz g fF et & o1 ot g
W o A & fag Wl ¥ e
§ ag @ AT | 27 mE 6N
R E AW gt T e
Ay § W gy 4
Wl Oy W § W ST e
agdht ot § 1 wer qwA K fad o
aw g dw 1 wefg Yl
el wrdfy gw 9% gEmy w1 oata ¥
wTAT A R |

gt § Forib e S AT awar
figr wnly § wEE @O
et & ¥ et §, 38 o A
st g fr sl B AXAA
e ot agl & wast ¥ @ R
we gy ¥ wwwar 7t frefl, Wi arw
et ot o 7g & P wmc g
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Tomafy e WeAr wrgar § o g
! w@ medew A frawm ) 6@
wwraa ¥ @ aeh & xad ¥ e dl
T XEH A a fear ok o)
améda w3, W AW gy Fraw
¥ it e o gfrard @ 4y s
Yo ar@e W & g ¥ g
A W uF vafa 7 fraife s fear
iy B 5 ar 6 afy ¥ i & farar
AT | T AHIC N @ wN ;-
Wiear SO § A% g ¥ wIgew
2 o1 wwg fraifca w3 faar o, g
qq,-q@m‘g’lmif #@"ﬂ" W A
¥ gwg faefica #< ¥r wfigg 1 s
gar ag & fr srdw & frg ey
e gu et § AT weerwr ghav ¢
argdy A U fqadr ool &7 o
ST g AW A A A
WOETHATT T ST |

oedy s ¥ A @
2o o aredE W & fag A
v oawr § ghaedr s s
O | Wl qfees dwex A ghr-
T SO § | 5w A% ww A § e
qfées dex A wf SO § O Wl
TRY T AG R AL frow ww
T @ w ) Ao ag e g fe
afeqs @ & @R ¥ gfwmd
suirT § foraR ava s g § av g
Ry § 1 I ¥ Iwiwr Iwn
§ Ft 2w ¥ agy smawwar § Wi
¥ Fny ax ateaty ¥ I ww-
dwzg ¥ foray orvar wrfigdr o

1098 g et fe o 4 fis
Pretd sl & R awr o
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g ¥ fodr wfws & ofys ooy &
ande fad ardy | 99 gmy gad o
we aff fs ool ¥ waw QW@ vl
¥ fer m foawr afcamw aga g
O IQE @ g gon fe waaww
ot ot gawear AN FT IAET
a5 AT fagA A fr wrawgear 9 91
gEU Ig gwn 4 YA S &
fay sy w1 argdg ¥ fay Afew
qowt< X ag qar A qrar f§ e
Ieqre wwar fraer & g feeer
veare g s feaay TvaiE gar
gafae agdy fowr 73, wyww faa
wy ¥feT 4 oY Y g s A
T FATET JATET EAT | A AW &
st gC § | %9 a<g ¥ JE atw
T afgd e faa® wrgde fair oy
ITHY Tt gwar feady § Wl
IQIEA ATA F FRO AT ?

70 arq ag § e a3-a¥ o
* ag v oan § e gy Yy U §
faaer W12, Taw UM WX W
@y feeSr ¥ fa giw B wfgd
Amaw g ar 6 @A
G § 991 A B2 G SO @R
wfagady Ry on @ § fowwr
afcara ag § fe g1 wWie wsaw g
% A 5y g fmr wmw wfy,

Teadd AR T W
we & v | e gawr ol Oy A
tfspmdn & o aww § ouer
she 9T, g 3 F ey 8 g
ek g% Frafer w3 | @ qegwl w7
oo wyar § «ire framl o aonawT
ol w1 i ey & e ¥ g
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aga awd & fr Q¥ swrl W s
oy & sy Forg® wfes ¥ wfiw
At A v f qur anin W
AT g

T g A vt W e
T TTHT W oy wmafwar W
T ag e W wa g -
TEEr HY gAT AW § Wt o svewrgn
agt fawr § 1 v war § 7 qMKweEiw
FT g 3 & o1 fagrar T wnigy
o gt 2w ¥ wfy gmnw wgm,
R Ffy S @y & dRfw
IQTEA W 4} | g & ufew @y
=1 & e | Wi o Feqre wie
R A gedt ¥ ofs ¥ W G A
&, gt § feazar ur awdt § ) wafon
TN-SEE ) gAY wqrar srafawar
Y wifgd

T A fwrad o § fr ad-ad
ol & gwfes @ Yfefaad
grw § ar swdz aam & o g6
R ¥ o} sarmfaai @ f Ry X
foresr weftart ag g & fr g it
o ot O freet wifgd ¥ At fowelt
§ 1 s 3 wonit ¥ gt st
# a¥ wrafiray grr faforad gt
¥ eeiiew T Ty § qar IAWY
WO P AT A Agaw g
fiv ofs Awmsar N woee W
frawl & oferds v wfild ol
gfaferd ein ®t & Iowt e
AT wrfEd

o dito o Mo wfra & W §
7€ wra aYe o fowra § G wgt 9

A v fa & felr wff ) wwar &
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[ wegarer wm]
agr a% fF OF #AX ¥ gAY WA W
HrEe gAY Y § &Y 5w & for
ot ey 3 &, o wrw g@var g &
wawar g T i g & @
quiwe ¥Y § @1 &1 arv w1 el oF
T 1 &9 27 Aifge < W frooww
WeRTHT A & | @ AT 71w
€ amm & samw @ fe faaAy o
AFIE Y AT WA &, AT TR &
qefe WX § ¥ qafva 6 A 0w
g ¥ wea fwer s wifgd | R
fo g awer faurifer s dar afgd

wg X N gE war frEr oaed
F® FT g9g 290 58F {90 Araas
HYTHT ST

woay KL : AT &7 AT
o g § gFT

SHRI H. M PATFL (Dhandhuka)
There 18 no doubt that this Minmiry 1s
one of the most important Ministries
The responsibilities assigned to 1t are of
great importance for the country’s economy,
and yet, unfortunately, 1t 1s also one of the
most mefficient Minustries in the Govern-
ment of India It pays no attention to
the question of time, Whatever goes to it
cannot come out of it except after a
tremendous interval of timo.

It 18 almost as 1f time does not matter
in dustrial development  Yet, I should
have thought that they would have realised
that time 1s of the essence of development.
Why thus particular attitude 1s adopted by
them is difficult to understand, But I do
not wish to waste more of my time on
this point because many other speakers
have dealt with it
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What 15 the policy that this Ministry
adopts towards industry ? What are its
ideas for development? For mstance it
must have acquiesced in the decision that
was announced the other day that develop-
ment rebate should be withdrawn Does
it mean lhat we have alicady industrialised
to the maximum degiee possible ? Does
1t realiy mean that capital mtensne indus-
tnies do not need any further assistance ?
Has 1t not struch them that this must
reduce the pace of divelopment’ Do
they not realise that, the way m which the
process of inflation goes on and prices
cuntinue to rise, replacement costs will
always invariably be far greater and there-
fore some mechantsm such as the develop-
ment rebate 18 most essential for industrial
development ? Yet there is no reference
even to this question,

Why 1s 1t that 1t 1s felt that development
rebate can safely be withdrawn m 1974 ?
1here are any pumber of capital intensyve
schemes which must today be under the
consideration of that Ministry and the
process will take time enough so that they
cannot come to frusion before 1974,
What 1» to happen to those mdustiies !
Do you want them to be withdrawn /

This, 1 thwk, 15 typical of this
Muustry s approach to development. I
must necessérily strike a shghtly different
note 1n this matter Euerybody talks
about largescale units not being encouraged.
Why not? 1l you look atthe largescale
units which are today in existance, did they
start as largescale units ¢ A large majornity
of them started as small units, Some of
them started perhaps as medium scale
units Soon after Independence they have
grown because of their enterprise and
nitiative and their managerial excelience.

Take the firm of Kirloskars, for instance
Were they the large indusirial emiplee that
they ure today? Of course not. Ther
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development has taken place only because
they were managed efficiently. Taken
again the Mahendras. Did they start as
giants ? Not at all,

SHRI N. SREEKANTAN NAIR
(Quilon) . Morarj: Desai was there as
their godfather.

SHRI H. M. PATEL * It does not
matter who was godfather ; it starts as a
small unit and it proceeds to be enlarged
because of their excellence . (Interruptions)
We are talking about units which are
efficient and which have grown because of
their efficiency. Because of their efficiency

should theit [urther expansion be
restricted ? On what ground °?
Concentration of economic power ?

What is this concentration of econcmic
power when the largest of our units will
not come within the 100 of the large units
of the world ?

What precise harm can it do? Tam
asking the Ministery of Industrial Develop-
ment to do some thinking. Tt should not
allow itself to be treated as a footsest by
all the other Ministries; it mwust function
with some spine, and not as a spmeless
Ministey. This Minisiry must stand up
for the development of industries and to
see 1o it that the industries function
efficiently

We talk about small scale units.
Undoubtedly small scale units should be
encouraged.

But is it not obvious that the small-
scalc units derive their sustenance from
the existing large-scalc units ? It s be-
cause the public sector established certain
large-scale umits that industiia! develop-
ment was stimulated in the medium and
small-scale units in the country. Large-
scale units by themselves do no harm to
the economy. On the contrary, they can
do a great deal of good. 1 would only
ask that the Ministrty of Industrial
Development strickes on its own, thinks
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for itself and puts before the Government
and the country what the right lines are
along which to develop. It is true that
the question of distribution arises. But
that is a secondary question. The first is
you must produce wealth., It does not
mean thet vou cannot have it simultaneous-
ly. What 1s essential 1s that your thinking
1 regard to maximssation of production
should not be conditioned by your predi-
lections  about  distribution.  You ¢an
certanly think and plan about distribution
simultancouly, which will ¢nsure economic
welfarc and social justice. Why not ?
The two are not countiadictory. They can
be worked together.

Fnally I would say, this report deals
with a great many matters. There are
pub.ic sector umits which are looked after
by this mnistty and a4 great many other
organsations whichare necessary for both
public and private sector units, But what
evalualion has the ministry made of the
worky ¢ of these different things for which
1esponsthle? For instance, a large number
of stardards are fixed by the Indian
Standards Institotion. But 10 what extent
are they in fact honestly carried out by the
units to which the cestificates are given ?
This is surely one of the most important
things to be looked into,

SHRI M. SUDARSANAM (Narasa-
raopet) : Sir, while supporting the
demands for Grants, I would like to say
that the Centre-State Relations Enquiry
Commuttee, popularly known as the
Rajamanpar Commitiee, has done some
harm to this countty They have suggest~
ed repealing of the Industrial Development
and Regutation Act of 1951 and replacing
it by an Aut providing central contro! over
only some lmited industries of national
importance and industries with a capital of
more than Rs, 100 croves. They further
suggest omission of portions relating to
grant of licences and recommendation that
States should have the power to grant
licences.  These recommendations are of a
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far-raaching character and detenmennl to
the integrated development of the.coun-
try, in my opinion. They will change the
present methods and pattern of industrial
. .development, the concept of industrial
" growth, licensing procedure, etc. Iam op-
poséd to the committee’s recommendations
as I see in them seeds of generating and en-
couraging fissiparous tendencies. 1 would
make a strong plea for a clear and full
" enupciation of the policy of this govern-
ment regarding the development of back-
ward States and also subsidies proposed to
be granted in respect of transport and grea-
ter financial assistance to backward areas.

Efficient management of the enterprises
under the Ministry of Industrial Develop-
ment in the public sector is most important.
Inculcating the need for greater efficiency
in the private sector by organising some
symposium and all that is also very urgent
and important for better production.
Further, delayed implementation of pro-
jects both in the public and private sector
should be overcome. In respect of indus-
“tries with a capital of Rs.! crore, the
present provision must be liberalised to a
great extent. In view of the short supply of
a number of items like soda ash, caustic
soda, caicium carbide, staple fibre, wood
pulp, paper, aluminium, steel and cement
.the Government of India through the
DGTD should give adequate encouragment
to entrepreneurs to come forward with
applications to promote these essential
industries. Delays should be avoided.
‘Else shortages would become epidemic.
Only higher production is the answer for
shortages. Controls create inflation and do
not provide a cure for it.

) I would Iike to say a word About the
_;‘___:_:.Andhra Scientific Company in Masuli-

defepce-oriented .
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~patnam, Yuterday my hon, ‘friend, Shri
, Rao, also reforred to”it, Itisa very good
‘and ' labour-oriented . -
Musuymaverybmkwud State. Bmmc- o

xwm ofw m)

of ﬁnmchl dlﬂicultiw and lalfﬁciam maa-
asement it-is passing . though. 'Y Wt
time. It is quite essential that the Ministry
of Industrial Development should take over .
this concern and run it for the .l_mlement
of the economy of the Statc.

The list of essential commodities under
the Essential Commodities Act is reported
to be 57. I would say that a review should
be made to see how the list cin be reduced
by providing for larger production. Atten-
tion shouid also be paid to proper utilisa-
tion of existing capacities, In fact it should
receive higher priority than sanctioning of
additional capacity. :

Backward States should have all the
public sector units so that they can have
the benefit of ancillary industries also.

Lastly, the Department of Industrial
Development should have more fiaison
with commercial and trade associations in
abig way as that will help increased

production.

DR. HENRY AUSTIN (Ernakulam) :
Sir, 1 believe that industrial development
alone can generate the collective unfold-
ment of our economic potential. In &
country like ours where we have almost all
the prerequisites for industrial development
such as land, labour, capital and organi-
sation, 1 am just wondering why we have
not been able to accelerate the pace of the
developmental process.

Take, for instance, -our major cities.
Within a few miles outside the city we find
vast expanse of land. Why not utilize this
land, earmark at least some section of the
1{and for industrial development? .1 ‘am
referring to this ‘because there has been
haphmrd lop-sided  development: of our

" industries even: in metropolhm ‘aress.

We have got emrmou's lubour'pbtenﬁal
Are we utilis‘in; this !gbout ?. IO! oqum
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jeast some of the surplus available from
this to more industrial development ?
Then, we know that there are a number of
unemployed engineers and other sechni-
cians and technocrats. Have we becn able
to utilise them? Then again, there are
basic raw materials hke coal, iron and
now we have in recent years struck several
oil deposits and yet more to be discovered.

lam just prefacing my observations
with this because there is every climate,
everything necessary, for industrial decve-
lopment Tt is in this context that we
have to bestow our thoughts on how best
we should develop our country, because
industrial devclopment alone can generate
the climate in which the massive unem-
ployment probiem and our own party
goal of eradication of poverty can be
tackled.

1 always want to respect the wish of
the Honourable Speaker and so, for the
moment, I am trying to be very limied in
my objectives. 1am here mainly to repre-
sent some grievances of my own State
A note has been sent to me by the 1epre-
sentatives of my State Goverpment. I
would just read out that and T will have
finished.

Icome ftom an industrially backward
State—Kerala. So many projects are
vending with this department and T would
appreciate it very much if some attention
is paid to these and some speedy orders
are passed.

For instance, the Kerala State Indus-
trial Development  Corporaton has
applied to the Government of India for
graut of an industrial licence for the manu-
facture of low-priced small cars. The
Government of India has since rejected
this application. The application contai-
ned project reports studied in depth by the
Divelopment Corporation, The Corpo-
ration has again moved the deparument
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for reconsideration of this appliuti?n.
I request that this may be looked into with
sympathy and understanding.

Another proposal pending with the
Ministry is for the manufacture of
television sets and ancillaries. This is
engaging the attention of the department.
1 pray that an industrial licence be granted
to the Corporation for this.

The third application pending with the
Ministry is for the manufacture of nylon
yarn. You know the importance of nylon
yarn in the State where a large number of
people, at least a few lakhs of people, are
engaged in the fishing industry. On the
basis of the Indo-Norwcgian project report
a massive programme of deep sea fishing
has been initiated. 1 wonder why this
licence has not been granted in view of
the tremendous forcign exchange 6arning
by the Sea Food Export industry in
Kerala State,

Another application pending with the
Ministry is for the manufacture of poly-
ester staple fibre. This also has been
requested by the State Industrial Develop-
ment Corporation and this also may be
considered.

Another application for a licence in the
private sector, supported by the Govern-
ment, is therc for the establishment of a
meat processing plant, That also may be
considered.

There arc also other proposals, such as,
for the manufacture of nickel cadmium
cells, manufacture of semi-conductors and
other things,

In an industrially backward Stats like
ours, when studies have been mads and
proposals placed before the department,
I should think that speedy ection should
follow. I recently had a tour of the State
and some friends took me to & place called
Nileswar where competent poople sey that
there are abundant deposits of banxite
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and aluminum ore Competent people
say that if this 1s properly tapped and
explosted I do not know whether that
pertamn8 to your Minsstry but, I think,
industrial development could cover this
aspect of the siuation as well—at least
50,000 people could be employed

So, this 1s the situation 1n my state
I would like to re'ate this situation with
the situation obtaiming 1n other backward
States.  Our industrial concentration,
particujarly our heavy industrial concen-
tration, 1s to be found in and faround big
metropohitan cities  There should be a
definite decentrahsing poliy to 1emedy
this imbalance in industrial development
and this should be related to the develop
ment of small-scale and medium sized
industries Unless we do that, the con-
centration in metropolitan cities could
create other problems such as law and
order, accommodation, public health

Sir, Ido not want to exceed my time
1 wanted to speak on this occasion because
1 wanted to highlight the probiems of the
industrally backward States.

SHRIKRISHNARAO PATIL (Jalgaon)
Mr. Speaker, Sir,I rise to support the
Demands of the Mmstry of Industrial
Development.

The industrial development 1s one of
the basic activities and the country’s future
18 linked up with the development of
industries This sector 1s supposed to
play a very vital role 1in the Indian
economy As regards the policies of the
Government, right from the beginning the
nvestment polioy and the total industrial
potential created til] now, if we take all
these things into account, [ must express
my satisfaction over the overall growth in
the field of industrial sector In the course
of the three Plans, we have laid a very
gound foundation m the country’s ndus-
trisl field which, I hope, will definitely lead
the country to self-relmince.
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So far as the performance of this secter
1s concerned, particularly the performance
of some of the leading industires, the
results are not satisfactory. The rate of
increase in production o1 the rate of growth
in some of the basic industries does not
guaiantee of continous process of increased
rate of development Whatever mav be
the reasons and the causes, we have not
been able 1o achieve 9 per cent rate of
growth targeted 1n thr Fourth Plan  Some
of the reasons are given 1n the Report, like,
the shortage of raw maternl the labour
problem, the lack of proper coordination
deficient managerial control etc  Well
these are the usual grounds which hinder
the path of progress  So far as the labowm
problem 1s concerned, mainlv  the st ikes
have given the set-back 1o some of the
mdustries like ron and steel jute and
textiles Of course this Munmstry and
particularly the labour Ministity nowadays
are very alert to look mto ths aspect and
they are trying sincerely to lay down the
basis for industrial peacc

So far as the manig:ial control 1s
concesned, we must admit that managerial
control 1in both the sectors particularly,
1n public sector has not been adequate and
satisfactory with the esult that the
effictency of the public sector has suffered
a lot

So {ar as the role of small calu indues-
tries 1s concerned, I must say, it 15 a very
important Sector because the employment
potential created 1s more with less amount
of investment Secondly, there 1s no labour
problem in the smali-scale mdustries sector.
So, according to me, the sector of small
acale industries 1s very impottant [ would
categorise this sector into three parts, one,
the cottage mdustries, second, the ndus-
trial estates and third, the industrat
cooperatives In the cottage industries
sector, it 18 estimated that about 2 crores
of persons are epgaged The handloom
sndustry osly employs about 50 lskhs of
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petsons. The work of organising and
developing of these small-scale industries,
is primarily the responsibility of the State
. Governments. But some of the State
Governments are not paying proper atten-
tion to these basic activities. The handloom
industry has got its own problems, parti-
cularly, the expansion of powerlooms The
sanctioning of expenditure for Powerlooms
must be linked up with the spinning
potentiality. In some States, particularly,
in Maharashtra, ths spinning m'lls have
:n started and they have gone into
production. Actually, mote powerlooms
should be sinctioned to such States where
the industrial potential can be utilised ina
proper way.

As regards industrial cstates, they
are supposed to be the chiel  insirument
for seeuring the Agroindustrial
growth  and the development of small-
scale  industries. Actually, what we
find is this. 1 have seen a number of
vstates. Nearly, 493 estates have been
sponsored out of which 311 estates are
completed and out of these 265 estates are
functioning not fully but partially. In some
of the estates quite a large number of sheds
are laying empty for ycars together. And
not only this but because of the absence
of technical guidance, these estates arc
not functioning properly. Now, with
regard to the Inductrial Co-operatives, the
picture is not rosy either, Sit. the total
number of co-operatives functioning is
51,500 with a membership of 40 lakhs
and the working capital is Rs. 350 crores.
This section is also suffering because of
the inadequate credit facilities and market-
ing facilities, I do not wantto blame
the Government but of courseit is the
leadership in the cooperative sector
whith needs to be geared up. But, in spite
of this, all these small scale industrial
units of different structures, size and
category have got their own problems,
Some of the problems are divectly concemed
with the Governtuent of India and I would
request the hon, Minister to appoint a
infull Committee which will study the
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problems, assess their working and examine
the impaci of the work done by the small
units. This evalustion may be done by =
small Committee, which will submit its
report to Government.

Sir, a word about the Extension
Service. We have set up Extension Services
which have what are known as Extension
Officers for Industries in the Blocks, even
at the district level in some States. This
Extension Service in the industrial field has
not proved effective with the result that it
could not creatc the atmosphere necessary
for industrial development. So, my sub-
mission to thc Ministry is that small
industrial units deserve heip and encourag~
ement and this can be done if the Govern-
ment provides finonce on a larger and
liberal scale and also provides for the
training of the management personnel,
Thank you, Sir,

ot wfrwr ware (sfrar) seqw
wgiga, gAY & arg Wdifos few
¥ gru 2w ¥ wgfy wif &, Afer g
aglg &1 avw 2w ¥ graray syl
oW g 3 g g frew
dxieg & g § ool g€ & Afew
g 71 I8 wwem & gra feaar v
fed o &t sy oY, I w9 A
g T qrar § ) WY faw fawre ¥ Y
wraar Wit §, Suy a0 o g7 gwdy
§ ol 3Fd o 3T § gweh §, e
g 3| ¢ T Qo TG W
T 1 5 forg st W wEieaT Y
TR g2 BT AT FAFC Y7 |

St & fasre & B w7 ww @Y
gor &, ¥few Vaw 39 AN W W
g NoR Tumr o} gua o
wrw wiw § dsyrar st owedtey
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o e siw Wi we e e TE &
qif frdr, g dwele it feeelt qfcarer
wifs, MAw & femd gy foedr & *
og¥ *Y a3y e @ ¥ ) wdw el
whw ¥ ¥ § ok Wiy sk e
DAY § forr @0 W WD @
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SHRI B. V.NAIK (Kanara): The
items under this Ministry are so vast and
important that I will cometo an import-
ant subject in regard to our industrisl
policy. Regarding basic statistics of
the industrial sector, we find that there are
about 15,000 factories with an input value
of Rs. S000 crores and an output value of
Rs. 7,000 crores couslituting onevtemth of
the total quantity of the national product
cmploying about § million people. That
is, half a crore, This is wlso the most pro~
ductive section of our socisty.
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[MR. DEPUTY SPEAKEAR in the Chair)

I would like to tell the hon. Minister
that after 1956 there does not appear to
be much of progress made in regard to the
formulation of our poilcies. There are
three principal points. The first is about
the definition of the sector and the second
is about the labour management, When-
ever we go into the industrial sector, we
come into the subject of conflict between
Jabour and management. With regard to
the basic policy, I find that today there
are artificial barriers between public and
private sectors. We provide all manner of
assistance  for Public Limited or Private
Limited companies. We provide them
concessions, We provide them electricity,
facilities of cheap power, of finance etc
ona large scale. The finance may come
from one of your custodians or from the
public sector or nationalised banks or any
of your major industrial financial under
takings. All these facilities are provided
for these large enterprises So, I do not
know any reason why we should class:fy
them as private sector industries at all,

Since I have very Iittle time at my
disposal, I cannot develop these points,
but still I would like to make out this
point clear that as far as the production
sphere is concarned, if we can lay empha-
8is on our Indian brand of socialism and
if we can also lay emphasis on the produc-
tion aspect, on abundance of goods and
abundance of goods produced at cheap
prices and abundance of jobs, I think we
wenld have agreed upon certain funda-
mentals of our Socialism and this will
ultimately pay us dividends.

As far as the consumer goods are conce-
rned, especially those consumer goods on
which the greatest satisfaction of the

lsxgest miwber  of reorleis goingto
depend, 1 think there should be no hind-
range in regard to abundance of produc-
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tion, and this can be done. 1f an individual
is able to produce these things entirely out
of his resources on his land on the basis of
his family earning capacity or on the basis
of the work by the labourers who will be
working for him, I think we can take some
liberal attitude regarding controls, on his
production activity.

MR DEPUTY SPEAKER The hon.
Member should conclude now.

SHRI B. V NAIK ©  Sir, as [ stated
before, there were three pomts which I
want to deal with The first 1s regarding
the artificial barriers of sectors which we
have created The second Is regardmg
labour-management relationship

We know that a commuttee has been ap-
pointed for the purpose of labour partici-
pation in management When we talk of
participation of labour in management,
there is a mistaken concept about it, as if
some worker some boiler worker or some
engine driver 1s going to it on the boards
of management of thes¢ State sector
undertakings. I do not think that it 1s so,
I think that the position is definitely clear.
If m each small unit, whenever production
is being undertaken, if the labour parti-
cipates in the decision-making in that
small sector of production, a thousandth
part of the public sector undertaking, that
is labour participation in management

As far as the different  sectors are
concerned, there has to be a division into
State sector, public sector and the private
sector. The public sector is to be comp
letly socially controlied Here, I would
like to maka a very ssrious charge. While
I am in agreement with most of the policies
1 find that in Kanpur, we hnve entered
nto the Tanneries and Footwears Corpo-
ration of India Ltd., Kaapur for a
nominal value of one rupees, 1 would
submit that let there be a certain amount
of limitation in regard to the sectors in
which we shall be enteting.
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Lastly, T woulk! say a word in regard
to the position of the employees of the
Khandi and Village Industries Commission
who now fear disbandment after nearly 20
years of working. Let us not stop it as
abruptly as we had begun it.

With this request, I would once again
draw the attention of the hon. Minister
to the fact that the sectoral differentiation
should be on the basis of the types of
controls as well as regulations to which
they are subject and not on the basis of
the commodities which they are going to
undertake or the size of the production.

SHRIS. M. BANERJEE: I shall
confine myseif to just one minute. I had a
talk with the hon. Minister yesterday in
regard to this matter. The British India
Corporation is practically controlled by
the Government of India because they have
now majority share, I believe, after the
nationalisation of banks, and Government
directors are also there. It is asad thing
which has taken place in Kanpur that the
bonus which was given by the Kanpur
textiles and the Elgin Mill No. 2, the two
units of the British India Corporation, was
only 4 per cent, though according to our
information the profit was more. So, the
workers naturally resorted to a strike and
demand more. Adjudication was going on
and conciliation was gomng on, Only the
day before yesterday, most unfortunately,
the British India Corporation, that is,
Elgin Mill No. 2 and the Kanpur Textiles
subsidiaries of the British India Cdrporat-
jon declared a lock-out, at a time when
both the units were manufacturing tents
for the unfortunate brothers from Bangla
Desh. y would request the hon. Minister
to kindly see that he intervenss in the
matter, and1 am sure that once he inter-
vencs or sends any of his officers, we are
prepared to have a negotiated settlement.
There is no airogance on the part of the
warkers. I can assure him about that,
With these words, I would request him
to intervens and save @ serious situstion
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which has developed  in Kanpur where
work for Bangla Desh refugees is being
held up.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) : 1 have listened
to the debate very carefully and am obliged
to hon. members from both sides who have
spoken. I am grateful to them for the very
valuable suggestions they have made and
also for the constructive cricitism they have
offered. 1t is a matter of elation to my two
colleagues sitting by my side, and to me,
that some hon. members have taken note
of the ilabour we have put in and are putt-
ing in. Their good wishes will help me in
going a long way to discharge my responsi-
bilities which 1 have accepted in ajl
humility. This is more so because of the
fact that I am new to this hon. House.

Hon, members who have taken part in
the discussion have covered a wide horizon
from the slackening rate of industrial
growth to the details of the policy pursued
by us, to the intricacies of individual cases,
I propose to deal first with the question
regarding the problem of growth and our
policy and thereafter Ishall revert to the
vatious cases mentioned,

At this stage, I cannot help commenting
that there seems to be a fesling that every
matter connected with any industry is
being dealt with the Ministry of Industrisl
Development. This is not so. Therefore,
on many matters like industries controlied
by other Minystries like the mini-steel
plants. the Ranchi plant and so on and so
forth,

I would not like to take the time of the
House because hon, members will have an
opportunity when the respective Ministries’
demands coine befor this House.

SHR1 S. M. BANERJEE : They are
over.
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SHRI MOINUL HAQUE CHOU-
DHURY If unfortur ately at the approp-
Tiate time, these matters were not taken up,
for example, regarding textiles and jute
when the TForeign Trade Minstry’s
Demands were taken up I cannot help
T cannot answer now about them

SHRIS M BANERJEE BIC 1 under

him

SHRI MOINUL HAQUE CHOU-
DHURY Many hon members 1eferred to
the relatively slow rate of growth of indus-
trial production recorded 1in 1970 as
refiected 1n the increase n industrial out-
put ot 48 per cent over the year. The
reason for this 15 two-fold In the first
place, the output of cotton textiles has been
stagnant and indeed had registered a sharp
dechine of some 14 per cent in the first
quarter of 197! mainly owing to a shortage
of raw cotton, This industry has a weigh-
tage of as much as 21 per cent n the overall
index and its fortune therefore, greatly in-
fluence the overall rate o! growth of the
index of mdustrial production Secondly,
output of finished steel has also declined by
as much as 4 per cent during 1970, quite
apatt from putling down the growth rate
recorded by the growing sector ol industry.
The resultant shortage ot sieel has aflected
production 1n 4 number of steci-based
indusitres. In view of the uniorwunate
shortage of indigenous steel, ot which hon.
members ai¢ all aware, we have nad 10
ncrease significanly the volume ol unport
licensing tor steel unports. But there has
been a lengthening of the delivery dates
tor steel abroud and much of the steel
licensed tor umport 15 still ta come 10, { am
hopelul 1hat as a resuit of the sicet ymport
winch will materialise during the year, the
auitput of steel-based industries which had
suffered owmg to shiortage of steel m the

past will improve over the year.

1 would also like to emphasize in this
context that the mdex of industral produc-
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tion reflects only the growth of the large
scale sector  Several hon. members have
already remmrked on the growth recorded
by the small scale indusiries and my
colleague Shri Siddheshwar Prasad bas
already mndicated to you the growth rate of
11 per cent achieved by the small scale
industry during 1970

In this connection 1 would like to
remind hon Members that in a period
of transition, when we are consciously
attempting to reduce the concentration of
economic power and to encourage new
entrepreneuis in the tndustrial field, there
could be a temporary period when the
rate of growth of output 1s somewhat less
than what might have been achieved 1f we
were to permut unrestricted expansion of
industry by those who were already i an
overwhelmingly dominant posiion m
different industries  This 1s an area where
we must endeavour to maximuse mndus-
trial output consistent with the other socio-
economic objectives of policy in the
mterests of 1eduction of concentration of
production and of economic power in a few
hands

1 would now like to allay the apprehen-
s1on expressed by some of the hon Mem-
bers that perhaps a dilution of the indus-
trial hicensing policy in favour of the
larger industnal houses and foreign majo-
rity companies 1» taking place, subsequent
to the recent elections 1 would like to
assure the House that this has uot taken
place, por 1s 1t lkely, The policy mn re-
gard to 1ssue of industrial licences to Iarger
houses, as enunciated 1n  February, 1970,
remains the same even now.

SHRlI PILOO MODY (Godhra)
Question,

SHRI MOINUL HAQUE CHOU-
DHURY. As hon. Members are aware, our
present licensing policy has been shaped
by tertain over-sll gsoclo-economic oljec
tives which simt at broad-Uasivg entro-
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prencurship and entrepreneurial activities
to the maximum extent, reduction of
concentration of economic power and
control over means cf production in the
hands of & few business groups, develop-
ment of backward areas, rapid growth of
small scale industries, rapid increase of
employment opportunities by setting up
labour-intensive industries, development
of export to the maximum and optimum
utilisation of indigenous capacities and
capabil ities.

Under this policy, Government have
assigned a definite role to the larger indus-
trial houses, although in a clearly demarca-
ted sphere. For example, they are allowed
and, in fact, expected to invest in the heavy
mvestment sector, viz., Rs. 5 crores and
above and in the core sector. They can also
be permitted to expand their existing
production in the middle sector if such
expansion is in the interest of cost-efficiency
or economues of scale, Their cases would
also deserve consideration in the middle
sector if they are willing to establish units
m the industrially backward areas where
other c¢ntrepreneurs are reluctant to go.
Similarly, their cases would also be
copsidered if a substantial export
commitment of 60 per  cent or

more of the new or additional product-
ion is undertaken. It may, therefor, be seen
that the larger houses have neither been
barred from all new industrial activity as
hon. Member Shri Dinendra Nath Bhatta-
charyya seem t0 believe, nor hasany
seclor been exclusively reserved, which
seems to be the impression of hon. Member
Shri Jagaunatha Rao.

It has been suggested by some Members
that an excessively large number of licences
and letters of intent have been issued to the
Iarger houses dospite Government’s decla-
sed policy.

SHIRI PILOO MODY : Just: before the
slactions,
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SHRI MOINUL HAQUE CHOU-
DHURY : This impression is not gaite
correct, whether it relates to before the
election or after the election.

SHRI PILOO MODY: Kindly quote
the figures of licences you have issued just
before the election and in similar pariods
in the year belore and the year before
that.

SHRI MOINUL HAQUE CHOU-
DHURY : First of all, we have to dist.ng-
vish between licences and letters of intent.

Licences are essentially a mechanical
follow-up of letters of intemt issued
earlier,s. oo,

SHRI PILOO MODY : And money.

SHRI MOINUL HAQUE CHOU-
DHURY :.....and are granted when the
party has fulfilled the conditions which the
letter of intent has been issued. There is
also a category of COB licences which have
to be allowed to partics who had set up
manufacturing facilities, or taken effective
steps to do so, in respect of delicensed
industries during the period 1966 to Feb-
ruary 1970.

~

It is therefore only the fresh Jetters of
inteat issued after the announcemrent of
the new policyin February 1970 that should
be taken into account in secing how that
policy was being implemented. Since Febru-
ary 1970, when the modified policy was
announced, the number of letters of intent
issued to larger houses during the year is
fifteen, out of which only one is for & pew
undertaking, the remaining being for expag-
sion or manufacture of new articles in oxis-
ting undertakings. Similarly, during the first
five months of 1971, ten lotkexs of intent
have beep istued to lacge housss, omt of
which only two are for new undectakings,
the rest being for expansion or vsnnlacture
of new articles in existing underiaktigy
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[Shr1 Moinul Hague Choudhury]

1 should hike to add that there 1s no
scope for comparison with the previous
year because the new licensing policy came
1to force in February 1970 when we made
the distinction between the larger houses
and the foreign domuinated houses on the
one hand, and the rest on the other.

In the modified Iicensing policy we have
announced considerable liberalisation in
respect of licensing new units in the middle
sector 50 as to widen the enterprenecurial
base in our economy We are constantly
reviewing our policy for the benefit ot
small and medium enterpreneurs  One
impertant decision relates to the exemption
himt tor lLicensing industrial units nvoiv-
ng an investment upto Rs, 1 crore, subject
to certan norms relaiing to foreign
exchange Fhe hmitations relating to foi-
eign exchange were that the import of
capital goods should not exceed ten per
cent of the value ol the fixed assets 10 be
added or Rs 10 Jakhs, whichever was less,
that there should b. no requnement ol
imported compointts tor more than three
years from the commencement of produc-
tion, and that there shoujd v no require-
ment of imporicd raw mairials ol 8 vaiue
more than three per cent of the ex-laclory
value ol produciion, ot Rs 3 lakhs which-
ever was 168 Lompaaies belonging o ithe
20 larger houses, loteign  comcerns  and
dominant undel takings are, however, exclu-
ded froin the scope 0L tus 11oe Alisation,

As a measuie ot lurther iiberaiisation,
1am glad 10 lake thus oppuiiunity to
gapounce 10 the hon  House, 1t hus been
decided 10 1amdc the exemption lmitin
respoct of smport of capiial goods so that
undertakings requiring 1mported capital

goods upto Rs 5 lakhs, or ten per
cent of the additional fixed assets-
winchever 16 higher wili  not

be required to obtamm a lhcencc wunder
the Industries (Development gad Regula.
tion) Act Sunilarly, it has been decided
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to modify the conditions regarding the
mport of components and raw matersals
for the purpose of exemption from the
licensing provisions so that under takings
which do not require more than ten per
cent by way of imported components after
three years or which do not require
imported raw materials of a value more
than five percent of the ex-factory value
of annual production, subject to a maxi-
mum of Rs 3 takhs, will not be required
to obtain an industrial hcence In reckon-
ing the impotts of rawmaterials, steel and
alummium will continue to be excluded.
The quantum of component imports, iIf
any, during the first three years will be
regulated 1n accordance with the phased
manufacturing programme, as approved by
the Directorate General of Technical
Development, or other technical authority
as the case may be

We hope that this further measure of
hiberalisation 1n the licensing policy will
ensure greater ficedom and opportunity
for new entrepreneurs, particularly m the
small and medium sectors, to play an im-
portant role in the national industrial
effort

Besides the above we have given up
rigid capacity considerations 1 regard
to licensing so as to facilitate the
growth ot small and medium entre-
preneurs 1n the mddle sector As
a logical corollary to our hberalised
policy, 1 am glad to say that we have
finally decided to give up the concept of
keoeping certain items in the ‘banned’ list
altogether This will also mncidentally bring
some of the larger enterpreneurs or groups
of enterpreneurs who were manufacturing
some of the banned ltems mto competition
with new enterprencurs and help improve-
ment 1n the quality and quaatity of pro-
duction, reduction in prices and export

promotion.
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Today some memhers have emphasised
on follow-up action. Once a letter of intent
is issued, it shall be our endeavour to
follow it up and if no effective step is
1aken within a rcasonable time and if
unnecessarily a party comes for extension
of time, we will be chary :n granting such
extensions. It will also be our endeavour
to see whether tiie raw materials are pro-
perly utilised or not.

I am grateful to the large nmuber of
hon. members who hayve sounded a note of
caution about going whole hog for foreign
investment, assistance and collaborations.
I may be permitted to state in this connec~
tion that we allow loreign collaboration
only in sophisticated areas and fiields of
industry where there are rapid changes in
processes or in technology and where
importation of the latest technology would
be in the best national interest. Our policy
1 regard to foreign investment has similarly
been geared for some tume to allowing the
foreign 1avestment only m such areas where
there is a distinct and definite technological
gap and where the mflow of foregn
cap ital 1s likely 10 be of overali beaett w
the national ecunomy. 1 cun asswie hon.
members that there 1s no change n our
policy in vhis regard and that we continue
to exercise the utmost vigilance and
scrutiny before approving of proposais for
foreign investiment on a case by case basts.
‘This subject is under constant review.

Not onty is greater selectivity now
being exercised in the matter of approval
of foreign collaboration proposais, but
specific guidetines have also been lawd
down, With & view o avoiding ropetitive
import of technology for the manufacture
of same or similar products. efforts are
made to conduct coordinated negotiations
when & number of units are proposed to
be set up for the manufacture of the same
item at about the same time. Technical

coliaboration agreements are now usually
spproved only for a peried of five years
from commencement of production, both
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50 as to ensurc the absorption of such
knowhow by Tndian units as early as pos-
sible and also to encourage the establishe
ment of adequate research and develop-
ment facilities by Indian manufacturing
units. In approving the terms of collabora-
tions, care is also taken 10 see that there
arc no undue restrictions on exports of
manufactured products. In many colla-
boration agreements, a provision is made
which allows the know-how to be passed
on to another Indian company, should it
become necessary, on terms to be mutuallg
agreed to by all concerned.

Foreign collaboration is luxury items
and non-esseutial industries is normally
not permitted, exceptions being made only
in substantially export-oriented schemes.
Collaboration is not allowed if the know-
how is either indigenously available with
the National Laboratories or can be made
available within a reasonably short
period.

While every effort is being made to
encourage the development of indigenous
technology around Indian raw materials
and plant and equipment, the need for
specialised technology, which is not indi-
genously available and cannot be indjgen-
ously developed within a reasonable period
still exists. Advanced technology is in-
variably being shared even between the
developed countries, which underlines the
importance of ensuring its inflow in care-
fully selected ficlds and under appropriate
conditions, to under-developed economies,

Some members have referred to our
reliance on foreign technicians when our
own engineers and technicians remain un-
employed.

As a matter of fact, our policy in
this regard has been to allow the empiloy-
ment of foreign technicians and experts
only where such employment will be in the
national interest for the production of
Sophisticated processes and technology in
which we may be lacking in expertiss.
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. {Shri Moinul Haque Chaudhwy)
With effect from 1st April, 1971 the tax
concessions granted to foreign short-term
- technicians have been substintially sealod
" down both in regard to the income for
which tax concession is to be allowed and
the total period of such concession.
" Complete exemption of tax is to be allow-
ed hereafter to foreign technicians secking
employment after 1st April 1971 only up to
- asalary of Rs. 4,000 per month for a
period of two years. For salaries in excess
of this amount the tax will have to be paid
by the employer. 1f the period of two
_years will have to bc extended in any
exceptional case, the foreign technician
could get income-tax concession for a
further period of only two years provided
_the employer bears the tax on his entire
salary. The entiro  tax concession so
fas was_on full salary for five years which
’won extension is allowed for another three
years, making a total of cight years. That
was previous position. Now 1t is only for
amaximum period ol four years, for which
the short-term foreign technician can be
given tax exemption either wholly or partly.
Hon. Members would agree that consider-
1ing the need for introduction of sophisti-
cated technological processes in the country
the tax concessions now granted are quite
limited, particularly in the light of the
salaries enjoyed by them in developing
. countries. At any rate, we have today
. onlya handful of foreign short-term
technicians who enjoy tax concession,

Several bon. Members have - expressed
their considerable anxiety about. the lack
. of develpment of industrially . backward
areas and the consequent perpetuation . of
mwnul imbalance already existing within

.. the country. I fully sbare, th: anxiety of
thehnn._ Member - about this vital and
..explosive situation,. 3 myﬁelf am fully
*, award of the sense of -grievance being held
by inhabitants and reprmnmwes of guch

E ehmmue mﬁonal tmbd_

aress, 1 would like .10 muraunaouuv_  fora

’('m&.' anDev

event growth throbshom the wnmty ui-’ _

S :hough it'is by no o means an ca.sy !uk

This ‘question has been m;agun 'our -
attention for quite some time and we have .

identified the backward ' districts which
are to be -given financial .and fiscal
incentives  for ‘starting  industries.
As the members are aware, - a

schems of Central subsidy for sétting up
industrial units in  the industrially back~
ward areas is being worked out under
which these facilities would be available
for two districts in each of the nine indus-
trially backward states and one districts
or area in each of the other States and
Union Territories. Apart from that about
200 districts have been selected in consult-
ation with the State Government to quslify
for concessional finance from the financial
institutions like Industrial Development
Bank of India, Industrial Finance corpo-
ration of India and Industrial Credit and
Investment Corporation of lndia. The
Central financial institutions are also sur-
veying the backward States with a view to

identifying their industrial poteatial. Sur-
vey of some of the States have alrea 'y been
completed and necessary follow up actions
are being ‘taken.

In this context we have been considering
for some time the question of providing &
‘trabsport subsidy’ for the industries to be
started in certain backward areas. of the
couatry where the proporation of transport
costs to the total - production costs. of . the

. industrial, produycts is relatively higher as

compared to_'ot_her di_suicc in the country.

lhavepiusnre to. mform theumue

_ that the Government bave, . decidw to

pmwde for mmeag of l. sutmdy m&iv&

7.‘1enwo 50 percent, of the n‘pmnm’mtor
; - ’
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Meghslaya, Nuga'and and the Union
Territories of Manipur, Tripura and
NEFA.

In the case of Jammu and Kashmir the
subsidy would at present be payable for
transport cost between the railhead of
Pathankot and the site location of the
industrial unit in the State. In the case of
Assam, including Meghalaya and Naga-
land, and Manipur and Tiipura, the sub-
sidy would be payable on the transport
cost between Siligutt the and site on the
industrial unit.

The subsidy would also be available to
the existing industrial units in these States
and Union Territories for expansion or
diversification to be cffected by them sub-
jected to certain conditions.

This scheme will come into force with
immediate eflect and will remain in force
for next five years, The steps enumerated
by me, I hope, would help accelerate the
pace of industrial development of the
backward arcas add go a long way to remov-
ing regional imbalances.

A number of references have been made
in the course of debate to the working of
the public sector undertakings. Over the
past decade very large investments have
been made in manufacturing programmes
directly undertaken by Government which
are designed to fill major technological
gaps particularly for the manufacture of
heavy capital equipment and the like. By
their very naturc many of these projects
involve substantial capital outlays and long
gestation periods.

Now more recently there has been a
significant trend towards further expansion
of the role of the public sector not only to
cover technoiogical gaps but also to meet
major production gaps that are hkely to
develop in various essential fields inclu-
ding consumer industries. I am sure, hon,
Members will agree with me that the entry
of the public sector in fields where the
private sector is already operating would
ensure better productivity and all round
performance through greater competition,
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However, 1 agree that the role of the public
sector must be made really cffective as
well as efficient.

Members have expressed their concern
about the inefficient and indifferent perfor-
mance of some of the public sector under.
takings. The performance of these pablic
sector enterprises 1s being kept under
constant review by the various administra~
tive ministries and the concerned manage-
ments as well as the Bureau of Public
Enterprises. Government have undertaken
steps to improve the efficiency of the public
sector undertakings by (1) improving the
utilisalion of capacity by diversification
of production, promotion of exports and
other means, and (2) by improving the
managerial and operational efficiency.

Of the public sector manufacturing
plants, four units have made profits in
varying degrees during the last year. These
are Hindustan Cables, Instrumentations
Limited, Kota, BHEL, which has made a
small profit lor the first time this year, and
NIDC. The performance of the Instrumen-
tations plant at Kota and of BHEL, spe-
cially of the Trichy plant for heavy boilers,
has been particularly satisfactory.

Hon. Members are perhaps aware that
BHEL recently got an export order for
boilers to Malaysia valued at over Rs. 10
crores which is extremely creditable, In the
other two units of BHEL aiso the position
bas improved considerably and the Hat-
dwar unit has now got a fairly satisfactory
order book which would now enable it to
break even within a reasonable period of
time.

Of the manufacturing units which
incurred losses during 1970-71, heavy losses
wers incurred by HEL Bhopal for & vasiety
of reasons including insufficient isbour-
management relations over the last year,
I had recently visited the plant and 1 hope
that as a result of the measures being taken
consequent to my visit the performange of
this upit would impreve substamtially
during the presant year,
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HMT also incurred some lossei during
" the last year but its production has now
greatly picked up because of the improved
machine tool demand as also because of
. export efforts made by the company. An
. important line of diversification has been
the manufacture of tractors in the Pinjore
unit whose tractors should now be in the
market.:

The .various projects which continue
to be at construction stage at present are
the cement and paper projects, the machine
tools project at Ajmer and the Pumps' and
Compressors plant at Naini. 1 hope, as
and when, these projects go into produc-
tion, their performance will certainly beat
least as satisfactory as has been projected
in the detailed project reports for these
units.

I fully endorse hon. Member, Shri
Sequeira’s viewpoint about the need for
professional management of these under-
takings. However. I do not share his
pessimism about the capabilities of *‘retired
bureaucrats” and ‘‘defeated politicians.”
There are some capable retired officials,
may not be all, and this epplies equally to
some of our friends, the politicians. How-
ever, I would certainly agree that this does
not apply to all who come under this

_ category and a greater degree of selectivity
is certainly necessary while recruiting per-
sonnel for the various public sector under-
takings, In the framing of personnel

_ policies for such underiakings, it is being
ensured that the persons are placed in
responsible position only if they are wholly
involved in the working of these units.

. For this reason, the Governmient . servants
in the public enterprises have been ‘asked
either to opt for the ‘employrment in these
undertakings or revert to Goverament,

- :» In the matter of salaries and emoluments
“: also, efforts have been miade to ensure
that: really -suitable people - are attracted
tothetop und middle manumm imll
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in pyblic sector undeﬂakmgs. Cmdan
ble authority has" also been ‘delegated . to
public sector enterprises so that they have
adequate operational frecdom jn -their day
to day activities, . At the same time, syste«
matic and periodical reviews are taken to
improve the performance of each under-
taking vis-g-vis the targets and objectives.

An important element in the efficient
functioning of the public sector undertaking
is labour-management relationship to witch
aspect the hon, Member, Shri N. K. Sinha
has drawn our attention. One cannot say
that this has been wholly satisfactory so
far and in more than one project, this is
becoming a matter of considerable concern
for the Government. This is consequently
an aspect 10 which 1 propose to devote
special attention. To remove the sura of
suspicion and misunderstanding, we dre
trying to involve the labour in manage-
ment of some of the publis sector units at
varjous levels. 1 have every reason to be-
lieve that that the next year would bring
about substantial improvemovat in the
working of these projects ond jhe financial
results of most of the public undertkings in
this Ministry would reflect considerable
credit to corporate management as a
whole.

Several hon. Members have suggested
that public sector projects should primarily
be located in the under-developed areas.
While I fully sbbscribe to the necessity of
reducing the regional imbalances to the
maximum extent, it has to be appreciated
that the location of industrial projects
involving large investments would necessa-

* rily have to be guided by techno-economic

considerations. 1f from the point of view
of technical feasibility a project can as well
be located in a backward area asin. an in-
dustriatly«developed  region, preference

- roust-and necensarily befor. the less deve-
“Joped tegion. This policy ts already  being

followed and 1 can assure the Home that
there’ wﬂl’be 0o “deviation from
mh. :
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Besides defining & larger role of the
public sectar, the Government dave accep-
ted the concept of joint sector as suggested
by the Licensing Policy Fnquiry Committec,
As the House is aware, the concept of the
joint sector involves among other things a
grenter degree of State participation and
direction in undertakings which have the
component of private participation as well.
An essential feature of this concept is ihat
where privatc undertakings reccive a subs-
tantial measure of assistarce from public
and financial institutions, snch institutions
should have the option to conevrt the
laans given by them into ogquity It was
mentioned by hon. Member, Shri Jaganath
Rao durihg the dehate that guidelines
for ihe joint sector have not heen issued.
1 would like to inform the House that
certain broad guidclines have actually becn
issued by the Depattment of Banking on
Ist May, 1971, and details of these guide-
lines have also been furnished to the House
in reply to certain  questions pul to us ear-
lier. However, if the hon, Members have
some suggestions about the jomnt sector,
T will be very happy to have them and get
them examined.

Sir, I think 1 have dealt with most of
the points raised by the hon. Members
regarding policy aspects.

Many of my friends have complained
that there is chronic delay in the disposal
of pending industiial licensing applications
inmy Ministry, 1 have got o detailed
study made for findlng out the cause which
delay the disposal of these applicatiuns,
Unfortunately, one of the cause for delay
is that the entrepiencurs do not give comp-
lete details in the applications in the first
Instance. It is also clear that before licene
ce applications can be disposed of, several
authorities tike DC (SSI) DGTD and other
concerned Ministries, otc. have to be con-
sulted on various matters which naturally
takes some time. 1 have now ensured that
the Licensing Commlttee meetings should
be bald regularly every fortnight and diffi-
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culties and delays are avoided by conti-
nuous meetings and discussions in my
Ministry as well as in inter-departmental
meetings. Members will be glad to know
that during the first five months of 197t
alone. 326 licences and 432 letters of intent
were fssucd against a tofal of 363 licences
and 438 letters of intent issued during the
12 months of 1970. At this rate, T am
sure that the tolal disposals this year would
be more than double of what was achieved
last year

SHRI K. N. TIWARY (Bettiah) : This
is out of how many applications you have
received ?

SHRI MOINUL HAQUE CHOU-
DHURY : 1 will give that information.
1 am, however, still not satisfied with
this acbievement, In order to find out
where dolays occur, not only in the issue
of letters of intent or industrial licences,
but also in giving all the other clearances
which an entreprencur noeds before he can
start work on an industrial project in the
field, 1 have r rdcred a quick case study of
50 representative cases in my Ministry from
the stage of application for industrial
licence upto the last clearance needed from
Government, The results of this study
should bo in my hands ina month or so
and hon. Members may rest assured that
on the basis of the study, Twilldo allI
can t:a accelerate the grant of all clearances,
and not only the letter of intent and the
industrial licence, as much as possible.

The position yearwise is this: in the
year 1967, total applications received was
849, number of licences issned—293 and
number of Letters of Intent issued—249,
In 1968, applications received were 905.
licences issued --221 and letters of intent
issued-~154.  In 1969, 1420 applications
were received, 221 licences were issued and
334 letters of intent were issued, In 1970,
3033 applications were received, 363 licen-
ces were issued and 438 letters of intent
were issued. This year, 1971, upt o 335t
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May 1971, applications received—1256,
licences issued—326 and letters of intent
issued—432,

SHRI H. M. PATEL * So, you have
an ehormous backlog ?

SHRI MOINUL HAQUE CHOU-
DHURY : No. Certrinly, there wes a
backlog of about 3000 applications We
are trying to cleat them and we have by
now cleared about 1500 of them.

A few of our friends pointed out the
special problems created by the industrial
situation in West Bengal. T am painfully
aware of the situation which has led to the
stagnation and decline of economic activity
in West Bengal 1 would like to assure
the hon. Members that Government 1s
conscious of its responsibilities to reviving
the industrial climate of West Bengal in
close cooperation with the Government of
West Bengal and a number of steps have
been takén recently to assist and to provide
relief to individual concerns

One of the major steps to revive sick
units is by giving financia: assistance to
such units by the Industrial Reconstruction
Corporation which has 1ts h.q. at Cal-
cutta, This Corporation confines 1ts
activities for the present to West Bengal
alone and has a paid up capital of Rs 2.5
crores. The Corporation has a‘reaciy
receivod 60 applications from West Bengal
for assistance valued for Rs 5.28 crores.
Of these, assistance to 6 companies
amounting to Rs. 146 lakhs has already
been sanctioned. Other major step that
has been taken is the decision to develop
Haldia as an industrial area., A refinery
with an investment of Rs. S5crotes is
already coming up. Besides this 8 Dock
project is expected to be set up in the
middie of 1972, There are proposals under
consideration atso for setting up a Fertili-
2¢r and Soda Ash Plani with an investment
of Rs. 60 crores and a Petro-Chemics|
Complex and 8 Ship. Building yard for
the region. We are processing the licens.
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ing of applications from West Bengal ozt &
priority basis. Similarly, by allocating
sufficient rew materials, we are taking pmr-
ticular care to see that the units of this
area are kept at the optimum level of
production. As the Members arc aware,
in the Import policv for 1971-72 provision
has already been made for advance
allocation of raw materials to closed in«
dustrial units particularlv in West Bengal.
Under this, the requirements for 3 months
will be allowed to be imported in order
to commence production and the balance
of 9 months requirements will be permitted
on production of evidence that 1he factory
has been reopened and production started
The Government have also taken over
certain closed units after mvestigation
under the Industrial (Development and
Regulation) Act The House is aware that
Government has taken over Ms. Braith-
waite and Co. and Ms Gresham and

Craven
SHRI DINEN BHATTACHA-
CHARYYA (Serampore) What

steps have you taken regarding Brjtannia
Engineering ? We were told-that there
will be an enquuiry about this.

SHRI MOINUL HAQUE
CHOUDHURY  Britannia Enginecring
Company enquiry has been completed and
we are examining that matter, (Interruprion)
There is no project before us at the
moment for settingup a cement plant in
West Bengal. The suggestion would
certainly receive our consideration,

The hon. Member for Kerala, Shri
Vayalar Ravi referred to the fact that after
laying of the foundation-stone of the
Pafghat Public Sector Unit of the Tastru-
mentations Ltd., no further steps bave
been taken to set up the plant, 1 would
like to tell the hon, Membe: that the pro-
posal had to be staggered in view of the
slackening of demand for the Process
Control Instruments. We have takena
decision that wheh the need for the
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creation of additional capacty stises,
every endeavour would be made io set up
a project at Palghat as origmally
envisaged.

A very forceful plea was made by Shri
Negeswar Rao for faking over of Ms.
Andbra  Sceentific Company by the
Government, The affairs of this company
have been investigated by an enquiry body
and the findings of the Committee are
under examination of the Government We
expect to take a decision shortly.

The hon Member Shri € € Desai
referred to the lurge number of letters
of intent or licences 1ssued for the manu-
facture of tractors to the large scale imports
of fully built-up tractors 2nd to the closing
down of the Hindustan Tractor Factory at
Baroda

¥ would like to mention in this connec.
tion that we have been giving every encou-
ragement and assistance to the t-actor
manufacturing units for procurement and
installation of the plant and machinery
required as s00n as possible as also for the
import of components and raw materigls
to help achieve the jevel of production.
The financing nstitutions hke the IFC,
the ICICI have also been adyvised to give
priority 10 the tractor manufacturers wher-
ever request for financial assistance 15
sought for. Despite all (his assistance,
the progress made by the existing tractor
manufacturers has been low, and even now,
some of them have not reached their full
production capacity, In fact, the level of
production has not yet reached the antici.
pated demand for tractors as worked out
by the Ministry of Agriculture

Insuch a situation, the import of a
large number of tractors was pethaps
inevitable in the past. We had, therefore
been compelled to agree to the import of
tractors in the past to A1 up the gap
between demand and wndigeoous produc-
tion. However, I'would like to miitiaz
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that recently we have takent the view that
having regard to the indigenous production
and the imports which are still in the pipe-
line, there is no need for further imports
at, this stage.

As regards the closure of the Hindustan
Tractors Factory, Baroda, we have been
watching with concern for some time the
gradual fa\l in production in this unit. ¥
may inform the House that an investigating
body has becn asked to inquire into the
affairs and to submit its report within a
period of two months  As soon as the
report is received, I shall have it examined
expeditiously for  appropriate remedial
measures.

A eference has also been made about
the production of passenger cars and jeeps
n the country and the near-monopolistic
situation this industry. It has been pointed
out that taking advantage of the seller’s
market vehicles of poor quality are put
m the market by the manufacturer at an
unreasonably high price. As the House is
1s aware. the prices of passenger cars were
notificd by the Government in September,
1969, IHowever, the manufacturers filed
writ petitions in the Supreme Court of
Indsa challenging the validity of the order
under which the prices were potified.
After hearing the arguments on both sides
the Supreme Coust passed an order for the
appointment of a committee to recommend
the fair selling prices for all the three,
passenger Cars manufactured .the
country, after taking into consideration
all relvant matters, Accordiogly th&f Car
ry Commission was constituted
mission
leceived in March this year. The report
of the commission is now ander considera-
tion. However, a copy of the report of the
commission was filed before the Supreme
Court. The court heard the cas'con 15th
April, 1971, and made an interim otder,
despite our views 10 the contrary, allowiog
the manufacturer of the three passenger
cars to incresse the prices of their cars to
hmounts pot exceeding those recomsnendext
by the commission. This interim order

Price Indw
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would be subject to the final order that the
court might make after taking mto consi-
deration the prices fixed by the Govern-
ment The case will be heard again by
the Supreme Court m the first week of
August 1971 The subject of car price,
therefore, 1s sub judice

T agree that the quality of the passen-
ger cars at present being produced 1n the
country leaves much to be desired 1 myself
am a victim as anybody elso 15 Some time
back, Government had appointed an oxpert
commuttee to go nto the question of de-
terioration of the quality of passenger
cars and to make suitable recommendations
to Government The committee made a
number of useful recommendations for
mproving the quality of passenger cars
manufactured in the country These were
accepted by the Government and were
brought to the notice of the manufacturers
for implementation

In order to ensure that the committee s
recommendations as accepted by Govern-
ment were implemented by the manu-
facturers, satutory directions under section
16 of the Industries (Development and
Regulation) Act 1951 were also 1ssued to
them in respect of the moie important of
these recommendations 1 regret to have
to say that 1n spite of the measures taken
so far there has been no significant
mprovement n the quality of passenger
cars manufactured m the country Govern-
ment feel that the only way to make
available cars of dependable quality at
reasonable prices to the public 1S to expose
the existing private sector units to competi-
tion from an efficient and economically
operated public sector project

Ascordingly, Government have already
decided 1a principle to establish additional
capacity mn the public sector for the pro-
duction of 50,000 curs per annum of a
proven design At present, we are engaged
in detatled negotiation with four [oreign
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parties who have submitted offer of
collaboration, with & view to selecting &
suitable model and the foreign collaborator

Twould assure the House that my
Ministry 1s pursuing the project vigorously
to secure 1ts early implementation

SHRI DINEN BHATTACHARYYA
What 1s the guarantee that that car will be
better than the existing ana ?

SHRI MOINUL HAQUE CHOU-
DHURY 1letus live m bope

As 1cgards jeeps  the  correct pocition
1s that jeep type vehicles are at present
being manufactured by one unit in the
private sector and also by an undertaking
under the Ministry of Defence

Inview of the lmited demand for
this type of vehicles there has been
little evidence of any nturest to establish
a third unit in this field However if any
worthwhile proposal 15 recened  for
establishment of anv unit for the manu
facture of ieep type vehicles, 1t will
recerve careful consideration

The pomnt rased by one of the hon
members about the working of the Indian
Standards Institution has been noted by
me We shall look nto 1t

My colleague Prof Siddheswar Prasad
has already dealt with question raived about
small scale industries yesterday I would
like to assure the House that the small
scole sector would be asusted in  evecy
possible way m the allocation of raw
materials, either indigenous or imported
In fact, this year 1t has been decided
to allocate straightway 50 per cent more of
ymported nonferrous metals to the small
scale sector than what was allowsd m the

Iast year

Suggestions from many hon  members
for having a job-oriented and labour.inten-
sive industrial programine would be
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adequately met by a conscious develop-
ment of the small-scale sector which figures
prominently in our industrial strategy. The
Development Commissioner, Small Scale
Industries, has also drawn up an ambi-
tious scheme to train the unemployed/
qualified engineers and teachnicians and
help them in setting up small-scale units.
T amglad to be able to inform the House
that under this scheme, 1300 graduate
quelified engincers and  technicians have
already been trained and another 700 are
presently undergomng this  training
Although the actuaj setting up of the
mdustrial units by these engineers is being
followed up by the State Governments, we
are also assisting them 1n various ways.

Shi: Panda made a reference to the
mismanagement of the affairs of Messrs.
Alcock Ashdown., The House may be
interested to learn that we have appoined
a body of persons to inquire into the
affairs of this company under sec. 15 of
the Industries (Development and Regula~
tion) Act.

SHRIS. M. BANERJEE : With Shri
Secth1 as Chairman ? The same man.

SHRI MOINUL HAQUE CHOUDH-
URY: The Committee has been asked to
report expeditiously and on receipt of the
report necessary action will be taken about
this matter,

Shri Panda also made a reference to
setting up of a new steel plant in Orissa
and the closing down of a private steel
plant in that State, The matter concerns
the Ministry of Steel and I am afraid I will
not be able to reply at the moment.

He aiso alluded to the National Indus-
triat Development Croporation. It is true
that the Committee on Public Undertakings
of Parliament examined the working of
the Corporation upto the year ended 31
March, 1969. The Report was adopted by
the Commities on 6th March, 1970 and
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presented to the Lok Sabha on 13 April,
1970. The recommendations of the Com~
mittee have already been considered by
Government and they have submitted
their views and replies to the Committee.
We are looking into the matter further.

Dr. Henry Austin brought to the notice
of the House certain pending matters with
regard to the State of Kerala.

Very recently the Industries Minister
of Kerala came and discussed these matters.
1 can assure him that these matiers are
receiving our attention, and we will cert~
ainly try to dispose of these matters as
quickly as possible,

Shri H, M, Patel has made some very
useful suggestions, including the ons to
set up a committee. We will look into
the same carefully,

With regard to the last point raised by
Shri Banerjee, we are examining it, and 1
will be able to communicate to him our
decision in this matter, I hope, within the
next 24 or 48 hours.

I have not been able to cover many
of the small but important points raised by
hon Members, but I can assure them that
1t 1s only because of paucity of time. They
will receive my consideration and
alsoof my colleagues.

With these words, I commend the
Demands to the House. I request the hon.
Members to withdraw their cut motions
and pass the Demands unanimously.

MR. DEPUTY-SPEAKER : I put the .
cut motions to the House.

All the cur motions were pnt and negatived.

MR. DEPUTY .SPERAKER * The
question is :
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“That the respective sums no: exoeedmg
the amounts: shown in the fourth
coluriin of the order paper including the

“'sums already voted ‘on account’ for the

relevant services be granted to the
president to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respect of Demand Nos. 53,
56 and 128 relating to the Ministry of
Industrial Development.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The ques-

tion is :

-““That the respective sums not exceeding

the amounts shown in the fourth
column of the order paper be granted
to the president ro complete the sums
necensary to defray the charges that
will come in course of payment during

_the year ending the 3ist day of

March, 1972, in respect of the heads of
demands entered in the second column
thereof against Demands Nos. 54 and
55 relating to the Ministry of Industrial
Development.”

.The motion was adopted.

{The Motions for D ds for grants

which were adopted by the Lok Sabha are
reproduced below- Ed ]

Demand No. 53-—Ministry of Industrial.
Development

“That a sum not exceeding Rs.
77,43,000. including the sums already

voted ‘on account’ for the relevant ser .

vices be granted to -the President to

defray the charges which will come - in

. ' couirse ‘of payment during the ysar
" .ending the 31st day of March, 1972,

:iah -respect of 'Minmty of Industrial
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Demand No. 54 - wm

“That 4 sun not ex&wdms Rs.’S, 12 43 000 '
be granted to the President i0. complm
the sum necessary to defary the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Industries’.'”

Demand No. 55. Salt

“That &« sum not exceeding Rs.
60,24,000 be grunted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the
3ist day of March, 1972, in respect of
‘Salt’,”

Demand No, 56— Other Revenue Expen-
ditare of the Ministry of

Industrial
Development

“That a sum uot  exceeding Rs.
15,74,46,000 including the sums
already voted ‘on account’ for the
relevant services he granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respsct of ‘Other .Revenue
Expenditure of the Ministry of Indus-
trial Development’.”

Demand No. 128—Capital Outlay of the
Ministry of Industrial Development

“That a sum notexceeding - Rs.
6,57,27,000- including the.  sums
already voted ‘on account’ for the
relevanit services 'be granted to the Presie
‘dent to defray the .chatges ‘which will

" come in course of payment during the

year ending the ‘3lst day of March,
1972, in respect . of *Capital Outlay of
the: Ministry - of Industrial Develop-
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14.38 hrs.

MINISTRY OF AORICULTURE

MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 28 to 32, 122 and 123 relat-
ing to the Ministry of Agriculture for
which six hours are available.

Hon. Members mesent in the House who
are desirous of moving their cut motions
may send shps to the Table within 15
minutes indicating the serial numbers of
the cut motions they would like to move,

Demand No. 28—Ministry of Agriculture

MR. DEPUTY SPFAKFR -
moved

Motion

“That & sum not exceeding Rs.
2,10,55.000 including the sums
already voted ‘on account’ for the
relevant services be granted to the
President to defray the charges
which will come 1 course of pay-
ment during the year ending the
31st day of March, 1972, in respect
of ‘Ministry of Agriculture’.”

Demand No 29— Agriculture

MR. DEPUTY SPEAKER *
moved :

Motion

“That a sum not exeeeding Rs.
+14,38,79,000 be granted to the
President to Complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1972 in respect
of ‘Agriculture’.”
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Demand No. 30—Payments to Indinn
Councl] of Agriculture Ressarch.

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
17,51,42,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 3ist day of
March, 1972, in respect of ‘Payments
to Indian Council of Agricultural
Research’.”

Demand No. 31—Forest

MR. DCPUTY SPEAKER : Motion
moved *

“That a sum not exceeding Rs.
1,44,95000 be  granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31t day of march, 1972, in respect
of ‘Forest”.”

Demand No, 32—Other Revenue Expen-
diture of the Ministry of Agriculture

MR. DEPUTY SPEAKER: Motion
moved

“That a sum not exceeding Rs.
66,93,76,000 including the sums
already voted ‘on account’ for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1972 in respect
of ‘Other Revenue Expenditure of
the Ministry of Agriculture’.”
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Demand No 122—Purchase of Food-
grains and Fertilizers

MR DEPUTY SPEAKER
moved

Motion

“That a sum not exceeding Rs
82,24,41,000 be granted to the
President 10 complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the 31st day of March,
1972, in  respect of ‘Puichase of
Fertilizers .

Demand No 123—Other Capital Outlay
of the Mumnistry of Agriculture

MR. DFPUTY SPEAKER Motion
moved

*“That 4 sum not exceeding Rs
62,69,75,000 including  the sums
already voted on acwount for the
relevant services be granted to the
President to defray the charges
which will come m course of pay-
ment during the year ending the 31st
day of March, 1972, in respect of
‘Other capital Outlay of the Mimi-
stry of Agriculture

*SHRI B N REDDY (Niryalguda)
Mr Deputy Speeker, Sir, the Government
1s making propaganda on a large scale about
green revolution whenever we talk of agri-
culture They also talk of considerable
increase in the agricultural production
Such a Government which talk loud of green
revolution day in and day out 1s not able
to reply to the crucial question of cost of
living index of people Living m the villages
going down day by day This Government
which professes socinhism and socml
Justive as its articles of faith have not come
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forward to answer why the poverty of the
people in the viliages 18 on the increase
On the one hand the production is
increasing, and on other, poverty 1s also
increasing The number of people who ¢re
becoming poorer and poorer day by day
15 on the increase As stated by Mr Wolle,
the representative of the World Bank

‘ Taken together they iepresented
679 of the total rural population
and of these an estimated 154 to
210 mithon live 1n abject poverty
orat level of two hundered rupees
per capita per year’

This 18 the statement given by a 1epre-
sentative of the World Bankh Several
other experts of the Reserve Bank of Inda
stated that in 1960-61, 52% of the popula-
tion live at poverty level or bulow poverty
level In 1967 68 the figures are 70% Fur-
ther the National Sample Suivey revealed
that 1in 1967 68 the per capna monthiv
expenditure of the top 5% 18 13 times that
of the lower 5% 1n the rural areas More
than 60% of the rural population lives on
67 paise & day ‘This shows the disparity of
the incomes of the top 5% people and the
5% at the other end m the rural areas The
National Sample Survey has also stated
that the percentage of the population below
mintmum subsistence level of living in
1960 61 15 38 03% whereas m 1967-68 1t
went upto 53 02%. This clearly proves that
the population hving below subsistence
level 18 growang The Government cannot
deny this fact Further this percentage of
population hving below the mimmum sub
sistence level poverty trebled in Bengsl
and doubled m Haryana As the product-
on 18 increasing, the availability of foed
18 decreasing This 18 & paradox  The
figures for availsbility of food per capita
1961 was 466 grams per day and in 1968,
452 grams per day and in 199, 437 grams
per day When the population s growing,
when the number of people living below

*The original specch was delivered 1n Telugu



263 D.G.

subsistence level is growing I cannot
comprehend what this green revolution has
achieved. As per the statement of a famous
industrial expert this green revolution has
created a “green class”, a special class of
people, but has not benefited the people at
large. This Government is thus guilty of
creating a new class aganst the principles
of socialism this Government proclaims to
be a champion of. In the Economic Times
dated 21st April 1971 it is stated that with
the advent of green revolution a new class
called *‘green class™ has come to control
a sizable protion of fuod available in the
country,

Now to land reforms; in 1ts agricuitural
policy under socialism the Government had
stated that it is bound by the principle
of equitable and just distribution of land.
This has been reiterated by the Prime Mini-
ster also, But the question of land reforms
has become a shametul and rediculous
drama in the hands of these Congress rulers.
The tiuth is that the Government isnot
prepared to imrlement its own policy. This
fact is borne outby the Home Ministry's
report wherein itis stated that **the fact
of the depressed position of the share
croppers, and tenants, small cultivators
whether in rcgard to tenurial security or
their share in the produce or payment of

_fair wages, distrbution of the land
to the landless poor peasants and
general improvement of conditions of
agriculture all this can be boardly described
as effects of the disquilibrium and imba-
lances in the rural areas”. Analysing further
the failure of the Government in respect of
the agrarian policy it stated that ‘‘about
82% of total number of tenants mainly m
the States of Andhra Pradesh, Assam,
Tamil Nadu, Bihar, Punjab, Haryans and
West Bengal do not enjoy fixity of tenure.
They are either tenants at will or subject
to landlord’s right of resumption or enjoy
temporary protection only.” A Chief
Ministers Conference was held in October
Iaat yexr. In that Conference the Chief
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Ministers of important States expressed
their opinion against fixation of
ceiling on land holdings.  The
Chief Ministers of Andhra Pradesh, Maha-
rashtra and Madhya Pradesh were against
fixation of ceiling on land holdings. Some
how the Government managed to skip this
issue up, That shows that the Chewef
Ministers of the States who are main sup-
porters of this Government sre cleatly
against fixation of ceilings on the land
holdings.

Recently st has been estimated that in
Rajasthan about 25 lakh acres of land were
available for distribution to landless people.
After some time the acreage of purplus land
had dwindied to 2 lakh acres. They have
also fixed a date by which they proposed to
distribute this land. That date is long
past and what we find now is a tussle among
the leaders of Rajasthan for Chief Minister-
ship. In Andhra Pradesh they enacted a
law ten years ago, for fixation of ceiling on
Jand holdings. They had then estimated
that the available land was about 89 lakh
acres, Out of this land, not a single acre
has 80 far been distributed. Sometime ago
the Government of Andhra Pradesh had
enacted a Tenancy Act. But this does not
go far as the right of resumption of land by
the landlords even at the cost of tenants
Tho are already in possession of that land
has been ensured therein. In the Telen-
gana region there already existed a Tenancy
Act, which was as a result of a fierce strug-
gle bv the people of Telengana. But
even this act has not been made applicable
to the other regions of Andhra Pradesh,
Therefore, I feel that all these Acts of land
reforms are a hoax on the gullible people.
Such *“Socialist™ acts can only be passéd by
the socalled socialist Congress rulers of the
present day. The land reforms have become
& night mare to the farmers as they take
away dven their existing minimum rights,
In an article in the Times of India of 3rd
May 1971, an eminent scientist Dr. Swami-
nathan stated that over 71 per cent of Jand
is in the hands of 19% of the rural fami.
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" “'lies, Mr. Wolfe the representativé bf the
‘World Bank, also stated “that it%s estima-
ted that in 1969 out of & total rural popu-‘

" lation of 434 mlllion 103 million owned no’
"1and at all and avother 185 million operated
Yess than 5 acres per family. Taken toge-
ther they represent 67% of the total rural
population”. The Correspondent of Hindus-

tan Times stated on 16 October that 90%
of 160 million agricultural labourers owned
neither land nor homestead. Of late we
also sec a decrease of proporiion in the
janded peasantry. Ft boils down to this
that farmers have no land in their hands.
80% of the land is concentrated in the
‘hands of 209% of land lords. We find that the
farmers are losing their losing their lands
day by day as a result of the so called land
reforms. These land reforms are only
meant as political deception played on
people and to achieve concentration of
land in the hands of a few landlords. The
land reforms have become a big hoax. If
at all the land less farmers have achived
something during the 23 years of the Cong-
ress rule it was only due to their concerted
and combined struggle. This became possi-
" ble only when the farmers end agricultural
labourers laid their liver in order to fight
this congress rule, this congress which
‘professes socialism. In Bengal, the and-
1ess farmers succeeded in their struggle only
* after sacrificing their lives and got 6 lakhs
‘acres of land distributed among themselves.

-ln'l"e_lengnna, the farmers has to fight
against an army of 30,000 people for achi-
eving their rights. This Government at
 that time tried to suppress the struggle of
. the farmers by letting loose the fury of a
huge military machine. They have killed
about 3 to 4.thousand farmers.

farmers had to wage 8 relentless battle at

life and death: for achieving their goal. But .
this Government did not do anything by .

way.of land nforms, The -hands-of ‘the .
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They sub- N
jected these landiess farmers to all sorts of -
_gtrogities in Keraja and in Bengal. The

,'pment day Coucms rulecs _ ars tomlly .
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“tai nted with the blood of 1hose heroic far-

meérs who waged & .great batfle and shed
theirfblood. 1If you Jeok at the perfor-
Fmanée of these’ -Collgress rulers' it would
become very clear that they are only follo-
wing a policy of Jand reforms which will
perpetuate the system of landlordism. That
this is not a socialist Goverhment as  pro-
fessed by thom, that this is not a Govern-
ment which is bound by the principles of
socialism, that this is not a representative
Government of down trodden poor people
of this country-and that this is not a
Government which is determined to break
the shakles of those poor landless agricul-
turists, is evident when you look at their
real faces. Tn this Government we have

big eapitalists as ministers. The persons
occupying seats of power in the States as
well as in the centre are undoubtedly the
agents of big landlords and capitalists.

There is no doubt about it. Such a
Government talks of green revolution and

sacialism; T warn them that their days are

numbered. T would also state that they
can no longer cheat the people by these
tall and high sounding slogans. 1 conclude
by saying that the Government can no
longer perpetuate the policy of supporting

the landlords.

DR. LAXMINARAIN = PANDEY

{(Mandsaur) : T beg to ‘move :

r o .
. . That the Demand under the Head
‘Ministry of Agriculture’ be redu-
, ced by Rs. 100.

[Delay in setting up another sugar mill
“in Ratlam &nd Mandsaur districts
41" Madhya Pradesh despite the
"‘availability “'of raw " materjal in
“abundance there and the demand

“'of the rasidénts of theu dlsmcts
(10)]. o

s!-m! ; .KAMA ATAR
(Patm) lbegmmve. '

g "':.é;mt
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That the Demand under the Head
‘Ministry of Agriculture’ be redu-
ced by Rs. 100.

{Failure to check irregularities being

committed in the sale of fertilizers

(12)).

DR. LAXMINARAIN PANDEY :
I beg to move :

That the Demand under the Head
*Agriculture’ be reduced by Rs. 100

{Failure in encouraging the agricultural
science and in 1ts proper disse-
mination (16)1.

That the Demand under the Head
‘Agriculture’ be  reduced by
Rs, 100.

|Faitlure to make latest experiments in
the field of agriculture and to make
technical know-how available 1n
villages (17)].

lhat the Demand under the Head
‘Agricultuie’ be 1educed by Rs, 100,

[Failure to afford protection to the
cane~growers (18)1.

That the Demand under the Head
‘Agticulture be’ reduced by Rs 100,

‘Failure to increase the production of
cash-crops (19)°.

That the Demand under the Head
‘Agriculture’ be 1educed by Rs. 100.

{Failure to make agricultural imple
ments available to farmers at cheap
prices and on easy terms (20)].

That the Demand under the Head
‘Payments to Indian Council of
Agricultural Research’ be reduced
by Ras, 100,
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[Failure to bring efficiency ip the Indian
Council of Agricultural Research
(¢23)8

SHRI RAMAVATAR SHASTRI :

1 beg to move :

That the Demand under the Head
‘Ministry of Agriculture’ be reduced
to Re. 1.

[Failure to make and enforce uniform
laws for fixing ceiling of land in
ail States (34)]

That the Demand under the Head
‘Ministry of Agriculture’ be reduced
to Re. 1.

[Failure to distribute Government
fallow land among landless persons
35

That the Demand under the Hesd
‘Ministry of Agriculture’ be reduced
to Re, 1.

|Failure to nationalise sugar mills (36)].

That the Demand under the Head
‘Mimstry of Agriculture’ be redu-
ced to Re 1.

[Failure to utilise Panchayat system
in the interest of general public
3Dl

.

That the Demand under the Head
‘Ministry of Agriculture’ be redu-
ced to Re. 1.

{Failure to make country séif-sufficient
in foodgrains (38)).

That the Demand upder the Head
‘Ministry of Agriculture’ be rodu-
ced to Re, 1.
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[Failure to nationalise the wholesale
trade 1 foodgrans (39)]

That the Demand under the Head
‘Minsstry of Agriculture’ be redu-
ced toRe 1

{Failure to effect radical changes i the
field of agriculture (40)})

That the Demand under the Head
‘Ministry af Agriculture be redu
ced toRe 1

[Failure to provide land to the land
less people (41)].

That the Demand under the Head
‘Minstry of Agricuiture’ be redu
ced by Rs 100

[Failure to take measures to prevent
rotting and wastage of wheat 1n
Haryana, Punjab and other States
(42))

That the Demand under the Head
‘Mimstry of Agriculture’ be redu-
ced by Rs 100

{Fatlure to check arbitrariness of Food
Corporation of India (43)]

That the Demand under the Head
‘Ministry of Agriculture’ be reduced
by Rs 100

[Fasture to check the mcrease in the
price of sugar (44)]

That the Demand under the Head
‘Ministry of Agriculture’ be re
duced by Rs 100,

{Allowing sugat mill owners to earn
moire profits by decontrolling sygar
(45
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That the Demang under
the Head

‘Minstry of Agriculture’
by Rs 100, he reduced

{(Farlure to take action agamst the
black-marketeers 1 foodgra;
46)) .

That the Demand under the Head

‘Miusstry of Agriculture’ be re.
duced by Rs 100

[Failure to check increase 1n
the prices
of foodgrains 47)]

That the Demand under the Head

Ministry of Agriculture’ be reduced
by Rs 100

[Farlure to accept genumne demands of
the employees of Food Corporation
of India (48)1

That the Demand under the Head
‘Minsstry of Agriculture’ be reduced
by Rs 100

[Failure o0 fix the price of sugarcane
at Rs 10 per quintal @m

That the Demand under the Head
‘Ministry of Agriculture’ be re
duced by Rs 100

[Need to introduce Panchayat: System
at State-level 1n Bihar 300N

That the Demand uuder the Head
‘Ministry of Agriculture’ be re-
duced by Rs 100

[Need to give more funds to Bihar for
developmg minor irrigation schemes
1)

That the Demand under the Head-
‘Minstty of Agriculture’ be re-
duced by Rs, 100
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{Need to make the coo erative laws
simple and comprehentive (52)1.

That the Demand under the Head
‘Ministry of Agriculture’ be re-
duced by Rs. 100.

[Failure to compe! the sugar mill own-
ers to pay the arrcars on accouut
of sugarcane prices to the farmers

(53

That the demand under the Head
‘Ministry of Agricuiture’ be redu-
ced by Rs  100.

[Need to sanction more funds for Bihar
for sinking tube-wells (54)1.

That the demand under the Head
*Agriculture’ be reduced by Rs. 100,

[Need to give more assistance to Bihar
in view of the damage caused by
excessive rains in the State, (55)).

That the Demand under the Head
‘Agriculture’ be reduced by Rs. 100.

Need to send a second study group to
Bihar to study the extent of
damage caused by rains mn the
State (56)].

That the Demand under the Head
‘Agriculture’ be reduced by Rs. 100

[Failure to supply sceds and fertihizers
to farmers 1n time (57)).

‘That the Demand under the Head
Agriculture’ be reduced by Rs. 100,

Failurr to make fertilizors arailable at
cheep iates (58)].

MR. DEPUTY.SPBAKER : The Cut
Motious ate alio before the House,

ASADHA 24, 1893 (SAKA)

(Min. of Agr) 274

ot iy foy (o) © e
wiy, & wgr €@ Wit w oWRae
awdy v wigar § agt W @
Sedr Fr gy § oo fadw worr
argt § 1 ag Py Yar & fn faad
Y A i gaw foag &t of § Sed
vt O wfew s A omwewar §
fadret 7ot &t ww & W @ Wt
T AR W A famr &Y, e
graew 70 Ry swar ¥ § T fay
sawT ¥ afaw q wfgr ag ¥ A
FHTET FAT AN | gwfoe & wwwar
EX@ama ¥ @ w e weaw
T § a9, faare fafag @ &
1T AT qraw  qY )

sftad, & Yar e § s ag we
16 w1y 7w v fis 2w & ¥t v
ST 4T A ) ¥ W IwrRA
a7 ¢ WX 99 JeqEA B ¥ wTH, M
o fadelt 1 ¢ 1w @ ¥ quw & wwy
I, U9 g g8 A 4 9T o R
1 fgrwa A a1 ag 7 i A
TE K awwar § o oW R
AAfeE g A N Tw g o fow
AT | 7, & fandy Tt ¥ qg O
sEv g § 5 wwaw N gy
g N gt A% weAR W wmew §
A a7y ¥ W A few s
wifed 1| ¥ #1 ag T fE aee
¥ ar sl 7 o wowy Ty war
AN @ W ¥ gw aF Pl X @
wry ST W Ay fewe & gt
wTy orar Ayt w AW WY W guer
Ao T W1 guk X o av qu
0 g by g e O ot
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Y AE werdd | g qrA WY Y ALY
g wifgy e Aareaad @ fraral
FT R0 | o A qadt T SET—
ot oft g 1@ ' g FA—A
oie ogw & Y & FwawET W AW
¥ &Y faerk § wafe sv g T OET
% & FreasTa Y greTAAy g §
T FRW ¥ WAT § WX 99T Rw W
¥y frgrt ¥ qeT 85 q7@w ¥ g
o5T %7 R S eI ) gfvmar
¥ gt femra qEr wwar & mifewe
fewe wrar wrar ¥ SR §ear
T WRW ¥ 67 q7AT § | AT /Iy
Wifs @ s ¥ W @y @
gt ag v 5 ard nwE ar o
mFE ¥ XY ¥ Fr@Tre TR 4R
AT T WG A AN T ww@wq @ ¢
T aY IR arEr &7 WE qetae fean
BT 7 wOEIL W el e &
IAST & FE arw ST § 1 NEEH
T ¥ ¥ IEY ATIMT W, WIAY
T & IFWA WOAT  WreFmA qEC
agrar ATFT @Y WA IAR AT
FEW %Y qvq 21E wgA F DK o)
A AHHAT

A, gr8 OFT F Y K Fea-
FE A gdA— g qas @
WA g1 YT aw 9 3w A dg
W gw Ay A W g axw §
quEaT § 7 &1 IWIMA g7 g wR
7 gefegaq qaw 9 gfAar W K gw
TATAT AIGN § TAFT AX A wrd
i wwd W ¥
¥ awk ® W QAT ST Ay
atfgg i & age wax & @ o
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& wgEr agar s Newar ¥
FAR S ag g & quwe § |
9% H A%T WA & fg ey @E
A IR g9 ALY TEy § a9itn e
FEWN AN g FAAr @ E gy A
FE 930 T @ TSI WA A
TR & ) § ey aweer ¥ Araw A9y
Mgar § #aY g9q wu § AT TR A
T A w1 wEar wrgar g f6
@R & gY¥RE] e |l 9
famrr T =ifen s @1 &
fram ot ¥fage wage & s
aCE WM ¥ &G AT @ fwar
wiya €1 saseng Yar AT =iy
fF 7 A% w1 Tgm@ar 9gT H

A My A s g fFogw
aragad AR fagwar & a8 fausdt 3
& Ay ¢ gex § awafa &1 faar-
97 gaaQ & fqgra v &) Afw
ag 1 g wfa ST T S gaw W T
&1 1 urar q¥r fs e fagwar
@ @ wv e ¥ oF aesT
o&T AWT & @Y I sarET A gy FY
wr ¢ g s gar A @ fr gt
g qft AR e ¥ wERr At § A
g ¥ 78 wfew @ od—xm W@
FY ¥ TR A7 A @A ATfEY | AE
g AT Aagr A ) § o
4 gTR AT WA A R Frg X wrar
qET R s w1 oW e g v
foat oo featr 3% & fag dar
QT § I Fww F oF SFltw AR
fesma-madlt wrf ardt ¥ forga®
g ¥ IR wAET T e
TH T REAT OF | S TR Gy
*mmmm t» wroaw ¥
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Ty Iwfims |0 & gred ¥ goga @
arft & WX forw wwa dwgdewd qee
N ow § 9% AT q@A A@T . Ar
o ged Fiwg g7 gfaar o fadts
e &1 1€ wrg 7@ @ & O fo
yrfaw Mg 93 ggat fagar wfeg
TH 9T ST fagwarar av 9k |

Jareww & fau oix Aoy v T
Fw ¥ uFT Y 919w ww@ar g
W AT WIS fTFew g omar
T g W oY ST ag wrar F0
A =iy 5 feagta & az w97 g9
e gem qT Avn Y faww
afsar dav a8 gur fgae-feara &
sqTaT @vg @1 s At & fead
g ¥ fam qae g 5 wwI WY
Fraa N oz e wifor 9 7 gad
ury gfas 9@ W ¢ afes feam
¥ fog ww® B R * AAT AG
2 1 fre® wrw gud ag fraw var A
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60 g g aw g3 e
¥few wq 40 9@ R 60 TQA%,
it & ur Fmy o faw @R
sy o7 &Y g uF Fva 9z faddr
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¥be 3o fratT o1 71E €% T8 §
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w00 forgd qad gre DA FOHEA
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AT, F7 AT FT AR IE @
g @ Gfcdfas s § Wi au®
forT saT HIT OF ZATT qara § fr gw
FX HYAT NPT AT G F g A=A
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g W 67 4 & fipma ¥
T ST HT I 9T Sqq ANTAT FHWT

= aga d g ¥ fex v 100
FAT & ¥ W IO G IR q
X g1 ek m F fadewy v 2%
ga §fr gr o fadd o€ Wy ¥
i & goray W o I Ry FT qoy
&1 9% 8 gomr W g feey
N TN ey gn T O
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ot wg ady cud § 1 o oy fpare
frarx & diferare &, Ofew st
IAwT sy B e e edtw
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ST FTAT-TAT AT & “afew am
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‘wﬁ%muwmw h'tﬁ vﬁa
wnml w@mw W
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W Ay WA & gmaw Y7 w7ar ?
rfrreae fafre ares w3 5 o
#T g9 & way aver § ? Afew avar
wIT aga ATeAr I H) &5 K FAT
9T W AR Y @w A FSAw
Wahawa g

% aga af sg ) oF foad &
It ¥ wgAT Wgar § 1 Fame
FHGA & G A7 gt 9 f* f"rq
o & i frw 1903 5ty AR
¥r3z gfvara 1 #11 FTAT ¥, e
Y =¥ FT a7A § o 39 §F 919-
w1 ag ar t fis o A Soema A7 Y
37 # grafcdta sy ferm & 0 By
TR FAGT FAT 4T W wAraT A7
oft fedyd &% Ay O 1 g7 qrd ArEn
w1 haar it ax 78 gar | 3 Y
ar § fym ¥ e¥ aga wgfeas @
grft g mgm Arewar §
T owRr & 3 afwa sw AN frtd
o 7% wrE A ) e frdE
e FY 7Y Fiferw Y s arfe gy
a1 ¥4 &% fr ag gaanita St T
# qg f5q gz a% Fva § sC F
a% 78 fvm & ?

&8 & WWaT & dFa §Y @ FAT
JMEAT § o 70§ 4T FTRAFTCR
qifgae § e v Wi § faw e
tragrraa,t Wi wgd &
A3 118 OFE ATA FT gW O FTHT
w& ¥ 1 wET a% fH S FY wETe
g & fog w1 fer o
g W R T NS Y
T Ywe g & AN whewmp Aav
£ o owET @ R 9T W7 AT 4B
* o SR Wi fie @ ) g et ot
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¥ awA § qrg A Rl oardr &
frg & awr & 1 @@ 39 AT wwy £
I R A T AR R 1 W
AT AR ATATE ? WY A F wUmAv
Fat Fxar § 1 o frart & A &
&% J & Ty g, camy ot A
g, 9 7 7z warw M fr Pw
& A% ot oo W gE & a s
TR ¥ §, &t F1 A A
93 @ TvE A wi etk qwe
T A1 FrEmw & AR ag Adr
qEdE TR A §, A G4 &
saTEr ST wXAT ) WPer 9w W
forg #1€ w@ foraer 7Y & | o7 20 W
fawar § 1 &fer o 7 g g A
N vl fear ot § ag frw Saw
a3 fear smar § 7 Framedfen & feaar
w9 ¥ fumar § 7 #1E agfed 9a &
fore adt § 1 3 ag aoE awhw §
fr avETT A T AT F A A AAT
‘U‘F?q&a#z‘gzﬂ HYT @Er wrew
¥ wire w91 fawr wifge arfr 99
® A AT At ag FW T @®
™ F qO-gT G HHT T g
Xt qiforer wrde & S99 % frg gefies
dar wedlt wifgg | wAfE 500 ey
I WX IX erevT g @ 5 @)
WY R I Ad SO | g
1500 a1 1600 T @7 uFs FT
wifas A& TG ¥ THEC @F F gwAT |
9 T Qﬁﬁﬂﬁf’ﬂm’iﬁﬂ Lui

Yarevr YA F fay af
Row ey ot 9T foow e,
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[»r zzamer fog)
wifoaw ag wrfvee ot & @, fr ad
FHT AT a BN T R E I 3w AN
W A Wy ATAeT ¢ g¥ 99 &) sorer
oeT 7 Fear §, Afwa ggAT wwT
<awr & B ¥ qwomy ¥ fee @ w%,
@ ¥ fad gy Y g gl ao
g ¥ A A we fre @ ade
v §, 0t o & qm gwrar )
w for 70w § 5 Ffeos oy
Y avE s ¥ar fagraw awd &)
%% ey a1 7 foprd @ a@|
sgnwgar g1 g€ oF ¥ fr ag
drew giae af, §, @9 w7 qeRe
g, afrn wew wrowd Y ?
oIt AW HYEET aET TN
HAY 3 T N W WD
§, ot ag wd & fF 50 w47 100 wFe
w7 fifwr Qar afgy | Faear ¢ fa
W I e A ¥ wif sfqeew
AT gy, @ ofedt a7 @
wifed, aife Sgax e g &% |
W AR QR qe-Arsy Wi %
RE @R gaw ¥ ey 9w
fafaez 32 @t owe ¥ wifas @
uiw ¥ o wgy fe ¥ fe wdt
gfd N vy ¥ @ anw  fEar
AT wHAT §, dedw @A AG T
QFAT §, WIT g IATEY W IE wH
g s smaear Qg & 7 e
fa & w1 Fxar w@r § gy
e ® ¥ Wiv aHER W Fa
gr | & wrgar g fe g8 ¥ @ ¥ oA
wrdardt g1t wifgr | ool gfar
¥ gy wrw foar §, 30 ww ¥ 397
wafrr YK o Bfelt ¥ ol o A
o gwar § 1 I o & ardt swr
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It HFET 9T AN § awdin Fon
aifgs, I deda § o day ¥ Ty
& §, afl A Srewm F oagr awd
¥ AT B w3 ¥ A
RITET AET FRIU )

ust agt a3 frell & *gr or
dar AR wEwr Wit wefedt @
AT QT AT 7Y ¥ frar &, ag amw
fagg &% § 1 s wiwex
fafeee & g% gwra & qar § fr agar
LRI G T B
UETATATY FI AT IT FHAT FY Gy |
frft T gy 5 & A qv  wex
ST F T8 T T A1) ghewr F7
fear ot 1 7 w3 41 agt o gf o
gAY 9AT F FYT ¥ qw 21 ()
dwia g, 9 A vy ey ¥
TG AT TG wfedr F1 GIATL
¥ T g A @ LR L]
FTGRAT 2 W OFIE ¥Id ¥ X
wigar # 5 @ daaw ar www fear
1T qIT O AR THIF $7 F17 w73
ary wreae Tl ¥, faa® g 9w
e &, drEw fHar atg

FIAN-FIRA T 1 78t 95 qogw
t & ¥ g Aar wgar g afear
F mEaw faedt wfF g, s
gfeamt a7 = a7 fa¥r o7, 37 &
qrAY %Y Fegte ¥ faar omw, & agw
T S agr ¢ frrw wwdt §
wror frat gae A g aEn
¢, frell 7o a% g7 RN ¥ ST WY
gt fr 9t gFAT 0 W WY e
FYAT AgaT §, I * wdlw Afy e
W g, Al ot Frem Al wm g
faw w1 ¥z wer gor § o v Ay
v d, 9@ ¥ Tw W whn §,
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garT ag W & f o w5 R
IGR wT F |

£aze &) Ay WA wEr AogEd
aa k¢ | fagir Gt gy MY dweA
qex & wy W fawga  qfaE-

N faww wr swgwa (wing):
FErH Ay ?

N geara fidw: 39 & 7 wrAr
J0gAT § 1 WA gvang a8 § v oW
FA A A wn AW W@ §, I
%A & forr 7 sfesmm Fwa
dare A T &1 WA A AT R
Y EarIRTaT @ & IW
N AT 29 gTT 8h @ 9 @ 8§,
o AT AT FY ArHg W 29 BAN
=y &) S AIwA g7 = T,
aafs 39 &1 Wy &9 AT ey
TEET qAraT F41 FATAN-ERE AR
Sieawd @1 TF FY ARLAT 9 HAT
@t gy, A 30, fag &1 aog ¥
WAL &Y FWA AF G & T4,
I AR | gART ST 98 WHAE §
fo A F NwR 7w g2 A% A Wi,
fa & wradt st 3o AAfeAT wrE
argE ®1 gfear 57 7% | W fww
afes o1 8% w4 &Y e g, @
fa & woFT § TERA wET 0T
¢ 5 we Ty aXE qawg 3 AR
¥z A1y i Y Ay w3

A e o TRAwH 5
a2 fewra & arg are-aTeR 1 g
¥ oy wrr fed | v A-ghierer
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¥ e ¥ AT FIH §IT 4 0y
P agrar At Y et ww @ g,
I F arg WA gedd) o e
wre ard-grewe F oA A g U
fa e Meqa F7% I FT gAY
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¥ frara &Y wee & fag o AN
e A Aifed, arfs sawy Sy
e &% |

wEfaTs AT & I ¥ wgr oArar F
fie aga s TPwmE @Y €
dferam 1 aedwRwT 293 Fo  oite
wrar &, wafs fesgrara & 9.45 Fosfte
§ gaTX gar A-qsra # 33 50, Fefro
gifaearg & 28 &ofte sl w5 ¥ &0
drz-aAT 7 7 6 Hodto F | T I AE
=TT 37 FT T8 E | WL g Sreewd
qEAT qEY & AV gW Fmer grar
THFT TG § FRXT TEAATH §Y, WA
A4 T &, &1 %8 qv grd wW &1

yavdw Agra, ¥ g AW W
R QN Y, 97 o 37 Jwr fadar 41
AIRT AIF IF WA F=AT |

A gferare fiig mifew ()
T 9gw, A A a7 OREeAT
) feuroe 9 agw €, 9g =i awr
are €, wWfF  Tod dga @z ¥
e qgsy and 3, Afed awy wer
%% € i 5@ ot fogar Wt avar wmy,
FAT ¥ & |

wil Tt eradfew  dar feg
A AW ST FLI YR ¥ fw
WH A § W wT W[ AR,
AfF Tae TR W@ A FT ogErg
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[ 0 gfeare fag |

#ft § fr g 9 foad wgey § 1 -
W Ay @ W g Ay syl
WATHR WX T RGN N I
RaT ot Y & gewwar § s ag wEEAr
g} Ay 97 7T dwgw Wtk &)
o™ A AR A & yew W &0
@ ww frar g €, fow #1 Wi
feqra 78Y € | sar * W€ afyw g
gt € 1 s et fag fow A
go Mo & fafreer &1 ¥ @k
qitreaT fafreeT & go dto wiwadt
& g& wrey fear ur | § g9 & 9ong
# ur, W P 9 & o qrew 7wl
gFam iR TR e f3 3w &
ORT 5% A W A wA §, ag @)
g & we T Pt § e 9w
% aFT A fear o gwar &0
TEA 97 VEAT  GAIC-AE-A-grod
o feqrar .., L.

o wat fag : ®F A, wdefA-

areY 7 WY 9T )

ot gleare fag wfew  wer
¥ e & Tl wrar ar | Jaeda wg,
d # AT AR AW F ;R AT
A waedaw &, @A waeda £, fe
wrw feam & Wt a@ S adqr
gt gf &1 @ wacdfeinara ¥
ar & Jomar grew 7 v faw fwar
wrar € 1 Jdaem ww omar € fw
wifaw w1 w9 frar ar, fedt & qar
s frge #t ol 3@ & Tw
W@t a1 A 1 wa A% frara ®) oA
Wil % Q0 WA, I % I
Qo a g frag o sq & 9@
i, ar Ty N, IW I TR AT
o7 NTETEA QT ATGAIET AT ATYH
w €
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art fifery ge e & gwex wx
fraf g wEwr o gz oA A
e 1 & ¥ agew quw Wik fae
g ¥ ot ghamm a7 Iaa oy
#g awar g v fead awr qoe & @
a1 &1 & forar war 1 ww 30 e
e qv difer wrf Afew oa of
IEF 97 A9 tw frew ¥ qmiAE
"X § 6 SaaT ww fwar s | e
AR W@ for agt sg QR O fr
FQEWT wEARE F7 o Yar H FAT
g | BN TG FEW F WA
faaar avea ofcar feadm fmar
ga fau sfer=g ard frat & fe sg
ey qfvar ¥ g9 7 JET waAae
& afrq gae) vaaray g% @ fagr
JTEAT L N frarAl Ay FeaTw FR
T oarg s=a @ A wre 30 ded
qFET FHIT uF fPaw S e g O
¥ owr gAarg § 7 UF avE 6AESe
st #1 for foar smar @ o god
a<% gifcenrs &1 forr fear amar & fe
IAHY FAMT  FAUHAIAE W g@ar
et a7 frar srg Y T A £g A
¥ A wrdt 31 feT Y gazT R ag
w7 A @ Sifeal F 99T ? oW
giffeT it &9 8T o A @
araft ol - Wi AT Ae-gEe
#Y gz g% oy ¥ wAM a1 fee A
Y Hifear W WX 9w gww § a4
gt g oy ot A wfedow @ @
g o wifaw @ o ara @l
agy | qEY graa & & ww & w0 FO
arrgar § et e o fafrar § fe
s o e, @ W diferer sicd
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w @ifer aE nf uReE @
go i w § 1 § FfFT o aw A
Qorter aydar AT X gl § W
o) W gerfes o A 30

qavi AgE, TR gl AR
wadey Nard ff fgwr § for son
argar g 1 47§ gefegae crmduT &
facg 7t § 1 W F zEAW W
fagar € g fewr oo ag @@
wsE arq § ufvq wiw 2w W g
ag & fx oY ulex wefewr d20 & A
seegiw & fou gaamav faar smar €0
wIq&T W ag arg qar gih fe faest
& ot G921 T § 7Y Ity w1 faar
W W WET F Q@ &@E
Fore WX & &) § )z faesftay
TN T 9T AL FE IF T SO0 |
T A & AU #Y vawdE FF F fog
Wiv gEdw w1 @A & fag g
g gL OF 2@ ¥ wefew qe@ A
gram) fear amar @1 & aoie arga
¥ W WA g ¢ e WY @ A
& geedigw vamgmA &) Afeg 1 W
A% seeds & fou SdlA ggEmEs
wTAY § oY gad fog 3w & farael) §rasw
F uqy gt § frat & dee Fe ad gk
& ao v iy wdw qd gk &
I ST WY AT WY LIS qATRd
&fen oY onfir fiparrat & wrew & ot
£ ot fr weieer v & oew) v gwaTas
Hifrg 1 gH A wwar §, Do
# ool draw dwde fader & forar g

“The piitices may conie or may fall;
A breath ean mako them as & breath has
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made; But a bold peasantry, their country’s
pride; When once  destroyed can never be
supplied.’

| NI 7Y g N Jg N @whH
w1 wiaT § afew v difan & ao
Y AT TN T T AT §
AR FY T Ik wifoeten w fewr
fRaT T W & | ug WITHET SUIRT AT
s wAY Al AE § Wife @
TigFmT &9 {1 Arg. . (ewaww) ...
@ Y 9% &1 W sEwr feadt
aR S soT g § ? g g e
fraar wezr fasrar § ue ave fasr
difag Wiz @ wawsd B fopa w3
Afeng 1...(srawm)..,

YITAA TGN, G¥ FIWGT W
tfear AT g Sa ave § W €F
st 1 A1 foelfts 7 gar g a
g @1 & gy AN ¥ G6T ¥ e
39% 9% ITRI ¥ faar qmAv ) 4@
T H FLIA XA G E | A Wy
g aror &7 dar w7 W@l A
fraTl & 929 §, 99 frar) &7 wAg
QI ¢, 799 g9rg WIT &Y | wwar
foeit & fgwra & fwwre & o 3@
g az %g wT fw gg a9t @tw §
fafaedt & ave ¥ 9g N9 & o ag
fosfrar ghar § afe; arde ¥ ag @
& o ot & gy fe 37 @ W%
€= ot worq o feelt & fgma ¥ A
war ¢ + g@ra fag @t =2 ag, @9
#T qat e 5 @ @t v o feet
¥ fggra & frerat *Y drar fiar awr
T (waa).,, iR oY damnit
w1 VAT W9, o vefeafies §



3017 D.G.

[+t aferarctag wiaw]

wrd § oF W ET eI geE & I
amA § | Hggar g oy ol &
FIT 9 g7 A A FAE
g fisarw § Hifar & weaw, W
A dErETT FY WY WG &Y 99 A%
qar @ e frg avg & s dar
fioar @raT 8 | s wATSr & daTAT
# frRErd woy I W7 A £
waTer sarer day ger ¢ Afwd ow qw
TutE, T w7 faeeh &Y Awen
¥ o qfed f an¥ fewm &1 qan
g gt 1 wwa faw o afenr
wfafader # se@ § SuwT @
gEaa §1 wer aifgy arfy Ra &
wWiegwaA W gt 7 sAafes faena
g & gx fafawey #Framw ¢ fF
gt & fear £ wfafadis a8t &
I WL IFA vn @ oW w o
o fear 0 & fafrer wga @
g 9k FTAT =rgar g £ g z@ AT &
HEA 9 ATT-ZEAT A F1fEq Tzt
i ok awfer Y dfafadta
Lyl

16 Hrs

WET % FYwE W ¥ & A1
W FTWA IEE Ak ¥ v foam
wE ! Wl I BT WA § IHT 4K
Y| TF AW ST w16 of-
woag #1 wifgow fear mar § s o
AT ATEI ¢ A FwT wq7
0, JAW T WS W v §
it guk fag 41 aew gwix fer
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Tar & at ady ) e araY w7 W ar
gt W vey s foga 7
Tar mgw dar 8 fe g smew
fafafree & wod wT & WA ©@
F1EAT GATAHE UFHAT QT gar g |
ST WY ATAT SF qIANE FT CHWT
qEH & fog Tar a8 T A gqEE A,
wafs a8 #gr arar ¥ fr gw g3 9
|1 ot ¥< wiw §, fee s ZrT mar &
Tay warar 1€ ey @ gwAr § 7
foast saar @ farger v 7 faa,
g fear, dEwem @ gre ar sEwt
TRFFAT FATT FT G AT AL
|y g7 @ AAr | ., (sHeem)

74 awg 1 Nfefewa wogy a7
AR

gwrafa R@law wiw w@ AETd
£ifam )

Y gheaare tag afew v gad

g1 97 f& T Fwdvma v sfean
1 g fymat awrm ag W@ ow
grer gut Avqv g famwr 5 wan ¥
fowe w¢ feary a9l oew
faffer ¥ av & =w=w & o W
aew §1F grer wEY g0 (vowwmA) |

Yovaw aww, ¥ g foos s
Hrgar g+ M

aarafy sfww WA WTORT quT
g €1 W W $g W Qg
1€ qT Y AT |

SHRI VIKRAM [CHAND MAHAJAN
{(Kangra) Mr Chairman, bir, some mem-

** Not recorded.
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bers of the Opposition tried to make out
a case that Government has done nothing
so far as the agricultural sector is concer-
ned. But if we look into the record of
statistics we will find that this is not
correct. So fara agricultural production
is concerned, in the last 20 years, the pro-
duction of foodgrains has done up from 50
milllon tonnes to 100 million tonnes and
more areas have been brought under culti-
vation,

Similarly, in the case of tractors, whe-
reas we had previously only one tractor
factory and that tov, only an assembling
one. We now have three factories which
are manufacturing tractors,

Then, coming to tractor producation.
and the producation of better quality
seeds: - (Int erruptions)**

He can not hold the House to ransom.
Why do you not name them ?

Similarly, 1 the field of educational
improvement, we had no uaiversity which
was exclusively dealing with the improve-
ment of various types of secds and crops,

it mirseT waty quw (wfegre) :
wa wradt gleqare fag wfaw 7 o=
g gy qwodro w1 fvw firgr at wiw
1 g Y v | Fraar gETT 9
§ o g fremr wrfigg |

wwrafi wptew : wT & 15 frme
wTEAR AT W X 16 (AT w1 9nq
faar

ot e win g (RAT) ¢ AT
#rq zeare fag A WA s @R
fear ?
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wamfe wiew : FERT @
fag w1 o amy faar wmar ag wivE &
g9q ¥ ¥ faar

i gfequre Ty afqs &
3.41 qr ataar g& fear @ << aw
&1 &Y fyaz qv §% s QW)

St ATATAT SrETE ATEX WY GAIR
wifesTe #7 g7 T E

Wewwrawf (IT )W
FAMH A TwA AN 9 9% w9
Aty gferare fag afas ) a9y
w7 arer vt gww ag &% )

ety wfted © qg A WA
izt wiifr Qar *gar faaw & fosg
21 = Ygear I dfsy

st Yt fag oW (wdwm) o
AR, qHG % A W gy Aew-
Tt § | maRw afew & 3.45 qT
e gw fpar av |

wwafa wgew : wTq A faee
Y § 1 wg Afed

o1 wiygwa ¥ (YY) 0% AT
s war foar B avr @y gwr d
IAT AT T W T Fg w4 i Ay
g é T ww wgy @R fr oaw
A §ER w1 @ g1 4T g
WK qEw  arg Wt Wl wgyw
o R ey & fag W
agage wd aw@ d W
wrerféat g & g A gR § 1w

*Not recorded
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{s ag'aw G2]
N T % frar s WX A
sTar WogT €N | EE Ak ¥ F wrw
&Y =T wrgEr §
wyrafe mdw A v W
il \

it gherare tag wfew  cfwew
¥ wficirer &7 awr wge € 1 At AT
fag & foo T &1 Miwma 39 %1, &g
#1, M wife 3 #1 s frar | afas
o @ ¥ wav zfowm W g
g gEa &) Sewm & AWy "
Famy fedt & O adr 1 e
agr sfamm A geEE FY Wy R9
R ANy § A oad agt ggade
wedAwT & | ag aga wg gear § |
o o ey W W 9
gz & fgaw & faoelt 27 § w2t
fwar w1 gfvaran @ aft fawrelt 37
% o1 gfe & fewre & fawcdht €1
forael) ke av ferdf@r &1 a8 ®
gt wfgg 1 e W wfgy f5
Mmuagz\w&aawv&uma‘t
arq TEd an &Y sqaear ¥, A A
ware arg fwar Y gdfer T i
at erfaefed & e 0 gfaww &
g

wadr fedd % wd aree fowas
dz w7 W ifaw F1 ¢ | AT droge
o H Frdie Y gaTR ERAE | TWHT
& fam wr w3 wigam 0 wEd
gl I &

“The Exploratory Tubewells Orga-
pisation Set up in 1954 undertook
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ground  watet explosapion  undsr
Operational Agreement No 12 with the
Technical Co-operation Mission of the
USA  The agieement expired on 30th
June 1955

T Q¥ FIATT ¥ qe g«
ar 1 1954 ¥ ag gw gur 1 4t g @
F1 i 1971 Y & @ vy
?

“It was onlv 1n 1965 that Gosvern-
ment recognised the above shortcomings

and 1emited the problem to techuical
team™

e 717 ¥ qre SwNAw AW ¥
YIE FIA KT T FT P 1 UWHE
ot i 9w a7 N wrad W@
g5 fee X F o mfrree feare-
¥ E, I M g

And so the performance hid becn
quite poor

g FAT & | TW TLE T §T ¥e-
G U AT AT § TR OFT A
Iifgd | FEET § WA W fear
JIEA @ A AT e ¥ oay
fasaa

Y gew Wi wgaw . § wredr
saeqT AIgAr ) WAdw ween &
%G W W W feerg o wd A
o L WRr qyr walr
fo gt au aret § Y W
oy & forg Wi &ay feary S ad
fewmd o gt ok §, saw o Fowre
¥ AT4T I |

wwlitfe wova ¢ ot g & & A
g, ag Fowrd #< forar o &4
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SHRI VIKRAM CHAND MAHAJAN:
The opposition has tried to make out a
case that in the last twenty years nothing
has been dont in the agricultural sector.

If thev had properly looked around.
they would have found that in every field
progress has been made. For example,
production of food grams has gone up
from 50 million tonnes, in 1947 to 100
million tonnes in 1971, 1In tractor pro
duction, instead of merely assembly plants,
now we have tractor manufacturing plants,
and there 1s still a shortage of this equip-
ment. Progress has also been made in the
field of seed production and in research
regarding various discases

Rut there have been certain  short
comings which I wish to pnint out. One
of the short comings has been that this
progiess has been confined to a few States
like Punjab, Harvana, part of Andhra
Pradesh, a little of Western U. P, and a
few other small blocks. Similarly :t has
been confined 1o the upper strata of the
farmers i. e., farmers holding 15 to 20 acres
and not to the marginal of small farmer.
The position of the small farmer is a very
pathetic and even now he remains in
debt. He does not get the modern revo-
lutionary seeds. So fai as irrigation is
concerned, he has no share in the tube wells.
The tube wells are confined to those who can
pay for them. Loans are not given to the
weaker section because they can not afford
to give security. They cannot also afford
to buy goad quality seeds hecause they are
sold in the black market at high prices.
They are not able to buy fertilizers because
of high prices and they also do not get
Ipans against standing crops.

When the crop fails, theit position
becomes stili more pathelic because they
have po money left and they cannot make
both ends meet,
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Again, when a small farmer dies, his
holding of three or four acres is sub-divided
among his children and each gets one acre
or half an acre. They can neither leave
the land nor live well. They are cone
demned to a state of perpetual poverty.
They starve the whole of their lives. To
my knowledge so far no State has passed
any legislation to prevent a farmer from
reaching that stage No State has deve-
loped a concept of an economic unit, a
umt which can give the agriculturists a
living wage.

The argument is put forward that it is
a State subject and the Centre cannot inter-
vene. We have brought many constitutio-
and we could have
easily brough one more if we had sympathy
for these poor peasants. Therefore, T sub-
mit that if the States are not willing to
bring forward legislation to prevent further
fragmentation and sub-division of holdings,
the Centre should intervene and amend the
Constitution, so that we do not reach that
stage where the small farmers have so
tittle holdings that they start leaving the
fields and going to cities searching for a

nal amendements

hving. If you do not bring forward this
legislation, what will happen after five or
ten vears i1s that the small farmers would
leave the agricultural sector and run to the
cities tv find employment.

If he doegn’t get employment he will
start roaming about in the streets like a
beggar, Still if they do not get employment
even after some sime, you know what
happens when pecple begin to  stare.
Therefore 1 sugges! it is necessary to prevent
sub-division of holdings beyond a parti-
cular limit where it becomes unpconomic.
Necessary legislation for this should be
brought in. If it is not possible to do g0
under the present Constitution the constitu~
tion shoul be amended to that effect. It
does not need even two-thirds majority.
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. Not only do the holdings of the
peasants get sub-divided into uneconomic
units when succession takes place but they
also suffer when there is bad crop. When
the harvest is bad he has no savings to fall
back upon. Nothing has been done so far
to give him help at that particular stage.
When Sardar Pratap Singh Cairon was the
Chief Minister of United Punjab he sent
a scheme of crop insurance to the Central
Government but the Centre raised some
objections and the scheme was never put
through even in a progressive State like
Punjab.

To protect the weaker farmer from
starving at the time of bad harvest it is
necessary to bring in legislation which will
help him, Therefore it is necessary to
have a crop insurance scheme. If it is not
possible to cover all the units at least those
which are less than 10 aeres should be co-
vered. This scheme should be so framed that
we can do something for the weaker farmer,
At the time of a bad harvest he has to
borrow money to make both ends meet.
In a fit of generosity some State start aiding
them just to give peace to their concience
that they are doing something for th.se
poor peasants. We must rember that these
poor peasants are also citizens of India and
have a rightto live which includes the
right to get aid in times of need as a
matter of right, not as a matter of
charity as if some foreign nationals are
involved. They can get such aid only if
you have a proper crop insurance scheme.

_"rhe Government constituted the Food
Corporation of ‘India to aid the weaker
farmer when . the crop comes into the

narket. When the crop is being dumped .

into the market, the Food Corporation
LWas suppoml to be there so that the prices

o ‘mqy not fali, and the weaker farmer will

'notlose Weallknow when’ the -crop’
“harvested every year. We all
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Know ulsp, .

the. momh in which mecwp wuld mme

into the market. But nvery year wha.t

happens is that -the Food Corporqtioq N
comes into the market ten or fwenty days

after the crop ‘has come into the market.
By that time the weaker farmers have

already suffered.

Invariably every year Members of Par-
liament have to come to the Parliament
and say that the Food Corporation has
not gone to the mandis and started pur-
chasing the crops. Then, after sometime
they go into some #andis, not all mandis,
and by that time the weaker farmer has
already been fleeced. The Food Corpora-
tion heips the middle man. What prevents
them from making advance arrangement
a month carlier 7 What are they doing
when the crops are not in the market ?
Why cannot they make proper arrange-
ments and go into the market earlier when
the weaker farmer comes, because it is the
weaker farmer who comes immediately
and who needs cash immediately.

He is the first one to come to the mandi
but at that time nobody bothers. After
all the weaker. farmers have been flecced,
the Pood Corpnration comes to the mandi
and starts buying from the middiemen,
creating a fecling that possibly there is
collusion between the Food Corporation
people and the middiemen. To prevent this
fealing from growing, the minister should
see that next time the Food Corporation
goes to the mandis before the crop arrives .
so that they have eneugh time to make

arrangemeet.

Also, you do not fix the minimum price
at the proper time. It is fixed much- later
after maney have suffered. You knyw when
the crops are coming. What is the difficulty
in the. ﬂxing the minimum prwe & e

oarliu 2-Ttis in the inmmfmaﬂam

mom mmthat the w‘ v'ksr ﬁvmr does
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not suffer on account of the miuimum price
being fixed laber or the Food Corporation
coming to the mandi later. There is not a
single mandi in Himachal Pradesh where
you have procured any grain. 1 wunt a
clarification about that also.

There is a dambeing built iv H P. called
Pong Dam. An assurance was given by the
Irrigation Minister that the small farmer
would 10t be ousted from hiv land bofore
he is rehabilitated in Rajasthan. Since
agriculture also is linked with «, T want
the minister to find out how far that assur-
ance has been caried out.

The time has come when you shou'd
remove all the loopholes so far as land

ceilings are concerned It is better vou
send a model land law to all the States and
alwo get their laws and comnare them, so
that the loopholes mav be 1educed to a
nunimuni and the people may know what
exaetly 15 the intentlon of each State,
because some Statet start giving exemptions
which are in the interest only a few. One
such exception is the so-ealled effiicient
farms. This aspect should be looked into
and the loopholes properly plugged.

Finally, I suggest that a special corpora-
tion should be foimed which should deal
with farmers owning less than 5 acres ol
land. It should have branches in all
tehsils and its only object should be to
heip those small farmers by providing
then sceds. fertilisers, loans and also trac-
tors on hire, if possible

MR. CHAIRMAN : Mr Ulaganamby,

wtadt witroa @ (gnre) ¢
warefl agvw, g feit o s
T e 47 Wrer g fear war &

watafe st @ o Y A gETr
e
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SHRI K, SURYANARAYANA
(Eluru) : This is an important ministry.
Four important subjects come under it.
So, time should be extended because many
members want to speak. It can go on
today and tomorrow also, The minister
may reply on Monday.,

wudty wry faam § go-sot (st
#¥qx Arg fag) : oF 9 & g e
1€ vgvTS TG &)

aaafa wgag @ w A IrEw
T AEY & | Afew uF o & fog gw
*YF ATET F FLT & |

*SHRI R.P. ULAGANAMBI (Vellore)
Mr. Chanman, Sir, 1 am grateful to you
tor giving me an obportun:ty to participate
in the Debate on Demands for Grants of
the Mimistry of Agriculture,

Sir, 1t is aecepted and acknowledged
that Agriculture occupies the pre-e ninent

place In  the economic developmental
programmes of our coun ry. I have to

compliment the Ministry of Agriculture

for formulating and implementing energe-
tically etfective schemes for the develop-

ment of Agrirulture 1n our country, If the
Department of Agriculture, the Depart-
ment of Food, the Department of Co-
operation and the Department of Com-
munity Development and Panchayati Raj
function well, then only we can make
significant progress in agriculture.

Of late Banana has become one of the
important export commodities. The exports
of Banana have earned for our country
substantial foreign exchange. 1 may men-
tion here that large quantities of many
varieties of delicious bananas are produced
in Tamil Nadu. The annual Report of
the Ministry of Agriculture refers to the
proposal of setting up & Banana Deveolop-
ment Corporation. It will be in the fitaess

*The Original Speech was delivered in Tamil.
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things that  the Banana Development
“Corporation is located in Tamil Nadu in
orderto foster the cultivation of bananas
and to give a fillip to the banana growers.
. I'request the hon. Minister -of Agriculture
to consider my suggestion favourably.

We have so far not exploited in full the
underground water resources of our coun-
try. In the place of much-maligned Tube-
wells Organisation which was a dismial
failure, the Government have now consti-
tuted.a Central Ground Water Board. Jts
primary function is to conduct resource

* evaluation studies in representative areas
and to extend its exploratory activities in
hard rock areas. This will help greatly the

" cultivators in the chronically drought
affected and rain fed areas. 1 would
request that the activities of this Board
should be extended to such areas in Tamil
Nadio as Ramanathapuram, Madurai,
Tirunelveli and Coimbatore Districts,

During 1967-1968 when there was an
acute shortage of drinking water in Madras
City, the present Chief Minister of Tamil
Nadu, Kalaignar Karunanidhi, who was
then the Minister of Public Works, did a
marvel. of installing overnight 50,000 hand-
pumps throughout the entire city. This
Board would do well to derive inspiration
from this notable achievement.

I was dismayed to come acrossa news -

item recently that further opening of new
‘branches of the nationalised banks in the
rural aréas has been suspended for the
time. being. The primary objective of
-nationalising major banks. was to .make
available liberat. credit facilities .to the
L small, farmérs by . opening branches in - the

L JULY 'x's_,"x'én‘?-'? i

ULAGANAMIR] of

mn( sercas. - I this news item is corregt, I

gm afmid ‘that it wﬂl actasa damper to
enthusmsm of -our agricultusists en--
jn. lmnzing nboutGreen Revolunong

theansturof Asticuhm"!ﬁou! fakeupy
this matter’ with ‘the Minister. - ofFimoe- o
and see that snch a retrograde ltep ls fiot

taken, e

With a view to acquainting our. farmers
with the modern agricultural techniques,
we have Exchange of Farmers Programme.
Under this programme many of our far-
mers inclucing some from Tamil Nadu
have been to the United States and the
American Farmers have also visited India
1t is strange that this programme is con-
fined only to the United States, when coun-
tries like Japan, Taiwan and Israel have
made phenomenal progress in agriculture.
1 would request the hon. Minister to have
this drogramme extended to cover coun-
tries like Japan, Taiwan and Israel so that
our farmers get imbued with the sence of
achivement of the farmers in these
countries.

1 would now like to refer to the Crop
Insuranee scheme which is long overdue in
our country, There arc 650 lakhs of
agricultural familtes in our country. of
this huge number, 14— families possess
50— -of the total coltivable land in the
country, Each family owns more than
15 acres of land. The total valne of the
annual produce from this section is about
Rs. 5000 crores. If the crop insurance is
introduced, they are in the happy position
of being able to pay the premium. Tt will
not only compensate them for losses suffer-
ed due to vagaries of whether and natural
calaimities but also provide employment
opportunities to 5000 rural educated unom-
ployed youths. Ifeel that the. Minister
should initiate eariy action in’this respect.

Sir, in a recent ~Cosference. . of the
Districtors of Indian - Council of Asmuuure
ral Rescarch, a major deckxon was taken
for makjng available improved varisties of

‘seeds. 10:this »fmn.rs. The confewncl reco-
‘ trmended theutﬂng up - of ama fmn in
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gotting high yielding seeds, this suggestion
when ymplemented will assist them greatly.
The Minister should see to it that this
decision is given effect to.

1{ect that the Government have no
clear-cut and will-defined procurement
policy. One does not know whether it
is producer oriented or consumer oriented.
1 am afried that the Government hesitate
to antagonise big farmers having monopoly
interest in agriculture As recommended
by the Agricultural Price Commrission,
the procurement price should be so fixed
that the consumers are not to undergo
unnecessary hardshlps

In spite of repeated emphasis bemg laid
on achieving self sufficiency 1n fuodgrains,
we find that 30 lakh tonnes of foodgrains
are being improved everv yeur. The reveals
lncunae m our programme of assisting
financially and materially the small farmers
of our country If we are not to day-dream
aboul scif-sufficiency in foodgrains, 1t 18
necessary that the smal) farmers are
offered sufficient incentives which will
enable them to produce mare.

Similarly, we seem to be having an
unrealistic tractor policy. We have 8
tractor manufacturing units and the Report
says that letters of intent have been issued
10 15 new units. Along with this, simply
because the World Bank  offers financial
assistance for the purchase of tractors, we
are indiscriminatly importing many varie-
ties of tractors, Our policy seems to be to
encourage rich farmers who alone are
capable of handling imported tractors. It
is time that we reverse this trend and
encouragr mdigenous manufacture of
tractoes which will be easy of operation to
the small farmers. Even the big farmers
will be dissuaded from  buying tractors
because of fovy of 23% duty imposed in
in this year's budget, 819 of the agricultu-
viste cultivate 29% of the total cultivable
{and and the remainieg 71% of the culti-
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vable land is in the hands of mere 19% of
the farmers. 1quote the statistics because
the government’s tractor policy is mot
beneficial to any section of the agricul turi-
sts. Iwish that the Government showld
make a review of the tractor policy.

Agricuttural production can be increased
manifold by resorting to crop rotation and
multiple cropping. The agriculturally adv-
anced countries like Japan and Taiwan
have proved beyond doubt that crop
rotation and multiple cropping will be an
admurable success in small holdings of three
hectares and less. In the recent meeting of
Central Land Reforms Committes, our
Minister of Agriculture, Shri Fakhruddin
Ali Ahmad, advocated the efficacy of
small farms and advanced certain useful
arguments in their favour. As itis, we
find that there 18 no umiformity in the
matter of land ceilings in our country. For
instance, in Tamil Nadu 1t is 15 standard
acres and in Kerala it is 12. Steps must be
immeduately taken by the Ministry to bring
about uniformity in land ceilings.

We find from the Anoual Report, the
Food Corporation of India during the
year 1970-71 had disposed of 14,690 tonnes
of damaged food grains. As on 31 March,
1971 the Corporation had still a stock of
9600 tonnes of damaged food grains. Some
times we come across allegations in the Press
that damage is caused deliberately to the
stored foodgrains by pouring water over
them with the ulterior motive of making a
cheap batgain. I would hke to know from
Minister to whom  these quantities of
damaged food grains have been sold mud
how such large ganatities of foodgrains
came to be damaged. 1 would aiso request
him to tell the House what preventive seps
have been taken  in this matter by the
Ministry,

According to the P.L, 480 Agrooraent
signed on 1,471 1579 lakh tonnes of
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wheat will be imported from the U.S.A-
Though we have made substantial progress
in agricultural production, we continue to
import huge quantities of foodgsains. In the
year 1969 we imported 3.87 million tonnes
and in 1970, 3.63 million tonnes. During
the years 1968, 1969 and 1970, we have paid
Rs' 179.37 crores as the freight for the
foreign shipping companies which brought
foodgrains to our country. we have had to
face this huge drain of our foreign exchange
because we continue to import foodgrains.
Out of 3.63 million tonnes of foodgrains
imported, the U.S.A. share comes to
2.55 million tonnes. This extraodinary
deperidence on the U.S.A. for the import
of foodgrains has placed our country in
an unenviable position. We are unable to
condemn any action of the U.S.A. even
deliberately against our
national interest. We were told in this
House that the Government of India had
seet a Protest Not to the U.S.A. against
the continued Arms supplies to Pakistan
which has commited friendish atrocities on
the people of Bangla Desh. But we are
inhibited from giving ° publicity to the
contents of this Protest Note in our nati-
onal press because of our object reliance

when she acts

on imports of foodgrains from the U,S.A.
This shows the urgent need for curtailing
the imports from the U.S.A. considerably
if we are to act independently in our
pational interest.

It is exiomatic that the rice mills should
be taken over by the Government if we
want to usher in an era of socialism in
this country. The nationalisation of Rice
mills is an accepted policy of the Congress
Party. I suggest that the Rice mills through
out the country must be taken over by the
Government without further procrastinat-

ion.

Coming to the cooperative sector, we
find from the Report that the percentage

JUEY 97
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of overdues outstanding at the level of
primary societies was about 36% on 30th
June, 1970. It is mentioned in the Report
that defective loaning policies, inadequate
supervision and weakness of internal
management are some of the main reasons
for the accumlation of overdues. I would
request the hon. Minister to take remedial
steps in the matter of streamlining the
procedure so that the overdues can be
averted,

The Scheme of Guarantee for working
Capital Loans to Consumer Cooperatives
would come to an end on 31.12.1971. The
recent Conferencc of the State Ministers
of Cooperation has recommended lhatv\
this scheme should be extended till the end
of the Fourth Five Year Plan period. I am
sure that the Minister in his reply will
clarify the action taken in the matter.

Most of the utban consumer cooperatives
are chronically incurring losses. In parti-
cular, the Delhi Super Bazar, as a result ma-
nifold malpractices and defective manage-
ment, has been suffering recurring losses.
I woul_d suggest the appointment of an
Inquary Committee to go into the working
of the Super Bazar and other urban consu-
mer cooperatives and to suggest ways and

mean for putting them on sound lines.

Twenty-three years after our Independe-
nce, we have felt the necessity for appoint-
ings High Power Commission to go in to the
working of the Community Development
Programme and Panchayati Raj institutions.
This has been suggested by the Consultative
Committee of Parliament. This goes to
show that al! is not well with the function-
ing of these two institutions. [ would like
to know from the Minister when this
Commission will be consitiuted with what
terms of reference.

Under the Rual Man power Programme
of Rs. 201.90 lakhs has been
spent to generate employment. We find
from a statement in the Report that 41.05

an amount

mandays have been generated in a year. To
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generate employment in terms of a man-
day in a year a sum of Rs. 5 has been
spent. I am unable to appreciate this kind
of jugglery in figures and I don’t know how
much employment in real terms has been
generated under this programme.

that the
superstructure of democracy is built on
the strong edifice of Panchayats. If politics

In conclusion, T would say

enter in Panchayats, that will be the dooms-

day for our democracy because the edifice
will get shaken. Our late lamented Arignar
Anna was categorical in his assertions that
in Panchayat elections political parties
should be kept away. The Chief Present
Minister Kalaignar Karunanidhi holds
the same view. I am sure that the hon.
Minister will find out ways and means to
keep the Panchayats  outside the ken of
political parties.

With these words, I conclude.

gl doama § wien w5 (4 A<
fag) : @wialfy wavas, & 97 o wra-
T gaeAl 1 geagrg FTAr § fwedia
gio & fare & ok gt S
foraa &, 29 gu frara &, asd fram
&, 8 WSz g, 9T 99 A wArS H,
S & JAMHE, T F FFE ¥ ==
AR gw ey § 5 Ffw gy
AW AT FAHIAT FT AT £ 1 ZATH
HY AFEAT G AE @ qFAT 2 w9
a% sfv 1 fawm@ 3w ¥ 7 8 9@
T T 3@ AT BT FAHT AT 39% fAT
a7 wzw SE WEIEE ¥, F 99
FEA ISTT AT IgF  AGH & A1 0T
IS X I8 FF add @ fF qH @
qzrat ¥, gy uatdl %1 Gewg, S
grava® 7214 2, faa 93 garg shaw
TAAT E, ST H WIT 20 WY 49 9%
&g 1 9 § wie g7 a7 frdfy gal Aw
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T T+ T FT HTILARAT 7 I8 UHT
HAEAT FHIL 3 FT 7 FaT ¢ |

77 41 3% g fr wfw 7 JIrar
T3\ & fag St za-qza =ifge, afk
IART g A FAT, TIY AT H;T
g3 7 giar, qoH AE F FIH T
AT, T AT AT AT AT QAT T
FLA AT @IST FLH IT F1 A H T
IaTe, "aT A FTA F T A, ¥ A
grfs frgy faal §gfd, aw®a @
qrdt | 7g a7 o F g, Sar A-
T @Edl ¥ FE G I gAY
mEwTF gA-97 &, A% iz gw adl
#1 TATAR TEY 937 FFA &, g8 AUAY
g1 qrEr & FHY g ar AT qH A5G
¥ megr 1w GaT T A AT FET A A
AT, GTZ FT 9q7F A FT A, FEA
IS A J2T A, =Y HITL A T A,
FaT T ga¥ qra ol gi, afwT aray
FAET T Al W FO FT qTEL
FT AET a50 977 & |z fag wa-
g% g fF 99y 9ger qrAr &7 gae
2T AR AT 58 AT GLHTL &7
ZICR cUN

Sta wretar (AT a1 gAr I W
aga A AT H qret 1, Ffwq A
FUa 20 gfagg s Ut g, faan
1 7 &, zga-3q Fr FT, qfeqw
gzt &, ¢ gEgrH< a1 fHEr o avg
Faqry faaar g a9 &g uHT
St ® g7 HT J6T & HIT HA S
agt ¥ @wrag 25 gfgwma s@T § qrA
FT GI7T ZT THAT—-UHT FTAT 2 1

qrzaz gianad & faafasr & o
#1d fager faat & g, Tg &t #w Sy
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fufer &Y 3, Afea wrt ws o Shfy
T 3T QNN F gy T R TR
L30 bgy wls¥ A g §F o
TerAT wqTgAT § 1 W g affy qyorar
¥ qfee dwT § 507 $q¢ 72 arw
T w7 AT fiear T oW o
TR aTew §, 3w dwe ¥ 650
T T &7 o fRar T ) 5
wTAt aCE ¥ N fram e @
¥ | @ gg 9% FTHT 1650 F+qe
AT ATETT ThAUT W AT A1
w7 femT w1 gart gty Qo
¥ 999 @9 O § 1 TaET WO
ag g & 7.20 fafigs edad it
FT FY qrAy fawr a¥r Wi AR A
AT X AAY A 8 T & FAq
W ¥, S WYE GTedT ZgEAT, S
T w2z Zgaaww wR oAfgE W
dfer zg Y i ag § 12 wrw 50
T @ At gmadfr gemr ¥
g a8 fammar & ol are
1970-71 ¥ 1.49 fafegs Fwdwd
qreit fer qrar &1 98.45 Arer sqar
gfsow JwT ¥ WX TRERIAW AWt
¥ 120 w3y wur &% gAT | OF T
70 g BT ¥sw, UF AW gTEAT
zqukem, 963 e Iymdew WX
2 My 65 o dfew dTw Wy £
N W Favwe s UwEE
T g ¥@ wrq w awad § fis famar
W gt gaey onfte & AY ¥ Igee
&Y % Iwr qaet wear § 1 ot o
I ATT WY AW § IOHT TR
e feavdde & qrer g &)
(wwar),, oY Fag vy ww fo
apft W wfew & wfies mow w0 W
oW s §)
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ot ©F wEAdy qEer ¥ wE
TRERed TguAw WA W
sr-afens wrreey wd wv faw
WX gr—3r A guT | oRRen e
TYAAA WETATERET FT FTW AW 54
q g T a7 A gAY TH AW W
sa1w a1 fF ag srtATERNe wer qd
;v g w1 Adl v @i
wofIe g d7ga wreee AR AN
AT &1 WX we @hk Q9 Ag
faatenfaser g% avdr o qrIFT AT
I FW ¥ T QAT H) fray
7% gABrEE QT o & aifs wed
faareT, faed o1 ol & aray e
& Ay 2 30T g2 fAr@ Ale g W
ufer & wfew o =4 @&
Aae Y e, faasy s @ Eg A
g N oA T A | 39 fo 6
WA &) Wi AW EEE W
qRT 9 @ F-TTHOA ¥, gaTard
#, T YAUT F FH O A 1--TE
IR o gAY wEraar e G v
T 6 STy N aww § faed @
& avg & arw w0 fir T ¥ A
frw ooy ax fraar ot frer awar
& =T wgy v forr qrAY famr wwar
g 3ad Tt ¥ aAwQ g 5@
e waahee § w3 ofe ¥ 99 ot
¥ YAW FT q, ZYAAW AT §F, §I
we g o W@ ooy ¥ wies @
wfew it &7 swew &N & fag &7
w1 frgh feat & wroream & dee-
T ok ¥, oy 9T 3O ¥ wwd
@R o A frwar &, v sy g F
FAC AR wret §, Agr 9 qor war ?
fis g @Y foz &A% it g W
s goar H ol ¥ 1 g TR
"oere & foray § fr ¥ gu ot &7
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oW ISIE | Wy 9T ZgEAN dmd
a1 qrt frereree gfe & fag sawr
AT F W Agr 9% DF & fag ot
gt adr faaar § gad foq gesr
I FT 1 Y avg ¥ @y g AEgv
w8 qrft faw wear § SEe ww
HEAT ATZT § |

oF AT O 9T ¥ qU { v A
Iq aF AS gU WA §EF qQ
fag &t & awfen 71 fors fear WX
¥g1 f5 g% oy & A F7 A w0
#7¥ & 3a% 7 W N =, W w
Wt sare &, W w1 N WA g, gl T
ff g § wfew Ew awA W A
s Y wCA & o g e
A weg A% 7 WA Y AT W
IFN AAEFT AT FA F FAfW
@ A § | @ Ny avon ¥ wrg A
7w ¥ fegs ¥ Y ¥aw @ fae
WY gw A oA awd @ s
g ¥ aF SEW AGW F AT FH
% frg 40 wrw &1 S {1 WX
40 AT €qT G FQ A queAAr
aivg ¥ % ga% fog T w@r g A
e o & & e Do ¥ W@
Wy whwg aw Fgm o d fr
T awd g o s A @ g

@AM W o WA JQEGE WEar
wr ag ara W 4«1 v wgreE eI
0w wifgy wife @i & fag o
& A v X € W Se% 9 ¥
TR W ag, T T
i f—7 wrd K% « g @ SR
w e §% off et w©
fag Nw eogma & 0 Tw gIE
Wieger W wWwT wifgg—YuR AT

ASADHA 24, 1893 (S4K 4)

(M, of Agr) 330

¥ % fog guro sow § frafes
¥ wfaw aga) #1 grerr w0k, wradE
& T8 avr ¥ way 3w ¥ 30 sfe-
a8 ¥ Fdq o A darare wwd
W% fag v0a 20 0w AT W
W ¥ ueva Tar T e
wAraT IIgT F A Fopre firew arIew
war &, wkEw wrar & W wEd
% g BN 39 W ¢ Ty
@1 95 +®AT wagp  NreAr  gWIT
IgH f gw T ww ¥ wET
T e fF g & damare ad,
arefen 7 57T &, YA 1 wwee
3w A, 3% fag IR F1 NFT §
e Fur-arfaa w1 =areer S gl
W AN F I9v I WY F)
AT &

off gew wig wgEw AT agaT
F 7T A= A

ot fic fag  wOw waw e
fr ga% fag oF sar et g &1 =@
XA & ggeqy ¥ AU AT Fg ™I
fs wiq S w9A ¥ =gy, fawre
fafrra g vl wfaw Nforg few
vow fg ¥ Aare A 9 R
argy ¢ 5 ¥ AF, @38, fwre &Y
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SHR1 NATVARLAL PATEL (Meh-
sana) © Mr Chairman, [ama new man
in the Lok Sabha and Iam making my
maiden speech on the floor of this House.
I am fortunate enough today to get an
opportunity to express my vews on Agri-
culture Demands.

Our country is & country of viliages.
About 80 per cent of the people in this
coumiry live wn villages. They entively
depend on and get their livelthood from
agriculture.
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T come {from North Gujarat where there
15 very little swstem of rrigatton and
resources of irrigation  Therefore our
agriculture has to depend entirely upon
rains  Specially when there 1s no rain we
suffer a lot  For the progress of Agnicul-
ture, in every State the irrigation system
should be adopted in the interest of agn-
oculturists

About five vears bach we were getting
water from wells tn my area But the
water level has gone down so much that we
are not getting water from wells and com
pulsority we have to go m for tubewells
We have to dig out tubewells which s a
crether process

A man will not be able to dig out tube-
wells until and unless he has Rs 50 000 to
Rs 70,000 in his pocket. For that he has
to apnroach banks, specially nationalised
hanks Before the banks were national-
1sed, there was the sdea before the Govern-

ment that banks should be nationalised
soon n the interest of our agniculture and
agriculturists so that they could get suffi-

cient money from banks for therr require
ments

Tam very sorry to say on the floor of
this House that after the banks have been
nationalised, our farmers have to go to the
banks management not once but thice or
four times and even after gomg three
times, they hawe not been gnen sufficient
loans  So, our farmers have to go in for
middleman between the management and
themselves This 1s not a good practice

As far as our administration 1s concern-
ed, 1 know that this disease 15 prevarling 1n
every department But I never thought
that thiz would affect the management of
the banks also  Iwould like the Agricul-
ture Misster to draw the sitention of our
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Fmance Minister to put an end to this
matter, otherwise, 1t 15 a great difficulty to
our farmers They are persons of self-
respect They will never go to a bank
often and beg for loans from the manage
ment

It 15 1 good step taken by our Govein-
ment that banks have been nationalised
But the banks have been nationalised in the
mterest of the country and m the mterest
of our farmers Thit should not be for-
gotten by uy

As fat as the production of foodgrains
1s concerned this time  we hatve grown
plenty ol foodgramns But unjortunatel,
the prices have ¢one so down that actuslly
there 15 no buyer nthy markdt  Some
times 1t happers «o - We have an  mstitu-
tion, namely the Food Corporation of
Incdhia which always enters tnto the marhet
when food 1rices ate going very low When
this position prevatls, 1t 1s the dutv of the
officers or the authorities of this institution
to enter the market and purchase wheit or
other foodgrains Irom the farmers

As {a1 as my area s concerned, thi
time, we have gr »wn plenty ot foodgraimns
Our poor farmers are going from willages
to market and, actually, for want of buyers
they have to suffer 1 have seen with my
own ¢eyes that they have to i1¢turn to ther
villages with their carts full of foodgrains
for want of buyers 1 understand, the
FC1 1s not expected to enter into the
market all the while throughout the wholc
year. But the pasition s such that there
is no buyer mn the markot Wien the
prices are going down below normal prices,
the F C1 authorities are expected to enter
nto the market and purchase fopdgrains at
a proper ime 1 think, they have failed
thuis ttme and this has, actually, resulted
mto big losses to our poor (armers
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As far as frrigation is concerned, T will
give vou an example of Gujarat, not only
of Gujarat but of so many other States in
the country where there 15 very hittle wcope
of irrigation. My State is Tortunate to
have a river like Narmada. Our farmers
are not getling canal water and. thereby,
they cannot prosper, As far as farmers
are concerned, it is a community of India.
We cannot define farmers as farmers of
Punjab or farmers of 1.P.or farmers of
Assam or farmers of any other State. As
fur as farmers arc concerned., they are
farmers of the country as a whole, As far
as stch Stales are concerned where there
i« verv little scope of trrigation, they should
be facilitated by providing tubewell pro-
jects and such other projects so that thev
mayv get water al a proper time.

As ar as Gujarat is concerned, we are
fortunate cnough to lave the Naimada
project, But that matter has not yet been
put to an end. T do not know why the
matter has not been put to anend. The
matter has been lingering on. 1 charge
the Government that this matter has not
been put to an end and it has been linger-
ing on. But the Government will have to
put an end to this matter, Had they done
that, the Narmada project would have heen
completed 5 years carlier.

¥ would like to bring to the notice of
the hon. Mcmbers in this House that the
Narmada project 1s not a project of Guja~
rat: the Narmada project is not a project
of Maharashtra; the Narmada project is
not a project of Madhya Pradesh or of any
one State. The Narmada pioject is a
project of India. It is a project of the
nation. As far as this project is concere
ned, the nation will have to take a decision
at a proper time, I charge the Government
that they are not strong enough and
bold enough 1o take a decision at a proper
time, That is the only reason why this
matter has been delayed s0 much.

i
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1 would like to point ont that if the Nar-
mada project had been completad earher,
about § years earlier, we would not have
suffered the shortage of long-staple eotton.
T assure the hon. Members that if the Nar-
mada project had been executed earlier.
Gujarat would have grown plenty of
cotton, long staple cotton, which we have
to import from other countries. We can
grow plenty of foodgrains and we can grow
plenty of cotton, long-staple cotton.
Sometimes, we are not n & position to
imypuant long-stable cotton and our fextitle
{1ctories have to close down.

In this connection, 1 would like to draw
the attention of the hon. Minister to see
that a decision is taken soon. I under-
stand the Narmada project is rather
sub judice. This matter has been handed
over (o 1 tribunal,

1 think, it has become a pracrice that
when these people in Delhi, in the Govern-
ment, do not want to give anvthing, they
handover the matter to a tribunal and the
matter will inger on and go on like that.
I would tike I teli the hon. Minister that
this is not & project of Gujarat or of any
State. I the Narmada project is executed,
the whole country will benefit. T can assure
the hon. Members that once the Narmada
project is completed, we will be able to
provide foodgrains for the whole conntry
and we will be able to provide cotton, long-
«taple cotton, for the whole country.
Government will not have to import cotton
from other countries. Any way, the
Narmada project should be executed
without any further lass of  time.
1 understand that this case 1w sub-judice
and the judgment is expected. { will draw
the attention of the hon. Minister that as
far a5 Gujerat is concerned, we are short
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“of dectricity. "As far as: progress in. agrl-

“culturé is concerned, etéstricity and electri-
fication i “riiral areas we . cannot make
good - progrees “in  agriculture. So, in
.Guijarat. we are suffering from shortage of
-electricity and especially in North Gujarat
. we are having severe shortage of electricity.
. Our poor farmers have been demanding
electricity, There are thousands of appli-
cations pending but due to shortage, they
‘ar¢ not sanctioned. In this connection,
‘our former Government of ‘Guijarat had
taken decision, to instal & thermal power
station in North Gujarat. But nothing
has been done in the matter. I would
like to draw the - attention of the hon.
Minister to this difficulty and now as
Gujarat is under President’s rule, Govern-
ment should implement it immediately
. and taken necessary steps to see that this
decision taken by the former Gujarat
Government is soon implemented in the
interests of our agriculturists in North
Gujarat..

" Another thing. As far as agricultural

" progress i concerned, | understand that
" each State must have at least one Agri-
cultural University. My area has no
agricultural University. So the former
Gujarat Government had taken a decision
to establish one agricultural umiversity in
North Gujarat. 1 think the place has also
been ‘selected and  evervthing ‘has been

" done. Had the Hitendra Desai Govern-
" ment not 'been dissolved, other steps would
" have been - taken By them immediately,

"I don't know why the mattér is delayed. -

" Twould just like-to draw the attention of

" ourhon. Minister for Agriculture to sec

“that this Agricultural University which has

. “alresdy been proposed. by - the former.

‘;Guiuqt Gwémmem i soon established i in
jMGmnt _'The pléce has #lso. ‘been

. must be our first n(ep.
; .\nmoum-iwmahw&d bo_taken 10 see
»w-mmment land alw--acquired. - '
has bsen ‘done. S0 the .

As tm' a5 our ilﬂc\mm mws
-Ireooneernea.ul tobd'in the--hednniuz. o
-agriculture i3 the backbﬁne of .our’ eommy .
As we are not giving full ‘ mentmn 1o our
agricultural proara.mmcs we arénct able
to make our country rathér prosperous.
In order to make our country - prosperous,
we will. have to give full attention to
agricultural programmes,

As far as our banks are concerned, I
would like to draw the attention of our
hon. Minister 10 one aspect, that they are
not giving sufficient loans to the farmers.
They say that that is in accordance with
the policy of the Reserve Bank. Why they
are t ot giving, ¥ do not know. But Y have
heard here in this House the Minister
saying that this much amount has been
allotted for this purpose and that purpose,
but, as far as farmers are concerned,
nobody is looking at them and they arc
not getting credit from any source. Sir,
whatever we dacide here on the floor of
this House should be quickly |mplememed
by the banks.

Sir, 1 do not want to take more time of
the House. Tam a new Member and this
is my maiden speech. So, I would request
you to kindly allow me a little more time.

As far as crop insurance is cqmmﬁcd.

‘Y want to draw the -attention of the

Government to - this Grgent necessity.
When  the insurance companies were -in
the private scetor, we used to criticise them

- that they were insuring, the crop of

*the-farmers.” -But now that ~ the, Govern-
. mont have nken them ‘gver and nation-

-alised them,:this : crop: insurance mlwme
‘should suy, rather
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One thing I would Hke to add to my
speech. That is that oor former Gujarat
Government had abolished the arrigation
cess. That is a step taken in the interests
of our agriculturists, As far as irrigation
cess was concerned, there was a demand
from our agriculturists to abolishit. So,
the then Gujarat Government had taken a
decision to abolish it. But this has not
yet been implemented. This must be
implemented soon by the Governor of
Gujarat. The hon. Minister also should
look into it and see that that decision of
the former Gujarat Government is imple-
mented.

As far as our agriculturists are concer-
ned, especially the small land-holders,
they were rather exempted from pavment
land revenue. Regarding this, a decision
was taken by the Gujarat Legislative Asse-
mbly. When a deceision is taken by the
Lagislative Assembly, Governor in Guja-
rat, now should expedite the matter. This
is the proper time.

1 have nothing more to add. But, as
I told in the beginning, I would just repeat
that agriculture is our backbone and we
must pay more attention to our agricul
tural resource and in order to make our
country prosperous, we should pay more
attention to the problems of agriculrurists.

Thank you, Sir.
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*SHRI M, SATYANARAYAN RAO
(Karimnagr) : Mr. Chairman, Sir,
the hon. Members who precded me have
spoken of the iimportance of agriculture to
our economy, ButIam of opinion that
the Government has not given it the due
prominence that it deserves. I have every
regard towards Mr. Fakbruddin Al
Ahmed but I am constrained to say ‘that
perhaps he may not prove to be a success-
ful Food Minister. To ‘be - successful
minister it would have been better if some»
body who knows the ins and outs of agri-

o ';denvered i Tetuga,

culture had been lppomwd to. that pust
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He might have been successful a3 Minister
of Industrial Development or any ather
Minister. I am saying this because I have
been noticing that he has not been taking
as much interest as he should n this
Ministry.

Mr Darbara Singh and Mr Mirdha
have already stressed the vital importance
of Agriculture to our economy. If we have
to prosper industrially, even then we have
to strengthen the agricuttural base, If we
have to achieve self-sufficiency in the
matter of food production we cannot
escape taking certain redical measures

For achieving this self sufhiciency we
must have abundant irngation facilitics,
fertilise1s, electricity and funds for these
things. Before, during and after the elec-
tions, the party in power have been voci-
ferous m proclaiming a mew mullennium
of social justice for the people But 1
would ask of the Govefnmcnt to say with
& hand on their heart, how far these pro-
mises have been translated into action, I
want to know whether they know even
the meaning of sccialism  If the country
has turned the corner m the matter of

food production today, st 15 because of
the sustained efforts of the small farmers

owning less than five acres.

A major portion of cultivable land
this country s8 m the hands of a few nch
jandlords and zamindars, some of whom
are members of the Government and mem-
bers of the ruling party  Because of this
anamolous situation the Government are
unable to implement any radical prog-
ramme of Jand reforms on account of the
pressure from these vested interests,

1 regard to my own State of Andhra
Pradesh the minister have been telling that
they had enactert certain land reforms and
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that 15 the hmit they can go to. If the
Governmerit is ceally serious about help-
ing the agricultunist by bringing in the
land reforms I can see only one remedy
that 1s this should be a Central subject.
Till this 18 taken over by the Centre I can
assure you that no land reforms will be
possible in any State, We have seen the
sorry speutacle of Shri Shinde pleading
before this House that thi, 1s State subject
and that he has been n correspondence
with the State Governments for one thing
or other in regard to this subject. No

amount of correspondence will entail any
tangible results  That 15 why, I once
again plead with the Government to make
tlus a Central subiecct  You have a large
major ity and even we are one with you if

you bung 1n constitutional amendment to
this eflect

Earhier, tertilisers anc agriculture were
under the same department But now
after taggng on fertiisers to another
Mimstry the smportance of this for the
agricultural operations seems to have been
Jost We are importing huge quantites of
fertilisers from aboard Even this 1s not
being distributed preperly, The cultivators
who are the prime mdentors of fertilizers
do not get them  You are all aware of the
scandal regarding fertihser distribution in
our State wherein a minister 18 also alleged
1o have been involved, This House had
1 the past discussed this issue many s tume,
Twant to know from the Goverament
what action it has taken on these issues
Why only if 1t takes actijon aganst
the minsters ? When Government
can take action agalnst minor officials for
their lapses, why does it not take action
against minjsters who are nvolved in
more Serious cases? .

The prestige and fair name of Governmesit
tan be mamtamed does the Government

hesitate to take action sgsiast sy ladivi-
duat however hugh he may be, 3o I rdques
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the Government to take appropriate
action againgt all those involved in this
fertillser scandal.

Sir, we have been building giant projects
like the Bhakra Nangal and Nagarjuna
Sagar. But if we have to prosper on the
agricultural front, we must have more
minor irrigation projects. Just now the
Ministsr of State Mr. Sher Singh has said
that that projects will be given priority in
future.

wanfa wfEw: w59 AW
Ffsrg

SHRI M. SATYANARAYAN RAO:
1t is & very important subject, and it can
be extended, The House wants it.

MR. CHAIRMAN : | have to keep
myself within the time

st gHe wEmmMTTE WA WA A
6 frme @ famr a1 Afew 6
fimz fadweix @ ww ¥ dw @
1 oGt ey Wk 2 Afqw
We must no doupt have major irriga-
tion projects. But they are only beneficial
in the long run. So for immdiate and
short terms benefit we must have more
minor irrigation projects. So far much
care and attention have not been given to
this aspect but I request that at least now

you must take up these projects on a
priority basis.

Now to electricity, This is also essen-
tinl for minor wrigation projects. Qur
agricuitural.operations are mainly depes-
dent on fainfall. Recently, I had been to
my district, Due to insufficient rains, the
standing crops there have been completely
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damaged, So you can well see the need
for electricity in my district for irrigation
porposes. I request, therefore, that power

should be supplied to the cultivators at a
cheep rate.

warafr wgtaa: oY avew aq g
91 3% =ew Y way & ) ww f5%

SHRI M. SATYANARAYAN RAO :
Who is following those rules, I want to
know. It is an important subject. No-
body will be able to speak within the
stipulated time.

sfuat wederamt (@www): 39-
T aga fager gwr Ry @@ g
¥7 wias orgw Qs

wnafa wERw: 917 99 vF fae
¥ aaa Sfam

SHRI M. SATYANARAYAN RAO:
This subject does not of course come upder
your Ministry but 1 request you to please
discuss the i1ssue with your colleague in the
Iriigation and Power Ministry and see thas.
the clectricity 1s supplied to the farmers at
a cheaper rate.

Lastly, Ishall touch on the loans to
farmers. As has been mentioned by Smt.
Sahodara Bai Rai, it is not difficult for
rich farmers and Jandlords to obtain loans.
But the small farmers® plight is miserable
In this regard. If ho getsa loan of Rs.
1000/ he has to pay as commission or
whatever 1t is, to the tune: of about Rs.
200/ . Agam the farmer who has taker a
loan is not 1 a pusition to repay the loan,
because he has already paid nearly half of
the loan as bribe. Firstly he does not get
the loan &t the opportune moment when
1t js urgently required. And even when
he gets the loan be does not get it in full,
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So I request the Government to look into

this question and help the poor farmer n
obtaining the loans required by him at the

right moment.,

I thank you, Sir, for the time you gave
me to speak on these demands,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) ' The debate
has been very interesting and speakers
from various parties have participeted.

Mr. CHAIRMAN He will continud
tommarrow.
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BUSINESS ADVISORY COMMITTER
THIRD REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING
& TRANSPORT (SHRI RAJ
BAHADUR) © 1 beg to present the Third
Repoit of the Business Advisory Commi-
ttee.

18 hrs.

The Lok Sabha than adyourned nlil Eleven
of the Clock on Friday, July 16, 1971]
Asadha 25, 1893 (Saka)





